131  Re Simla Agreement
(SHRI JAGANNATH PAHADIA): Sir, |
beg to lay on the Table a statemi ni (in
English and Hindi) regarding the introduc-
tion of Postal Index Number Code for
delivery of letters. [Placed in Library. See
No. 1.T-3217/72],

STATEMENT RE DELHI
UNIVERSITY  (AMENDMENT)
ORDINANCE, 1972

THE MINISTFR OF EDUCATION,
SOCIAL WFLFARE AND CULTURE
(PROF. S. NURUL HASAN): Sir, I beg to
lay on the Table a statement (in English and
Hindi) explaining the circumstances which
necessitated immediate legislation by the
Delhi University (Amendment) Ordinance
1972. (Placed in Library. See No. LT-
3279/72].

THE DELHI UNIVERSITY
(AMENDMENT;) BILL. 1972

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF S. NURUL HASAN): Sir, I beg to
move for leave to introduce a Bill further to
amend the Delhi University Aci, 1922.

The question was put and the motion was
adoqted.

PROF. S. NURUL HASAN: Sir, I
introduce the Bill.

MOTION RE AGREEMENT ON BILAT
ERAL RELATIONS BETWEEN
INDIA AND PAKISTAN SIGNED AT

SIMLA— contd.

SHRI THILLAI VILLALAN (Tamil
Nadu): Mr. Chairman, Sir yesterday we
heard the heated discussion on the Simla
Agreement, which has emerged from the
cool heights of the Himalayan hills. With
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a new and fond hope, on behalf of our party,
we welcome this Simla Agreement for the
following reasons. Our Prime Minister has
stated that it is a simple agreement marking
a good beginning. Also our Minister of
Foreign Affairs Mr. Swaran Singh,
categorically stated that this agreement is
only a beginning in the process of
establishing peace, friendship and co-
operation and also the agreement is a first
step towards establishing durable peace on
the sub-continent. This is only a new chapter
in a big volume of peace between the two
countries, that is between the border country
Pakistan and our country. Of course. Sir, we
are recording our welcome to this
agreement. We want to submit certain points
in this connection, Sir. The first of those
important points would be this that there is
no constitutional bar in ratifying an
international agreement entered into between
the two countries. As far as our Constitution
is concerned there is no specific mention
that this agreement should be discussed here
in Parliament and get its sanction for
ratification. But, Sir, this Simla Agreement
has got the approval of most of the
opposition parties, but it has been ratified by
our President two days before Parliament
started its present session. I regret to note
that it is a hasty and hurried action on the
part of this Government. The Government is
fully aware that this agreement will be
welcomed by all of the parties who are
functioning here. Still the agreement has
been already ratified. Whatever we say,
whether the points are justified or not, that
will not definitely affect the agreement. But
this discussion will be a mirror to know to
see how the people of this country view this
agreement. Only for the purpose of knowing
the mind of the people this discussion will
be useful.

As far as the D.M.K. is concerned it
welcomes the agreement since it is always
for peace, international peace, and that
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too peace between two countries which are
very hostile to  one another, which are
already inimical for the past quarter of a
century.  Further, Sir, the agreement has
been welcomed by all other countries in
this world. They are look ing at our country
as the victor nation ard FakisUr as the
defeated nation in the military warfare. They
expect that we should be generous, we
should be magnanimousat the conference
table. They expect that we should be
very liberal in fixing the terms.  So, this
agreement has been concluded with mag-
nanimity and at the same time with a goods
beginning. Therefore, we welcome it, Sir-
Further, as the Minister of External Affairs
has correctly put it, this Agreement is based
on the principle of equality of sovereign
nations and not in the spirit of the victor
dictating his terms to the vanquished.
Even though it appears that we have lost
more and gained less, being the  victor-
nation we must be generous and magna-
nimous.  This Agreement has to be
accepted by us because we are the victor
nation in the recent struggle against Pakistan
in connection with Bangla Desh.

My approach to this Agreement is this.
am looking at this Agreement as a lawyer
looks at an exhibit marked in a civil case.
We know that the terms of this sort of
agreements will be very vague and will not
be specific; they will be elastic also at the
same time, and because of this, this can be
put under different interpretation ty the
International Court, by the internaticral
organisations and by different international
legal luminaries. 1 also find that all the
clauses are framed with words which can be
interpreted in both ways. I am not accusing
that they are dubious. They are not legally

defective but they are liable to any sort of

interpretation. Here I find clause 4. As I have
stated earlier, as a lawyer, I find that the
purpose of entering into this Agreement is
only for the purpose
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of clause 4. Sir, with your permission, I will

read out this clause —

"In order to initiate the process of the
establishment of durable peace, both the
Governments agree that:

(i) Indian and Pakistani forces shall
be withdrawn to their side of the
international border.

(ii) In Jammu and Kashmir, the line
of control resulting from the ceasefire
of December 17, 1971 shall be
respected by both sides without pre-
judice to the recognised position of
either side. Neither side shall seek to
alter it unilaterally, irrespective of
mutual differences and legal interpre-
tations. Both sides further undertake to
refrain from the threat or the use of
force in violation of this line.

(iii) The withdrawals shall commence
upon entry into force of this agreement
and shall be completed within a period
of 30 days thereof."

This is the crux of the whole problem
because the Jana Sangh has attached this
Agreement mainly on this ground that we are
going to lose a portion of the territory
acquired by us. They say that according to the
Agreement we have to part with 5139 sq.
miles to Pakistan within one month and we
will get 69 sq. miles of area in the Chamb
area. But the problem of 53 sq. miles will be
settled along with the Kashmir issue.
According to these terms we have to give back
5,000 sq. miles roughly to Pakistan and we
will get only 69 sq. miles. This must be
considered carefully because in diplomatic
action if you give s omething, you get
something. But here the area i s very large—
the area which we are giving—and we are
getting only a very small territory, a small
portion of the land which has been conquerred
by Pakistan. As a lawyer I have already stated
I find I certain things are not mentioned in this
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[ Shri Thillai Villalan ] Agreement. They
are mainly three. One is that there is no
mention about the repatriation of war
prisoners because this Agreement has been
arrived at Simla only after the military
defeat of Pakistan. Now that they have
come to table for agreement the first
question will be the repatriation of the
prisoners. That was not mentioned or that
was not considered.

Another question, much discussed by the
Jana Sangh and other parties here, is the
Kashmir issue. Third thing is there is no talk
about the revival of diplomatic relationship.
So far as the Kashmir issue is concerned we
are  directly connected. @We have
categorically stated to the world that it is a
closed book, and we would not open the
book once again. It has been decided once
and for all. But Mr. Bhutto claims that this
is an issue which will have to be settled
even after 25 years, even after our
categorical statement that it has been an
integrated part of India and it has been
settled once and for all.

The next thing is repatriation of prisoners.
Unless and until Bangla Desh joins in this
discussion that question will not be decided.
Therefore, we can leave it.

So far as the question of diplomatic
relationship is concerned, Pakistan volun-
tarily severed all relationship with our
country. Therefore, it is they who have to
consider the restarting of relationship. These
things are not mentioned.

Now I come to the terms and conditions
of the Agreement. I find the following
salient features of the Agreement. The main
features can be catalogued like this :

1. No conflict and confrontation;
2. No hostility or enmity;

3. Only friendship and harmonious
relationship.
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4. Settlement of differences by peaceful
means through bilateral negotiation or
agreed mutual means.

5. Conflict which has bedewilled the
relations for the last 25 years should be
resolved by peaceful means;

6. No hostile propaganda;

7. Officets should meet to implement,
to resume communication in all ways;

8. Resume all trade relationship.

These ate the main salient featuies that I find
in the Agieement. The Legislature of
Pakistan has also given its approval to the
Simla Agreement. These things can be done
only by proper implementation. The Miniser
of External Affairs has stated that the success
of this Agreement will depend on its faithful
implementation. =~ We  welcome  this
Agreement but we cannot hope that the
faithful implementation will be done by this
Government,

To conclude, I welcome the Agreement
because it is only a beginning, but good
beginning. Sir, good beginning will be
considered as half done and also it will be
construed as well done. Thank you.

SHRIMATI SUMITRA G. KULKARNI
(Gujarat) Mr. Chairman, Sir, since
yesterday many speakers have examined the
Simla Agreement and almost all points have
covered. Therefore, I would not like to
repeat them again. It will be almost an
infliction on this House if I were to go over
all those points. However, Sir, I would like
to appraise the Simla Agreement from the
perspective of taking a look at the future as
history. Many of us here have been students
of history, all kinds of history, political,
geographical economic, social and cultural.
And we as students of history would be able
to appreciate the value of the lessons of
history. The foremost lesson of history, of all
history is that a good statesman actively
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and consciously cultivates an ability to look
into the future as if it were history and then
accordingly plan his actions and policies, so
that this future which he is trying to create,
which he is planning himself, will conform
to what he would like others to perceive as
history. This ability to view the future as
history is the ability to take a long range
view of events that are taking place and also
separate the events fiom the emotions and
the heat of the moment. Unless we aie able
to take an objective view of any event that is
taking place in oui own times, we can never
look into the merits of a case in the correct
way. Therefor, I suggest, let us hive a lojk at
the Simla Agresment as if it weie history.

With this criterion Sir, let us examine the
Simla Agreement. What is the future of Indo-
Pakistan relations ? How would we like it to
appear when viewed as history by posterity?
Against this background, 1 would like to
submit a few points for yours consideration.
All of us agree that if Pakistan prospers,
India, too, will propser. If Pakistan develops
sound democratic institutions, Indian
democracy will also flourish. If Pakistan
enjoys durable peace and political stability,
India, too, will have durable peace and
political stability. If Pakistan remains poor—
let me emphasise this point—it will exert
pressures, and if not she, some other powers
through her will exert pressures and India,
too, would remain poor. Sir, none of us here
would like to risk the prosperity of India. I
am sure that all of us here are agreed that we
want India to prosper, we want our
democratic institutions to flourish, we want
to perpetuate durable peace and political
stability, and surely every Member of this
House desires to eradicate poverty in India. If
we want our country to make progress, we
should be guided by the criteria which will
ensure that Pakistan dsvelops s:mnd
democratic  institutions,
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sound programmes of fighting against

poverty and sound and stable democratic

government. Sir, if we examine the Simla

Agreement from these ciitciia, it appears that

it satisfies all of them.

I am surprised that in this latter half of the
20th century, there are some Members in this
House who are siill thinking in terms of
acquiring territory, in terms of solving issues
at one stroke. India has never covered an inch
of territory from any other country. In fact,
the basic tenet of our political philosophy is
that we respect the territorial integrity of
other countries and we respect their
sovereignty. Do we want to chage our basic
philosophies of life at this stage ? Don't we
respect our own philosphic values ? Or do we
want lo make a volte face now and change
over to some convenient principles at this
stage 7 Let me tell you that no country, no
matter how powerful it is, can in this latter
half of the 20th century acquire any territory
by merely marching its army into someone
else*s territory. This notion of acquiring
territory or retaining territory is an outmoded
style of solving international problems.
History has shown us repeatedly that when a
victor has tried to dominate the defeated
nation, it has always been impossible to
achieve durable peace. Peace gets shattered
the moment there is an idea or a notion of
domination. The ready example that occurs
to my mind is that of Hitler and the Second
World War. Both of them were the direct
consequences of the Treaty of Versailles. If
Britain and France had" shown a little more
consideration, a little more compassion and a
little less of venom against Germany I am
sure this world of ours could have been
spared from the holocast of the Second
World War. If France had been less greedy,
if it had resisted the temptation of possessing
the provinces of Alsace and Lorraine and if
they had resisted the temptation of exploiting
the rich district of Saar,
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[ Shrimati Sumitra G. Kulkarni ] Germany
would never have felt this frustration, this
humiliation, this oppression, so as to throw
up a megalomaniac like Hitter. Do we
want to have another Hitler in Pakistan ?
Not that I am suggesting that Yahya Khan
was a Hitler. Still I am suggesting that if we
take a rigid attitude ai this stage, we are
likely to turn the face of Pakistan against
India for all times to come. This is an
opportunity which we have to grasp. Some
of our ftiends in this House aie wonied about
returning 5,000 square miles  of territory
back to Pakistan. 1 think the greater cause
for wjrry would be how to tide over the
avenging hatered that the retention of this
territory would let loose in the hearts
of the people of Pakistan. At least today the
general public of Pakistan has no desire for
waging war against India. At least today
they are tired and they have done with war.
They want peace and prosperity. Do we want
to disappoint them at this stage ? Today
President ~ Bhutto is a symbol  of
democratic Government in Pakistan. And
if we want that he should have an
opportunity to establish a democratic
Government in  his  country, establish
democratic institutions  in Pakistan, if
we desire peace in our sub- ! continent,
then we have to give him time ! and create
an atmosphere so that he can persuade his
countrymen, so that he can tell them to
change this posture of hatred that  Pakistan
had adopted in the past 25 years. We should
treat Pakistan with respect, with some
consideration, in the hope that we might
succeed in establishing durable peace in
this sub-continent. Ifthis principle of the
Victor  treating the vanquished  with
courtesy and concern were not true, you
will agree that the American people and
their Government would never have
launched the Marshal Plan  for  the
regeneration  of Germany and  Europe.
The Marshal Plan was started only to
help Europe. They say—1
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some people, I am not sure; it might be an
exaggeration—that if the whole of
Germany was filled up with so huge an
amount of U.S. Dollars that it would have
made a carpet of one inch thickness. When
this is what they did after everything, they
suffered after the holocaust of the Second
World War, can we not show a fraction of
that  generosity to our neighbour also ?
This is a lesson that the Allies learnt from
the Second World War.  After the First
World War all of them were greedy. Even
though  the Congress of Peace at Paris
was  presided over by  President
Wilson and there were fourteen points of
peace, yet nobody sincerely believed
in them and everybody went out
greedily to carve out his own portion out
of Germany one way or other. And that
is why within twenty years there was
the Second World War. Do wc want to
repeat the same experience ?  After
the Second World War these allied
nations learnt the lessons of history and
they behaved quite differently  with
the vanquished Germany. Therefore, I
ask my friends on the other side: Do we
want to throw away all the accumulated
wisdom of this past history ? The
philosophy underlying this attitude  of
treating defeated nations is that the more
we try to build other people in our own
image, the lesser are the chances of
distrust and estrangement. After all. if
we have prosperity, i f we have food to eat,
if we have industries to produce things,
then, let Pakistan also have these
opportunities  of having all the similar
benefits. If they have these benefits,
they will one day feel less hatred towards
us; they will be more trustful, they will
be less insecure at our hands. After the
Second World War  America went out to
help Europe materially, financially,
technically and socially and thereby helped
to create sound domocratic institutions
and traditions in Europe. The same we will
have to do to help Pakistan. But please do
not imagine that I am advocating
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any Marshal Plan for Pakistan. Thai wili be
a stupid thing to suggest. But [ am certainly
advocating peaceful and carnest
implementation of Article 3 of this
Agreement. This Article talks about the
steps to be taken to restore and normalise the
mutual relationship between the two
countries. Four specific categories of steps
are envisaged by Article 3. They are :

(1) Reopening of all types of communi-

cations;
(2) Promoting travel

nationals;

by mutual

(3) Restoration of trade and coopera
tion in economic and other agreed fields;
and lastely;

(4) Exchange in the fields of science
and culture.

We can call this Plan as Indira-Bhutto Plan
for the Indian sub-continent just as the
Marshal Plan was for Europe. If such a Plan
can help restore normalcy in our
relationship and can help Pakistan develop
democratic institutions and create a
stable government, it can achieve a lot. It
will also help solve many problems of this
country.

I wish to say that we should focus our
attention on Article 3 and impress upon the
Governments of both countries to ensureg
that the delegates of India and Pakistan do
meet in actual practice and work out
necessary details envisaged in this Article
Unless we get going with these details and
our officers meet together and work out as tqg
how to find out the ways and means of
implementing Article 3, we will never make
a start. If article 3 succeeds there will be
fewer Indo-Pakistan problems. We will no
have to incur heavy defence expenditure and
naturally there will te some relaxation for
both of us and we can look at our bordeis
with ease because they will be more secure.
m But wt
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will continue to be prepared. Still, that kind

of tension or risk to which we have been

used will not be there and as such we will be

able to divert large finances from the defence

budget towards industrial development of

our country.

If Article 3 succeeds, then we will not be
afraid of any foreign intervention. We
will not be afraid of becoming a pawn in
their international games. However, if
article 3 is to succeed, India will have to show
the initiative. ~ We will have to give much
more to Pakistan than we can lake from them
because India is a bigger and stronger
nation. I am afraid some of our friends on
the other side are not convinced that we are a
bigger, better, stronger and greater nation
then Pakistan. [ think they have fallen a
prey to the foreign propaganda that "Hindu
India" and "Muslim Pakistan" are  two
equal groups and they should be
condidered on a one-to one-basis. This
falsehood started when Hindu majority
and the Muslim minority =~ were given
equal weighlage as a result of Pakistan
which came into being. Afterwards, after
independence, some foreign powers
continuously carried on this refrain and
some of the distinguished economists of
America said that Pakistan's progress was far
superior to India"s and they continuously
made  unfavourable comparisons of India
with Pakistan. They said that Pakistan
was developing much faster and much
belter because it had adopted Western
inslitutions for their economic development.
I  want to ask : Where is this the
accelerated  growth? Where is this
substantial growth rale of Pakistan ? Where
is this belter and faster progress thai
Pakistan has achieved in the  past? The
events of last December have amply proved
that Pakistan has no real backbone to fight a
war. It can import armamenls; it can get
acroplanes and many things for their aisenal.
Still to fight a war, background efforts were
missing. Can any country light a war
without factories to
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and can any country fight a war without
fields producin graw materials and
foodgrains ? Pakistan was ill-equipped to
fight the war and it was admitted by them-
selves. You will remember that it was in
Simla, I think, it was said that they were not
producing even an ounce of iron and Steel.
There was not even one steel plant in their
country. As against that, in this country we
are producing 4 million tonnes of steel per
year.

They do not manufacture from the scratch
practically anything. They merely assemble
products. They do not produce any drugs.
For example, if somebody falls sick in
Pakistan, they do not have drugs made in
Pakistan. They merely pack these things in
pretty covers. Beyond that they do not have
any know-how. Can this be called better
progress and better industrialisation? This
sort of ill-equipped and this sort of
industrially backward Pakistan of 55 million
only, can it ever fight our country, with our
economic background, with our industrial
development, with our agricultural security?
Though this year we are facing a drought
situation, yet we have got our Food
Corporation which has sufficient stocks to
meet at least the shortfall of the Kharif crop.
So, I am asking only this: Can we ever be in
danger from such a Pakistan which has no
industrial background to help it? At the
same time, | would say that we need not be
complacent also on this ground that we are
600 million strong in this country; but
certainly, Pakistan with 55 million can never
defeat us or go on with this confrontation.

(Time bell rings)
Sir, I may take only five minutes more.

MR. CHAIRMANH: onurable Members
will remember, particularly the Congress
Membejs. that I have got a long list of
speakers and the time is limited.
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SHRI C. D. PANDE Iljttar Pradesh) :
Sir, she is making a good speech and let her

continue.

SHRIMATI SUMITRA G. KULKARNT :
Anyhow, Sir, such a Pakistan can never
constitute a danger to India and it is
ridiculous to feel insecure. Our friends
should never feel that there will be danger
from Pakistan. But, at the same time, it is
not as though we are not prepared. Such a
weak Pakistan can, of course, become a
pawn in the hands of other parties and other
foreign powers and then, there is danger to
India. So, it is not Pakistan which poses a
danger to India, but it is the other powers
who are playing politics through facade of
that country and that is the reason why India
is perpetually in a state of confrontation with
it. If Pakistan is stabilised, if it is helped tc
progress, if we help Pakistan in eradicating
poverty, I am sure, Pakistan will feel less
insecure, will have greater faith in our
sincerity and will look for help to India
instead of looking to a distant horizon.

Sir, my only request is that it is in our
enlightened self-interest to see that Pakistan
prospers. It is again wrong to feel that we
have got a conflicting interests and not
complimentary ones. In fact, ours are
complementary economies for each other
and if we co-operate and collaborate on
economic grounds, we will make progiess, a
steady progress. Therefore, Sir, I believe
that the Simla Agreement has achieved this
very important economic objective and,
therefore, we must not allow any grass to
grow under our feet and we should not get
lost and waste our energy in this sort of
controversy, in f*TC "TSTT as they call it in
Hindi, over this Agreement. Instead of doing
that, let us all support this so that the
Government will ensure rapid
implementation of Article 3.

I will take only one minute more, Sir. I
would like to reply to the gentleman who
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was speaking right before me. He said that
it was only two days—personally I think it
was three days—before Parliament was
summoned that the Agreement was
ratified. 1 would say that this is the exe-
cutive power and whatever is within the
powers of the Executive, they must be
made to take the responsibility for the
same. Why should Parliament take the
responsibility for the actions of the
Executive ? They have been entrusted with
this job, they have been chosen for this and
they have been selected for this work and
it is their duty to take this responsibility
rather than shirking this responsibility and
placing it on Parliament.

Then, Sir, he also felt that we are going to
give away 5,000 sq. miles of our territory
and asked what we are getting in return. This
is not something like one-to-one, a horse
trading that you take away this and we take
away that. There are some long-range
views and just as I said earlier, let us view
this from the standpoint of future history and
then decide and judge. Are we doing
anything or conducting ourselves in a way
worthy of the generations which will in
future be inhabiting this land of ours ?
Do we want to live in a peaceful and
prosperous country or do we want a war-
ridden and poor country which will not
have that prospect for the young children of
today ? Therefore, it is for their sake that
we must follow this policy. Let the Simla
Agreement  gain momentum and let us
support our Government to implement it in
right earnest. Thank you.

St AT A Wl (I AT ) A,
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SHRI DAHYABHAI V. PATEL

(Gujarat) : I am one of those who welcome
the Simla Agreement. But there are a few
comments which necessarily one would like
to make.

The manner in which the Agreement was
concluded perhaps leaves something to be
desired. When the conflict with Pakistan
started, we had consultations. The Prime
Minister called leaders of different parties for
consultation—very offten even at night—and
everything was settled in a spirit of
unanimity. Similarly, in this Agreement also
perhaps the same spirit would have
prevailed, and even the few dissenting voices
that we have been hearing would not have
been heard, if the Prime Minister had cared
to take the leaders of other parties into
confidence.

As far as my Party is concerned, we are
not opposed to the Agreement. We are in
favour of the Agreement. We welcome the
Agreement. The only thing that we did not
like the manner in which it was done.
Perhaps, the consent of Parliament could
have been obtained because there was time; a
couple of days' delay would not have
mattered.

i The other point that I would like to |
urge is that we have had 25 years of con-'
frontation with Pakistan. I would like I to
see that this Agreement would put an end to
this confrontation once and for all and India
could behave generously ' as an elder
brother, be generous when the | time comes for
making permanent peace and set all points of
disputes at rest. 1 am not convinced that all
points of dispute have been settled. The
great point of dispute, Kashmir, remains
unsettled. Besides that, there may be many
other problems—smaller ~ perhaps. Has
any solution for them been found ?  Or has
any method by which these would be solved,
been evolved in this Agreement 1 I
would like to see it. I would like to see it
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t Shri Dahyabhai V. Patel ] spelt out in
such a manner that there is no room for
future dispute.

On the matter of Kashmir, there may be
many opinions. I am one of those who fed
that the defence of Kashmir has cost this
country so much. Perhaps instead of
defending it, it would have been better to say:
Take it,—our friends; we are friends; we were
brothers till yesterday; we are brothers today;
we cannot be parted. How much money has
been spent on the defence of Kashmir ? If
you take it in rupees, annas and pies, perhalps|
this country could have built five Kashmirs
on the Himalayan range, if you take into
account the erores of money that we have
spent. I am not asking the Government to do
it just now in that way. But in a generous
way, if you look at it, that would be one of
the angles from which it can be examined. I
am glad that this Agreemet does show a
generosity on the part of the Government to |
come to a solution which would be per-
manent. Let us put an end to these 20 years
of useless conflicts, which have done no
good and only spread bitterness. And it
should be least done by a country owing
allegiance to Gandhiji, claiming to be
following the Gandhian way. We should
have been generous. We could be generous.
We should do so even now. Let us correct
these mistakes of the past and try to follow
this Agreement in this spirit. While saying
so, may I suggest that Government and its
officers may also look to its implementation
and see that there are no irritation points
anywhere. There have been many matters of
conflict and dispute during the dispute
several times. There are matters of evacuee
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property, of properties seized during the]|
conflicts and so on. All these matters are |
hanging still.

Property has been seized on both sides— |
at some places it is more and at some places
it is less. Some people have been suffering
because of this. Some people have been
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f suffering more than they can afford to

suffer. If it is due to the action of two
individuals, one can understand—the
Government can wait. But where the
individuals suffer through actions taken by
the Governments, the Government should
take a generous view and try to help these
people find a way out because, as long as
these points of irritation remain bitterness
and reaction will remain. With these few
words 1 support the Agreement.
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MR. CHAIRMAN : Mr.

Schamnad will speak at 2 O'clock.
House stands adjourned till 2 p.M.

Hamid Ali
The

The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at
two of the Clock, MR. DEPUTY CHAIRMAN in
the Chair.

SHRI HAMID ALI SCHAMNAD
(KERALA) : Mr. Deputy Chairman, Sir, I
support the motion moved by Sardar Swaran
Singh on the 2nd of August. I am really
happy to note that the Sm ila Agreement has
got some salient features. One salient feature
is that the Agreement has been arrived at by
the head of our Government, by our Prime
Minister, Shrimati Indira Gandhi, and the
head of the Pakistan Government, Mr.
Bhutto, without the intervention of any third
party, without any cajoling or threat from
any corner of the world. These two heads of
Governments independently thought about
the best interests of their respective countries
and they arrived at this Agreement. This is a
salient feature that I find in this Agreement.
This is really remarkable and a turning point
not only in the history of India and Pakistan,
but in the history of the entire continent. This
will go a long way in maintaining peace
between these two countries for years to
come. This Agreement is more significant
than the previous agreements, namely the
Nehru-Liaquat Pact and the Tashkent
agrreement. When we consider the previous
agreements we find that the present
Agreement has got more significance bcause
it comes out
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of the experiences of the past. Mr. Bhutto
and other Pakistani leaders for the last
twenty-five years were thinking only in
terms of war with India. They were
speaking only in terms of war with India
and confrontation. Nothing more than that.
Now, he has realised from his own ex-
perience, because experience makes a man
wiser, from his own experience and from the
experience of the leaders of his country he
has realised that the only way to achieve
peace and prosperity for Pakistan is to have
bilateral talks with the Government of India
and their leaders. I find it is a remarkable
thing. I am of the view that India has
achieved something by this Agreement. We
all know that for the last so many years Mr.
Bhutto was speaking of a thousand-year war
with India. He was declaring Jehad to take
Kashmir. He had insulted our Minister of
External Affairs in the UNO in the past.
Such a man has been brought-down to India,
to Simla, and he has come to an agreement
with our Government, with our Prime
Minister and with our Minister of External
Affairs, Sardar Swaran Singh. Is it not an
achievement on our part ? Definitely it is an
achievement and it is of significance to the
people at large. No doubt, some of the world
leaders may not be happy about this, because
they feel that India would stand on its own
legs. India can stand on its own legs and
India can decide what view she should
adopt hereafter. It is because of this that
some of the power blocks may not be happy
over this agreement. But at the same time
the image of India has gone high, also the
name and fame of our Prime Minister and
our Foreign Minsiter, Mr, Swaran Singh.
Our Foreign Minister, very sober, very
passive in spite of all difficulties and hurdles
and in spite of the insult that has been meted
out to him by Mr. Bhutto, did stand very
firm and brought round Mr. Bhutto and he
has made him see reason. For what he has
done definitely credit should go to Mr.
Swaran
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Singh and also to the Prime Minister of India
for this great achievement.

The Prime Minister has made it very clear
yesterday that our intention is to be peaceful
with other countries of the world, and that
was the foreign policy of India. Our great
leader and great Prime Minister, Pandit
Jawaharlal Nehru, was declaring that our
foreign policy was a policy of neutrality.
Whatever differences we may have with
other countries, and there could be
differences, those could be narrowed down
by mutual discussion and mutual dialogue.
That has been kept up by the present Prime
Minister.

Another thing. Yesterday the Prime
Minister very categorically said, and I
perfectly agree with that, that our biggest
enemy is poverty in this country. To wipe
out poverty from this land, to build up a new
India, to reconstruct our country, to build up
the economic backwardness of this country
to the level of the other, forward
economically developed countries, it is
definitely necessary that we should have
peace in this country. For that it is
absolutely necessary that we have a dialogue
negotialtions with other coun tries. When
once we drive out poverty from our country,
we can make use of all our reosurces that
are at our command to strengthen our
country, so that we may meet all our
enemies with confidence and maintain peace
in this country for ever.

With regard to Kashmir also, I should likg
to say one point. As far as Kashmir is
concerned, no doubt Kashmir has been
declared as an integral part of India, but at the
same time there is criticism th at Kashmir ha:
been one of the topics at the Simla talks.
There also you will find that Mr. Bhutto has
come down even with regard to Kashmir. All
these years Mr. Bhutto was saying that he
would send an
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army to Kashmir. He was saying that a
Jehad would be declared in Kashmir.
Such a person has said the other day that as
far as self-determination is concerned that
is for the people of Kashmir to decide, not
for the people of Paskistan. He  has
categorically said so the other day. Is it not
a changeof mind which is being reflected
from that talk ? Another important speech
of Mr. Bhitto would show how he has
changed. He has told in his National
Assembly at Islamabad, "Yes, if you want
war with India or if you want confrontation
with India, you should look foranother
leader, not me." That definitely would show
that he has changed. Anyhow, Sir, even if
he does not change himself, if at any time
he thinks of anything other than peace, we
could also change our mind. Under the
present circumstances the best thing is the
agreement that has been arrived at by our
Prime Minister and by our Foreign
Minister.  All credit should go to them.
Not only the Members of Parliament be-
longing to all shades of opinion but the
entire people of this land are with them and
behind them in defending our country.
Definitely India's position and prestige
and image have been pushed to the top in
the world.

With these words I conclude, Sir,

SHRI HIMMAT SINH (Gujarat) : Mr.
Deputy Chairman, yesterday when I sat
throught the debate, I was watching very
carefully the utterances which came from
the opposite side particularly from the
friends belonging to the Syndicate or the Jan
Sangh or the Swatantra Party. One could see
and almost feel an under current of unity in
their thought and in their outlook and in the
mobilisation of their arguments which are as
hollow as their utterances. I am sorry to
say—when Mr. Dahyabhai Patel spoke this
morning, he said that a huge amount of
money has been incurred in order to keep
Kashmir within India and
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therefore he would go to the length of
giving away Kashmir to Pakistan and buil-
ding up a new Kashmir on the Himalayas.
Unfortunately, he does not have to go and
live in that Kashmir in the Himalayas and
therefore in that fashion he put forward that
argument which only means that territories
and human beings can be transferred like
chattels. Thisis the attitude which these
people have toward human beings, towards
territories, which we in this country regard
as very sacred.

Mr. Shyam Dhar Misra talked about what
he had discussed in countries like Taiwan or
Formosa. These people are the recipients of
warm hospitality from there and that is the
reason why these people refer only to those
countries. To these people, only those
counties are very important. I would never
wish that this country should be reduced to
the size of those countries either in politics
or in stature. This country has a big role to
play. This country's future will also be
determined by the geopolitical importance
which this country enjoys in world affairs.

Sir, when, Dr. Bhai Mahavir spoke, he
completely ignored the realities of the sub-
continent as they have emerged as a result of
Bangla Desh liberation. Not one word did I
find about it in the speeches of these
gentlemen. Do they realise that during the
last one year we have witnessed situations
which perhaps will remain unprecedented in
the history of the world. Seven hundred and
fifty million people have been liberated
within the shortest possible time in a 14-day
war, it will be recorded in human history as a
glorious war of human liberation, and I say
that was a glorious chapter which India
wrote into the annals of world history when
an army of the size which Pakistan sent to
Bangla Desh had capitulated and
surrendered to a joint command as a result
of the 14-day war, the like of which I do not
think we have seen anywhere

[3 AUGUST 1972

between Indiaand 158
Pakistan
else in the world except in this sub-conti-

nent.

The other event which showed the self-
confidence of our country's people and the
self-confidence of the leadership in the
ultimate objective of this country was the
fact that while the war was going on, it was
our Prime Minister who had the daring to
call a puplic meeting which she addressed
wherein—with what confidence—she said
that our objectives are clear, we have not
gone to fight this war in order to acquire
anyone else's territory, we have gone into
this war because of the high ideals to which
we have been wedded, the ideas which are
enshrined in the foreign policy of this
country, a foreign policy which has been
evolved by the great leaders of the country,
which was not something which was drop-
ped from the sky, but for which our people
have sacrificed. I belong to that generation,
Sir, which has witnessed two World Wars.
We have seen economic crises in Europe,
America and in other parts of the world, we
have seen the fascist crisis in Ethiopia, we
have seen the fascist crisis in Europe and we
have seen fascist aggression in Republican
Spain. And we know what happened in
Europe, and what happened in Africa and
also what happened in other parts of the
world. Therefore, our objectives have been
declared very clearly, very unambiguously
and in a most fortt-right manner that we
went into this war for the cause of
democracy, for the cause of liberation of
people who were subjugated by foreign
elements. Pakistan's part in the east may
have been determined by the support to
Pakistan by the British. But it was against all
cannons of geography and politics and
national considerations and other reasonable
factors which have to determine the
character of a people. That was the most
heinous crime that the British committed in
this sub-continent. They created two chunks
of Pakistan separated by a thousand miles of
foreign territory and with that part of
Pakistan
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[Shri Himmat Sinh] which could never be
integrated with Pakistan and demanded self-
determination. We went to the aid of that
part of Pakistan and we saw the liberation
of that people in 14 days. These are
historical facts of which the Indian people
should be proud. We on this side of the
House have more reason to feel proud
because it was under that leadership that
these achievements were made.

Sir, coming to the main question of the
Simla Agreement, I would like to state that
an agreement is slightly different from a
treaty. A treaty is more specific while an
agreement is something which is based on
higher ideals. I refer here to the Agreements
at Yalta and Potsdam. What was it that
brought the Allies together and made them
sign the Agreement ? The importance of
these Declarations, in my opinion, is as
important as the declaration that was made
at Simla on the 3rd July. This Agreement is
not just a mere treaty. In this Agreement we
have declared to the whole world to listen
that hereafter in this sub-continent we shall
not allow any foreign intrigues to take place.
We shall not allow any foreign powers to
iter-fere or middle in our affairs, that what-
ever the difficulties, whatever the problems
they will be solved by us on this earth by
bilateral discussions, by mutual adjustments,
etc. etc. This Declaration, in my opinion, is
even more important than the Potsdam or
the Yalta Agreements. And, therefore, every
person in this country realises the historic
achievement between India and Pakistan.
While these friends opposite, particularly
those who belong to the Syndicate and the
Swatantra and the Jan Sangh.

SHRIBANARSI DAS (Uttar Pradesh):
Can he say where his Congress was ? He
should be asked to correct himself.

MR. DEPUTY CHAIRMAN : This is
irrelevant.
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SHRI HIMMAT SINH : This is your
illusion and if you want to live in your
illusion you are welcome to do so. Your
individual illusion is not going to make any
difference to the people of this country. The
people of this country know which is the
Congress. History is on record to show
which Congress can claim that heritage for
which the Congress stands. I know what
you have in mind and what you stand for.
By projecting your image you cannot
delude the people. Let your illusion ever
remain illusion for you.

Therefore, the highest traditions of this
country, the highest historical records of
this country...

SHRI BANARSI DAS : He is talking
nonsense.

SHRI HIMMAT SINH : ... has given the
lofty ideal that it will [never have an eye on
any one else's territory or what belongs to
others...

SHRI BRAHMANANDA PANDA
(Orissa) : Sir, he has never been in the
swatantra Party. He was all along in the
Congress.

SHRI BANARSI DAS : Sir, this Member
has no business to call us by the name
which does not belong to us. We are a
recognised party. He has been a turn-coat
and a defector with no scruples and
conscience, a man who was loyal to the
British, a defector who went over to the
Swatantra Party.

SHRI HIMMAT SINH : On a point of
information, if the honourable gentleman is
interested in knowing my bona fides he can
meet me after the Rajya Sabha is over and |
will tell him.

Coming to the question of the Agreement,
the Agreement has been in the highest
traditions of this counry, as a result of this
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shortest war ever imaginable as a result of
the biggest surrender that we could claim to
have achieved under the joint command of
ourselves and the army of Bangla Desh, the
Mukti Bahini, we said that :

Has any country ever proclaimed before
the world when its armies are marching
forward victoriously that here we snail stop
and here we shall declare that our intentions
being clear, our objectives having been
achieved, we shall now fight for peace in
this sub-continent ? And that is exactly what
we did. The conception of the Simla
Agreement was implied in that very
historical and momentous decision about
cease-fire which we declared to the world.
Let those who want to support this
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Agreement say so categorically without any
reservations as friends on the opposite side
have done. After all, you cannot adopt the
attitude of "ready to strike but afraid to
wound". To-da> you have no place, no
position, to go to the country and say that
this Agreement is something which you will not
support Therefore, if this Agreement is to be
supported, it has to be supported catego' k !.
. unequivocally and in a forthright manner,
because there was no other course left open
to any sector of this sub-continent excepting
this, namely, to negotiate in a peaceful
atmosphere so that instead of fighting to
share in each other's poverty, we can share,
for a change, in each others' prosperity.

Mr. Deputy Chairman, when our friends
ignore completely the reality of the situa-
sub-continent about the libera

tion of Bangladesh, it is a deliberate attempt
on tfa< lo misguide people. Then
they try 10 rivet (heir entire attention on
Kashmir. Who says that Kashmir is not
Kashmir has been a problem 25 years. But
whose creation 8 R.S.S./72—6
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was the problem of Kashmir? The Kashmir
problem was never a creation of this country
Rather Kashmir was created as a problem by
those very elements, those very interests,
those very powers, which divided this sub-
continent into three sectors, two politically
and three geographically. Therefore, when
we have to solve every problem on the basis
of the realities of the situation, I have no
doubt in my mind that the Kashmir problem,
too, will only be solved on the basis of the
realities of that problem and in no other way.
At the United Nations the representatives of
Pakistan fretted and fumed. They brought in
observers and they are still stipporting the
observers. But they know that the reality
says that the observers have no locus standi.
Therefore, in the eyes of the world, in the
opinion of those who look at things in a
realistic m nner, the Kashmir problem cannot
be solved in the United Nations, either
through the intervention of foreign powers or
through the mediation of anyone. The
Kashmir problem can only be solved on the
basis of mutual understanding, on the basis
of bilateral discussions, and in no other
fashion. Therefore, in order to divert the
attention of the people from realities, from
facts, these gentlemen want to rivet their
attention on Kashmir which is a problem to be
solved as a direct consequen e of this
historical Agreement, the Simla Agreement.

Lastly, Mr. Deputy Chairman, I would
like to remind this House that this country
has always practised what it has preached.
This country has always preached about
universality of  brothrhood and
fraternity of man. Therefore, it is en-
rshrined in or scriputres as much as in the
utterances of our saints. We say :
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[Shri Himmat Sinh.] It means, let this, very important from the point of history

everyone be happy, let everyone be without
fear, let no one be under any sufferance; and
that is the aim and objective of this country.
This is what we have preached for thousands
of years. This is what we have practised.
And this is what we shall go on with, no
matter what my friends on the other side
may say. I would also like to remind the
House of what the great saint of Dakshine-
swar, blessed by the great Paramhamsa Dev
said. He said : "The reason that we Indians
are still living in spite of much misery,
distress, poverty and oppression from within
nd without is because India has her own
quota yet to give to the general store of the
world's civilisation", and if 1 lay add, "to the
wormd's wisdom." Thank you.

SHRI N. G. GORAY (Maharashtra) : Sir,
I rise to participate in this debate not because
the Simla Pact is a live issue any more. The
Simla Pact has been signed, sealed and
delivered and, however much we may argue
here and however much we may chop logic
here, not even a comma of that Pact is going
to be altered. So it becomes like flogging a
dead horse. But I thought of speaking
because during the debate some very
important issues were raised and some very
important formulations were put forth before
the House. I would like to say something
about those issues and those formulations.
But before saying that I would plead with the
House to bear with me because I found that
the general mood seems to be that these who
differ, those who do not accept th-Pact as it
stands today, are being denouced, cursed,
called names. I do not understand this mood
at all, this position at all, the attitude at all.
Yesterday I found that the Jan Sangh was
criticised not only by my Communist friend,
Mr. Sardesai. but even my distinguished
friend, the cartoonist; he also lampooned
them. Why should it happen ? Why should it
happen that any dissent on matters like

of the country, the future of the country,
should be sort of ridiculed as anti-progressive
or as an expression of Chauvinism ? I do no!
understand. And therfore, at the very
beginning I would like to make it very clear
that though I am one of those who have
pleaded not only for peace between Pakistan
and India, but have pleaded orally and in
writing that the sooner Bangla Desh, India and
Pakistan become part of a confederation, a
democratic confederation, the better still I
have to express certain differences so far as
this Pact is concerned. I was grateful to one of
our distinguished speakers here, Dr. Dutt, who
told us about the new decade of detente—
detente between the USSR and the USA,
between the USA and China, between South
Korea and North Korea, so on and so forth. He
also said J you must try to understand the
historical trends which are working in the
direction of more and more cooperation. True.
But I would only remind the learned Doctor
that this is a very strange decade. It is not only
a decade of de detente. It is a decade of
detente and also ambivalence On the one hand
they meet as friends; on the other hand, they
prepare for war. Only the other day you must
have read in the newspapers that in spite of the
fact that the USA and the USSR have come
together and entered into a period of detente,
the Soviet Navy Chief has declared in very
clear terms that the Soviet Navy is so strong
that it can destroy any ship a nywhere on the
seas of it belongs to the enemy. He has also
said that the building programme of nuclear
submarines will continue unabated. For whom
are these submarines being built ? For what
purpose the Soviet Navy is becoming stronger
and stronger ? Therefore I am saying tha t
there is detente because there are deterrents
with both the USSR and the USA and this
means that if there is a war both the contries
will be destroyed. That is
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why there is detente. But at the same time
there is a parallel development of nuclear
forces, nuclear submarines and nuclear
war-heads.

So far as India is cocerned, I think every-
body will agree that right from the day of
independence, India has always tried to be
friendly with her neighbours. Is it any new
policy that we are following ? Is it that we
have been belicose and have been pursuing
an aggressive policy and it is for the first
time at Simla that we have pursued some
other policy ? It is not like that. Therefore,
if people like me oc my friends or other
people criticise the pact, it is not as if we
are—to quote the words of D, Dutt—
making war as a basic principle of our
policy. It is not like that. But we have the
right to point out the defects and we have
the right to point out the lacunae in the pact.
We have a right to point out that the pact as
it is drafted today is not satisfactory. Have
we not exercised that right before ? We
have done it and for this sin we have been
misunderstood also. Right from the days of
Jawaharlal Nehru our policy has been one
of mutual understanding and one of
resolving all conflicts across the table. And
that why this period of 'Chini bhai-bhai' was
there. That is why we entered into one pact,
the second pact and the third pact with
Pakistan. But at the same time is it not a fact
that every time there was a surprise for us
from them ? Is it not a fact that in spite of
Pandit Nehru's high philosophy and
ideology and his concern for human welfare
and mintenance of peace, when the Chinese
invaded this country, did not that great man
say—was he not forced to say— that "I was
living in a dream world omy own" ? When
that great man was there, we small people
tried to point out that taking into
consideration the philosophy which guided
every [step of the Chinese , Communists, it
was not proper on our part to trust them. I
do not want to take
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the credit myself. But I would only tell you
this that no less a person than Pandit
Jawaharlal Nehru himself in the other
House—I was then a Member of the other
House—said on that occasion that the party
to which Mr. Goray belongs has vested
interest in keeping the enmity between
China and India. That was two years before
the Chinese Attack. Why did we say that ?
Not because we failed to understand the
history, but because we understood it well.
Yesterday I was surprised when Sardesai
made fun of Jan Sangh. He said the Hindu
Muslim was a creation of the British. But,
Sir, who was fighting the British ? It was the
Congress, Sir. under the leadership of
Mahatma Gandhi and Shri Jawaharlal
Nehru. I am very sorry to remind the House
that this has happened. I would not have
done it. But, because he raised this question,
I am doing it. What was their
characterisation of the Congress'! Sir, this is
the "Action Parogramme" published in the
Pravda in 1930. What is their chracterisaion
of people like Jawaharlal Nehru and
Gandhiji and Bose ? This is the
characterisation :—

"The most harmful and dangerous
obstacle to the victory of the Indian
revolution is the agitation carried on by
the left elements of the National Congress
led by Jawaharlal Nehru, Bose, Jinwala
and others."

This  attitude continued till the 50's when
Mao-Tse-tung, in reply to the letter of
congratulation  sent by Shri Ranadive,

who was at that time the General Secretary of
the Communist Party  of India, said, "1
hope that the Indian people will succeed in
emancipating themselves from the yoke-of
the imperialists and their collabora -tors".
By thai he meant Nehru. Therefore, Sir, I
am not accusing the Communist Party any
more, because these are the facts of history,
and they cannot be changed. But as they
have a right to change, why
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[ Shri N. G. Goray. ] cannoi the Jan
Sangh also change ? They can change If
you can change, they can also change.
Therefore, what I am saying

simply because somebody says that
he does not agree with this Agreement,
don'i run him down as a chauvinist and
don'? run him down as somebody who is
1 reate some sort of enmity between
communities. The communists look at
the pack keeping in mind the impact that

to be there on the Muslims in India. |
Perhaps this pact might not have come at i
all. noes it mean that if the pact had
me, the Muslims in India aie going to rise in
revolt ? Is that the proof of their loyalty that
our talks with Mr. Bhutto must yield some
positive results ? It is Therefore, 1 am saying
that you should not raise these questions.
You should only look at the pact as it is *
:u the realities in the midst of

this pact was born.

Sir, yesterday, the Prime Minister said that
those who are opposing the pact seem 'i so
much of their enthusiasm. Quite true. Here
there were not such demonstrations as they
took place there. Bui. Sir, may I say that
you also seem to M a good deal of the
euphoria ? You also said...

THI MINISTER OF EXTERNALIRS
(SARDAR SWARAN SINGH) : We were
never in a state of euphoria.

I N.G. GORAY : Yes, you were

it. On thewallsin the streets

Iht, everywhere, this pact is hailed as
something mighty. Therefore, you yourself
i a slate of euphoria in favour of the

those who were opposed to it

were maligning it from their own point
. I have no brief for them. I

good debate is impossible when

charges and counter-charges are thrown
.nl bandied about like that. I
good debate. /' 1 am wrong. 1]
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want to be convinced that [ am wrong. But,
you must also have an open mind and you
must also say, "All right. If the Opposition is
putting forward sonic points of view, we
shall also accept them if we are convinced."
That is the way in which a good Parliament
should function and that is what we wanted
to say when you were very much in a hurry
to ratify the pact. Nothing would have been
lost if you had discussed it here. You were
bound to win and you were bound to carry
the House with you because you are having a
majority. You have loestablish a good
convention. I know that under the Consti-
tution we cannoi challenge you, because the
Constitution has given you the right to ratify
treaties. Yes. But, there are equally good
democratic countries in the world where the
Senates can discuss and even throw out such
pacts that are arri\cd ai between their
governments and the other governments.
USA is one such country and it is not a small
country. It is a mighty democratic country and
even the League of Nations which Wilson
brought into force, that concept was thrown
out and Wilson had to go. because the
ratification clause was there. You have to
establish good conventions. I was sorry you
did not. I am not saying that you went
beyond the Constitution. Not at all. But a
good convention could have been estab-
lished. If you had ratified the pact two
months before the Parliament met, I would
have nothing to say. But here one day or two
days before the Parliament met you ratified
it. Legally your position is correct. But from
the point of view of establishing a good
parliamentary practice it is inproper. The
President can promulgate an ordinance. He
does it. But supposing one or two days
before he promulgates an ordinance, that is
not a good exercise. ..

SHRI LAI. K. AOVANI (Delhi) : That is
what they have been doing



169  Re Simla Agreement
SHRI N. G. GORAY : Therefore, I am
saying, 1 am pleading with you that you
should have a good democratic functioning
in this country, no matter how small the
Opposition. If the Opposition is saying
something which is worth while...

(Time bell rings)

SOME HON. MEMBERS : Allow him to
continue...

(Interruptions)

SHRI N. G. GORAY : Sir, a point was|
raised here by many : Why is it that you are
quoting Bhutto? In fact. Sir, I wish that all
the Members of Parliament were provided
with copies of what Bhutto said in the
National Assembly. Why ? This is because in
that speech which came on the morrow of the
Simla pact you find the interpretation thaf
Mr. Bhutto puts on the pact. That's why it is
important; not because Bhutto is an erudite
man, not because he is a philosopher. Bui his
speech has to be studied, has to be
understood because he holds the key to the
pact, so far as the pact is concerned, as our
Prime Minister does. I would ask : Why
should we not also try to understand what his
interpretation of the pact is ? Therefore, Sir, |
think that you would have done a great
service to the House if you had provided
every Member of the House with a copy of
his speech in the original. 1 am saying 'in the
original' because, Sir, I am sorry to say that
the copies or the versions that were given by
the Pakistan Government to you and the
original version of his speech differ in
material respects. They have deliberately
deleted some of the portions. A strange
thing, Sir ! Unbelievable ! When there is a
pact between two nations, a copy of the
speech of the President, explaining the pact,
is given in a garbled form. The most
important points were deleted. I am not
going to quote him again because some
people may ask : why are you  quoting
Bhutto ? I shall nol
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quote him now. I read his speech three,
four, five times to understand what he
means.  Supposing, Sir, immediately after
the pact the man goes back and sa>-.: Give
me time for mobilization, and when we are
properly mobilized, we come lo the next
stage. If the man says, "Well, it is for the
Kashmiri people to rise in revolt ; it* they
rise in revolt, no matter what happe our
commitments under the pact we shall stand
behind the Kashmiris when they are in
revolt", then, Sir, what do you make out of
this pact ? There are many other instances
like this.  Many other like this are there
where Bhutto ha> told in so many words,
"If the Kashmiri people were to rise in revolt
we are here to -them". And he has
named persons also. He has said that if
Abdullah dees it, if Farooqui does it, " we
shall be I do not know whether these brave
people will do it but you see. the intention is
vefy clear. Therefore, Sir, 1 am
saying that it is very difficult lo und"
the intentions of the man. 1 have said
that you must talk with ~ Mr. Bhutto but
when you talk it, does not mean that you
must come to an understanding or a pact or a
treaty with him because he is having parallel
lines of thinking a double think. He would
like to take revange but then he says that we
are not in a position to take it. That is what
he said and he has revealed certain things.
He said that in 1965 there was an occasion,
in 1962 there was an occasion and then
he quotes from the autobiography of
Maxwell Tailor.  He says that Maxwell
Tailor has written in his autobiography that
he was waiting in Bangkok because he
thought that within a couple of days the
armoured divisions o' Pakistan would be in
Delhi.  He further says : if we have had
the proper type of people to lead us, we have
had al!( the material but unfortunately we
could not seize the opportunity. This is one
way of doing it. The other way is that he
tells them You have been divided. If
yon
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[Shri N.G. Go ray:]

want to fight with India immediately I am
not the leader to lead you, you will have to
find some other man. You see how the
man's mind is working and, therefore, 1
say that while you are having talks while,
you are saying that we must have a pact, an
understanding with Pakistan etc. etc.

Everytime you say that the conquered
territories must be returned. I have no
objection to that beause they were conquered
territories and I am not a fool to say that all
the conquered territories should have been
absorved in India. We never wanted
that. Nobody does it unless it has an
expansionist idea. Therefore, you return
them, it is all right, but, so far as the Kashmir
issue is concerned, could you not have said
to Mr. Bhutto that since we want to have
friendly relations with you, you want to end
this chapter of conflict, confrontation, war
and destruction and hatred and since
you are handing over to him the territories
that you have taken in war, he also will
have to give back the territories that he has
occupied ? I would like to know what
wrong would have been there. What wrong
would it have been on our part to say
that ? Mr. Bhutto, while addressing the
members of the National Assembly, said
that he had no card in his hand.
Indiraji had all the trump cards.
What happened then ? Sir, I was reminded
of the chess match which is going on
between the existing world champion,
Boaris Spassky and the aspirant Bobby
Fischer. Bonis is very solid, very steady,
very sobber and the other men is losing I
his temper, comes late, removes cameras,
shouts at people and people say that under
those circumstances Boris Spassky does
not undertand what to play and that
is why he is losing. I sometimes feel
that it is the result of a similar hyponosis
produced by Mr. Bhutto. He
was
shouting, twisting, saying this and that
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thing and our sober Swaran Singhji was
complelled to yield ground. Now in order to
save Mr. Bhutto he had to be given
something. Sir. I suspect that we have
acquired some vested interest in Bhutto, we
think, that we must save Bhutto, otherwise
somebody worst will come. He knows it and
this is why he wants to play this card.

Sir, I would 1 ike to say that nothing would
have happened, nothing would have been lost
if in the first meeting you had not come to a
pact. Go on talking with them, go on
exchanging ideas, go on meeting it does not
matter at all. Nobody had told you that at
the first meeting you must come to a pact
that you must not come to Delhi withut a
pact. Nobody had said that. The
conversation could have continued.  You
could have met him once, twice and
thrice.  You could have done it but you
ought to have taken this position that once
for all this problem which has bedevilled the
relations between India and Pakistan will be

solved. Therefore, Sir, we are not
taken in. Nothing can be done about
it now. I only wish and pray that your

good intentions should succeed. 1 only
wish and pray that between the two trends
that Bhutto is following the trend for peace
and friendship with India will dominate the
other trend which is for confrontation
witti India.
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has got a setback.
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I am sure that victory is for socialist
forces and for the forces which are for peace
and not for the forces which are for war.
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TAT ATAT AW | AT KH qAXAT AAT FOX Y
t fopprdrom a8 fraed o2 3w @ 2 T
Afern wra fearmfma ¥ @1 e, @@ ¥
wa & wgm 5wy fower o S g,
graits oF faofan &, &feq govm & oW
FrEaTETAT & | a9 Area faEia ww oeR
¥ FEWrEA W ACEY FEY K US F oghwr
AL 2T, 4% A9 AFd gl § qiaa g,
W Mme-ATg A7 WA W% § F fegem
® #Yw dIre g owwr g ewrwardr faam
¥ AuiAw A wEE w0 §, gl A

& §9 am geftar aF ¥ g wifa 4R | 5 ag v wen wwwr d@ 2 fam g
'ﬁuﬁti&-ﬁmﬁmmi’nm;mmﬂ:ﬁrﬁrqaﬁhk.ﬂmhw
wmE I AW HT OWTAT BIEE 97 qOEl | @ $96 g8 337 A4 42 F, 79 fedr &
A#1 a9 AlFT Zard w19 T o Zn oAl | w1 FAE 4@ Aar AwA # ) gz gwrd
A, WnE g A, sarz wwiz & A | fawew B dilEfeww dsafEr b ooqw
I AW F WET AT A AMAMET ATRA A ) FHIZ A 1947 7 F SLAT AF AL ATEAT
w atfaw & freer 7 o ow oef dfew | 7w OSF 3 90T AErdl 0 F w3 g
Bz aAr A arfaw gt & 5 ot w1 | s frere T o &% a2 dwa
FEC My Wr WYX {F gATT AT FE ATH | AW ORWIE WIL 9T, gWTC @grgd ¥ oww
dl, Wi & amt &1 wEAre Azt quy ar | e fifese v, T wega Wi
Fraet F2rar 37 am@r & Fgi 3 W w27 | WEIR g0 fAa® Atw 97 arvpen 0 wwil
W EA FRT W NfEEE § Ar § %y | 99 9 & ) €W A% % Srzoq faa g
771 &, WT AT AT A A WA wEew a@ | B AfAz awmd §owiey WA & weree
8, wre afferm &1 e AR @ oar & F, AfeT 3R O A aadd a8 o
ﬁ;’?ﬂfﬂnwaﬁtaﬁiuﬁrwﬁgﬂ\ml

frar wa & s fieam & magwr&'l
awdm §T @ § F 9T & FeA atrﬂmf‘rj
%aﬁ“?ﬁ-wﬂfﬂ'iﬁ‘vﬁw& l m\ They have rejected the two-nation theory.
mm“mrmﬂW“ﬁlThc designs of imperial powers and their
ATE AWT AN AT WRAAT FT 0F AT | conspiracy have been frustrated. WA &
d & ag v faw fegem W oad @ w5ew § I GEWA 8 awar g, gerd
3T AN AT AT F AR F1, glew NfEEAE wEUN F W4T A F W0 A ad 0 qmEe
% ot 2 0V @1 wwAr ¥ athmed arel w1 | A AN AT T A AW SWeel gaiT @
W gt oz uw e B M m‘m F §, 1F We mustnot be led
o femram 1 G WY fergeandt w1 1 | by mobocracy. We must Jead the masses.
A aWW ¥ o1 gz ¥war wra afanm | We must  lead all. W& A% farwsr
@ wm & awE  wedfch wrowE §  o¥rE &1 aers 8, & i owd
wrafuga @ 0 §, STEAWAA— Every thing | 1 WRel S8 awar dw  wirifes
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[t fme g7 ] w2fwg, dwr 3w w7 o A g eArelr
Bz ¥ fw o 0w ot 27§ w1 oow | Preen oowe
Tt § v @t B 4 @ v | All these historical acts are a challenge
it graer & a7 fwew e @ ow to imperialists and imperialism and thegir
arivdt qven § v @A X, AR @) desion has got a setback.
nifsAm & @1 i e FEem #oE

i, w0 T R APy A1 7€ | Ramear g s fepam & Aw afem &

f& w31 AmA 7 w0 F—w@ a1 F A
o F—fF 2wl 0§ Freivr Faei
qg FHfat & WA " g e sl
1 7 oo § 3R fw g owrt g

Frware gt @ zere w7 Wi 49 @@
§ mwifadi & 7w #1 awEr & Afew w= |

Tt it ®F FW I W P W oAr

aw @ Wiy miataesn e fafazit 2 |
fRar Wie AR wWAR TR | WA W |
mccruﬁ’ra?rﬁﬂpm:
woare i W?WH‘I‘I&T{E‘{W’

# owATEE 2

sra & 3w w1 AwdvA A & WA

ANfT | FET W NEIRE UWT # 0T GW W
5 fF iy A AW F aw b oaA vy |
qFAT qW #1981 % w0 wET mi‘
frmgem & mget Wy wfee § a9 W
aF T WEA] oMt ATHRT AT WO AT, A |
A% G a@ v | g oo & owedr g

faat Wt 6 g Wi A 9% A
fozr adf @ @%dl, #9 % 96T T A1 A
A G 4 T I AR A N W
ATRT AR F, WY A AR AR I ) AR
oF e T & oo AT aidt A S
CHIT 97 @I TAEN W 97 IoT ar #
o oam & [F@ 8 s g fo ooz o
A @ wifom w7 9w # 97 TEE o
mar AYC oA 2 forw TR oam oW
AT 18 2 oz Frower o B PR oaw A
T ATH OF IR G [5gEE 7 a6 ®
7 gfam 51 = fm b wilE el fd

g W AT b ar o o |

™ St #1 gAd arfa &0% o @
& dm q@ & fr foely &1 owwi ¥
feeifossr avmn gm0 o A1 Ew-tEr

dEr W fEa W swwmEr famy oo
qarfAE ¥, & W A% w7 12 A an

| a% g fd tf o A oA 8, e

e @ ¥ ogm oaF 3 oww e Y, fe
Azl FariAr AE b owt @A § oA A
g A 3@ AT AT w9R 2 o amt W
W A E ) T T T wed A a
A2 ax A frsgoont R arfeerm % fasprm
B A7 frge@ #1 fsunes 2, 39 ar e
vHIT & A7 § 77 903 WA fam § oF g
2 W zm AmffEe @ fadw v
T AT Y R e frreme & Ay s
¥ wEEE #1 oA R oW g wifvse e
o mE § A w8, 9w g aw 2w
7 g An %4, (e owrz e oam e,
Fuq 1§ v W &7 Adr fmr 3
WA AT AT A T oA 4 2, aea
femr 1 &% o7 mfafesr 98 41 2, ced
AT AIARE WYL FAAT ¥ o A wTAT
W oTAT WER AT T ® 4T Ag 6
Al T W@ omr gt @, E e e
v aw wefa saeE e g an
2l wvrae @ frwre €1 g Ay e oame 2
fF 70 wm® =m0 TJE 0 & aw
aUATSE  AEWAT ATEa, W $19E Wl A
AT i 617 ANTAAA AETEE & weR
L qE W9A T W ATRAT TR 8, 92
wEE WA & TR | s g iy 2
W A @ N1 W OATRAT ) AW AT gwd
o Aoy O¥AM WE Tg § 1 WE UEy AT
%z, FAT AT HET WK OARD T, Wi
i ga Ay few  fusre ¥ wq
7z afaw fert  fEww =1, gufad
fmr i ¥ A oAz &, Fom At &1
Pakistan
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w5 Al 7 fear owm g oA owm
EREEE ORI 1 S
AT ATEEEN g 49 72 &, faean, T e
mfr & ww gt § oA aifwres § o
qra § )

1 am sure thai \iciory is for socialist
forces and for the forces which are for peace
and nol for the forces which are for war.

wiww wfwn fag (fare) @ sweamfa
wien, TEAl AmEE § fRer & w9
fzi @ wem 9@ 2 W AWl Al W
faen @< @ AWEld #7 ZT AW 9T FTE
awn @ W1 2 ) A fer o 3w 9|

[3 AUGUST 1972

2o wE AW @ & ot AT St )
foren wwEl & A6 gwe wEer e B7
AR @ W ¥ we A1 OF Wwa e
A 9 T R ZEWT W OEOTA WHAT & |
armn EeE, wwifer fFEm e dmifas
fam 5 =299 zTrd 2 9l 43 w0 wET |
1 wita F7 AEEAE F AEEI # AEAAr |
T am 7 fF g owed &w w1 g ofmay
F am W 3 ofvfeafEEt & s w7 a0
Ed ' T FU FF W Z 1 TT ST
TEEN F WA TE T WAT FW OTEA |
AWEN 91 2 Al e Ay givfeafTay dmr
ag @ 7w § mwwvr # wwm 40|
T oA T AT AwE g0 saH ARd A |
mzmam%wﬂﬁiﬁmni
21 A4 =13 Zm ddr owne fom @ w0
& Al waE 97 faem # A aga A e
a&qw,';ﬁ:aa’nqza%rmaﬁmwﬁ{.
3, fowe T W R ve AR 2| m A |
it e o o # w # fa
qa‘éﬁivmfrmﬁcai*g-v;ﬂa'rﬁ%%\
7w wme @ faw o w oAy w4 | l

TgA 5 A0 A az wErg gerd e feren
# a1 TEma 91§ ogear @A 2O fF
wET =Yl TAM 9ET Al ARY] A OEW
wa s = AR g, T ferd & swam

- aaT

SATT WA A1 WA W A
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forwar swwYAT A Z1oomr €7 sEEvam 9E
aEf a1 g, zw wr AT gEer <m0 o oA
qr A1 wET @1 T A ot q 1 wataw
Fyaamfs wgET, T4 9w & 6w Avi &
fagm # fzr wom ag Ofafeew w3
3 W T OATA T UEHTEE AT A g,
R FET At |qra A A1 gw s #1 ey
W FN W oI I T, oz g4 £ fw oap
Al AT § a7 W w=Sl 97 a9 3,
TR NG WET OFE T 2|

74T g9 A1 72 2 fF 4E 29 % en
formar @ fwdr 1 zarr oW AT TR T
faindt 79 & &% wmAETm wEEdl 7 9 4
F2 & fr forwe & swmea 7 oarf 9@ o
arg 7E gE, A1 gwa wr wrf o ameEr
feur, zm fad, @A &% 29 a9 | "
| 4z g o gare mmae & o A—a &

| EW ARIT W OFAT FAG, WTAERYAl IFA

TAT FT WAT 71 A,  TAR A FATA AW
AT A mifEea w1 W § FEe w1 9f
gl fory sivq & o W1 3o & SAv
fom a7 mfeera & AT 91 gt SATE F
3T WA EN A §, TEM WAl AEAl T
a4 few 2 wie 39 A w1 Q9w
FAET UH F OFAT E | FEA IEA OEED
AT F oA w1 fF 3 tmy wmw oIEm
formm A1) Ad 4 gnl T 419 AETaAl
o g0 fvamr A1 Alw =T oW

% 5

F1 | TR TN T AT W1 WAAT & WA A
ar & afgqm faenw o wE s
fiar wTAT W1E ATATA WTH AE 4T | Ay Wi
famr Zarsy wavea sEl Amdr 2R A S
F oA 9ty @2 amaw & owme & ) 07 FEeq
#1 qft 7 &1 7919 97 A A 7T A6
q S F1 TE A OATY FT AT AT AFATE )
7z FH1 A1 7% IE F a9 9T | 56 WAl
Y7 2T gl A reaT v @ foew ogme
T WHA 9T TR FIA AT LI AV TAA,
Pakistan
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[ et wfawr fag |

w aer ¥ faafewr o aditfe dw swe
W wea At w41, IAEG GEA A gATT
g & e Adde §, SEH A Feea
@l @, Wy & qgw At war @ fvogae
FT AHT TTTEAT FIA BT AT ST AR E
oY qga v ag & fe gwro dw e Am
2T, Aver Fu 7 A oy, St @
I g7 Fear A@i fear o oww ar g
Howrs At Ao gav qw A1 vl 97w
TEY AT & | ewvE F awT A 9 W E |
et & AW % fgm Al & 1 A & aw
e W § ) Awd F Az wift & aww §
fagg o1 F 1 3u% a0 F gwH AR A
A1 TEA B, FB WA FwH g w4,
9 ¥ g &, T9 IO aA@l ®1 W
ANAAT TEAT 3 WifF wF A% 26 A9 W
feafa, wioe ww Zuem, #1577, 799 9%
$@ ATAT G | 99 el ot F1 AT wew
fagrdt At f 7 ww G & fF 14w
w1 sAW &t oft ¥ fadr e § amran
Indo-Pakistan problem could not be looked
upon piecemeal.”

TH AW & A ardd) ot ot ogAw andwl
A fm w1 oam amar @ dredie & oam
a9 W 497 9 fEeEr et w s
H oo fom gmr o 21, sz am ok 2 f&
FHEATH UF-UF ATT HWIHT AEAN, FEH A
A1 9E UF O WW g 2 oure e
Tl T WM a@E § | ] T 0w |
oY g A oar & ww A WG g 9=
fod (a8t srem @ fF so ow @ dEi
wam g1 A § | gwfan wre s aae
T W& =Y W 93, ajz Ty U qfEdifme
= 0% U w@ZEgd[, @1 9w oqus w8 o
N W gT A & fay qemew w0 )
oY Aifewd 6 F IAE WX AWEFA 6
®1 741 ®9 § g7 ¥ @y Gw u wewdq,
Atz o7 owfwdtfoom, @1 a A wger
F1 wma | nfedfwgs wra & a@, Wi AT

[RAJYASABHA]

between India and 188

a0, T AE AT A FEmr § owl S2zein
Ty & & & AT, O7El &7 o, §e ae
Fwr w1 A, 7€ ghr ot aw W A
awi #t am | mwifzfew 6 ®H femv &

".... the two sides will meet to discuss
further the modalities and airangements for
the establishment of durable peace and
normalisation of relations, including the
questions of repatriation of prisoners of
war and civilian internees, a final settlement
of Jammu and Kashmir and the resumption
of diplomatic relations."

o At A€ A wrdr A 2 ) oA
f& wrft amil ¥1 0w A & weAr e
W ¢, e woam & R e a @
Zoge oam #1 vemew @ ogf &
FF A T AT A 25 A & o
Uo Wle H Wedl & | v wEl awwr ¥ 7
Eoﬁoﬂaﬁm%mﬁmﬁ
mr o 4 forEr Al @ SWT e
aget @z TR ge ¥ sy w@fan s
wer & el o7 e o=wet & fad
gifess 4 &1 AW = ¥ {FEE waA
1971 ¥ 17 fameae 2% sy a7 g fem
wA ¥ e aafaw R oww § un-
A & oY o wwety § frer @ wr mn
1 Taw gWlEs ™ AmEd & aaer W
& ugh ¥ fae o @eetE 9 9aH W1 #
FT ATeR o7 9% 9T AT AT 917 64
1971 7 #9  ®ET @A aFg @ni o
qar g 95 T § 6 At oy we
& wwy fawem ¥ wwa s W@ g
iz agl & "Ae fosrer & qura @ s
g & gaw ofEarew s fear @A
AT AR W17 HuT 3 1 g fAwmear wra-
i q1 A Efad Ao @ gemr S
qr | MEE ) T I " S TE qeq
HT F@1 &1 AWAl ATH T BIE (gar 9w
o @ F AW W A9 § 22 59 & fav
iz fem e, ag &% am A9 e 1 99

Tt g FF w0 iy mfzva 6 WAk
Pakistan
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A il o & wor 1 F oA g 1
wTo H At gre gw g A fEEr day
A TEETT A WETT IaW 4@l aET |
AL AT AV FTTE AT w1 afafew g
2= ¥ WA g oA g g0 AgEi
¥ oAg ¥ Avw & Gwa A & g
e A ol W ¥ Agt w1 seeE wHmE
WITH FT T FHMT 2 ) ®WiT e oM
A1 @ FAT & ANAT TW W IO T aw 4
F9AT A W@ Tt a4 ? aE w1 A=A
ar @ awmdt v S e # g aw
sy 431 fewm awar ! sy agi W aear
uifew fawm sl dwfaw fawmr @@ sgdr
2 7 frwen awAYT F ow a@ am ag gf &
fe drad afs &1 iz & 32 &7 dw
St Y 3ER a4 W B e faag
it 17 fae, 1071 %1 feafa & s
@ qouHeHl & HWIF! AR HFHIT
§ #1% @wg 2wt W@ W@ oW | Faf
# foieomm ¥ 1940 % dra waC A w1
vvgz fFar war § Wt wofad & sAeg 3+
* afaat § sg0t f§ 9 69 f§ wit #®
gFESeE A e G s g # )
A OFATHITA KT AAA IS § Al a7 a4
ZHT W0 Zor AFa ¥ | wel fawa § oww A
FH WOF IUA T FEiA awerw fwar g
WA FTRD ATE 5,000 TN v sty 4
a1 gEW A FHEAW 50 W A qE9T AwT
1 HzET = fEar & g A g
1 A4 B, IUAWMT WERE, FET 3 oIAA
& gaeitw g & ) fower gaed & owfa-
w3 & s o= qw od § 1 g9 Wi
w @A § ooz 3w aE g fee
TR HdE A AT 99 T & e oW & ey
# wemwmetaat 1 e a9 ¥ wa e
g A IR w9 A W asArt a1 frae
wddy | s § v feafs &, w2 Gy qae-
AWMl &1 447 TA § WIT & 447 wrardr 7
WY &, WiH g e HA 3% A,
% Wi &g ofeemm & 2, @ oo @
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At % A% A7 gE A | I v fw oaw
g w g a5 Al F owae @t 29 A B
ZATT AW AT WO | W A AT A
oEA 4, 99T F9E1 A WG9 ¥ & W@
FT AFT 4, T T w0 wET X0

FTAaris EEE, & woE A & on
I WK FEAT ATEAT Z 1 o wEer fagrd
et w29 & fe & wum A& A & e
At g e 4t 92 F am 9wy faaz W
AR § oFw gwi? A oAt wEe faErd
AT St W wAT AT F e 9@T ¥
f& 15 faaz i q@em & s g ?

Wt AvEAT g w15 faee i oaga
§% B AT ¥ 1

sivret wfewn fag: o, & @am 7 o g,
wor wifs & afad | w99 92t daa #
car & wadr z omfE &0

o W FEEv: WA BT W@ AT w4
g

sty wfewr fag: wmd wew  fagrd
arwrEr At wnt vy & f8 W o3E W
I G TEET AT TN 99T GET & | FHET
W OEHEE wF A%A @ war ! g am
IR A 0 FEr g, AET w=mE 36
4z 8 @ frea anl oY awww § 39 03
fomz ® mawlar W7 27 19 9%F &1 o,
g9 W4T 7 (Time bell rings) WTT #iw, WA
AqTEr AT WYT A W oFW FX 1 X woUR
wisaw § Fga Jgat g O osw 15 e
T §H ITAEEIT W AFAT JTA AT | ATHAT
tfery it § AT aEt F Arg g g &
mmf"a@hwm%zfmﬁfqm
Tog= @ fFar g warg WA s Al
ot szt &1 3l 97 15 faaz § 34t gw
gé W wfagre & worew W@ gEroma
g gf ot i ardr & s A s
qr ? nfar it afadi & 9348 Tl & @T
| o7 e T 2 W adaw Tt & gfward
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[t afaar faz)

AUT AT ATRY T ATRS WTANTIN AT AETE(
R, T T NS & Zrl §OHAT w0
vl v Tz e Wi aifeee ¥
%% I P, A T famAars &1 wwrer
1 T4 ¢ Al 7 Sifer o A 9 dae
am svioow ofwn § owif gl s
A9z F fq@m, =AmE w7 gfv ot
wi form 1o wwn oA, sfEw A A Fan
f& =% smaw aww 2 wa @ gw s
#, 4T ¥ Fmg 4wd A 4@ @ fafafoer
T T oA E 9 mife A Wi §Ew
TRTHTAF |

US4 WE & A A e F e
g1 ww=E 47, dve W zfAEm geArt fan
FU W] 91 | TAF ATHH 4TS AW R IHE

o= 9w 1 famin gEr ar o HE AEE

us 97 anarfe e § AEre fre gEr e
7 7 vz T e owifew gafr darfas
gmi tisgm, wae amar feadr & o
| ¢ Ee wwrd uw wEfen ¥ aam
FT @ TN W AT GTAT # 1 AT WZT AT

a0 % =wa qr gz (el wwa § o

Azl ;W oq, TrEE T A7 a1 wtas g 198
q | FET A E A v v Aars A frear
AV F Az AT WE WAWA 7 S99 |
AT U9 AT 97 wewA W S 0 Al
wgl 7 = fe o gl & afaar 7O
F =g a1 AT FED 2, EW R TEA ATl
F1 TR [ IO AAAT # AW T ARAT 20
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! Az gary adt # fx ww oA g awe e

]% ? (Time bell ringsy FTwTA w5ET, §
A oAz o Fd@ | 3w mam ow WA
a1 w4 % sfera ¥ W 21w e
fErt g3 w fadr 3dan (sfem) g2 &
am UF of § oqwa ww o afe A g
arfae T wE Al § AT @ 9T 2
At fwd s= wE ¥ owawa I w9a
OTET A7AT O A4 ARA | TART
wFETRIAT &1 3wt Gty s e & e
| qEt FT 9 w9 1 far fawdr weré 4
|mﬁmaﬁrmﬁm%ﬁnh%m
lmﬁ%hﬁmmm‘mmﬁm
|a?wwm%mwmﬁ
war B fw oA g v awy feadd wmd
|airs«=rrmmfg fa et swmr A1
CgEw omr g WA am A w2 R
wARG F1 AT qrdAr Z1 o g oS wiwar
| A won, qE o, qf s
AT F, A AT W AT BT FEAT AT,
I AL FAT AT AT TEEM MTE E 4 I
| A @ @ i g
w1 Are w7 fFar & e Avwaen G d@ e
Iﬁqﬁﬁamﬁﬁgﬂnmaﬁ
, EBTTAT WD AT WY F Fr Arwam gfwems s
ar mw Aar = 7 faasr dwoafes safs,
dmifas wafa av wenfen ZEr ) == ofe-
feafy 7 w1 Amgg 1 WA A =\ A OEE
ary farer-faae ax o
(Time bell ringsy

frma1 wrwT o1 921 7 3w o waaa fem Frramfs a@Ey, A1 AOET e w
fo ae1 &1 W, MR AN T AT &7 | areaszen &1 fweae game Ewmoo& waTe
M ® EE W Ty A1 SvARTT Adl weA F, ) wAr A gl ® oamey vl § 36E e
afamﬁmwmwu’nwm‘ﬁrzﬁwgu AT UL LA T W AR
g W g @ 0T wAw B a9 gzArei | @ A7 s s w27 A9 oaa ar
ﬂmf‘:‘qtﬂﬁrwfﬁlﬁ'ﬁ;mmﬂ‘ﬁlw%hﬂqﬂﬁmehW*
wfag 15 mﬁwﬁmmﬁwﬁwﬁw%lm’rﬁww:ﬂ? M 0T
ey i § Ffaafed @ o sigEm & | At # oam da g ¢ faers W dwaE
mf= 1 @7 @ A A wE R A T 3w fR g ¢ wifen ad oemw W oA

qE .*,-’:gm| FEAT ATEA £ | ATOT W I 7 F1d 24 %D
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A 2 | 9T §H AU T, TH AT TEH &
fFa  suma A8 &1 &7 qarf & | wf= oA
HAEANT FATA A A, TA T FIA F 1 AHEAT
TAl AR FAT AT ZA] O FAT HT ATEIAA
AAET KT WS Fd O§

SHRI DWIJENDRALAL SEN GUPTA
(West Bengal). Mi. Deputy Chairman, Sir,
1 have moved an amendment which I do not
want to repeat. But on the question of my
amendment, I have with me a copy of the
Hindustan Standard, Calcutta, dated August
2, 1972. The last four lines of its editorial
say:

"After all the Prime Minister is not
obliged to consult the Opposition Parties
on important national issues. Yet, she
does it to build up a healthy democratic
convention. This convention would have
been strengthened if the Simla Agreement
was ratified by the President after a debate
in Parliament."

This is also the substance of my amend-
ment. Now, Mr. Deputy Chairman, I fully
endorse the view expressed by the External
Affairs Minister when in a written note
circulated he says,

"The experience of the past 25 years
shows that outside agencies and third
party involvement have made the solution
of problems between India and Pakistan
extremely difficult."

True. It was the foreign powers that tried to
play with Pakistan and we have as many as
four wars with Pakistan. But I cannot
understand Mr. Swaran Singh, our External
Affairs Minister, when he says in the last
page, "As far as India is concerned, we are
prepared to treat the new Pakistan as a
friend". What is the meaning of this "new
Pakistan"? Does he want to convey that old
Pakistan was something different from
new Pakistan?

SARDAR SWARAN SINGH: That is,
without Bangla Desh.

]
8 R.S.S./72—7
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SHRI DWIJENDRALAL SEN GUPTA:
I know. Our stand has always been we want
friendly relations with all neighbouring
countries. Old Pakistan, undivided Pakistan,
was also a neighbouring country and our
relations with old Pakistan from our side
were always good. Now we have given
handle to those who want to use it against us
that wc only want the new and truncated
Pakistan to be our friend and we never
wanted the old, undivided, Pakistan as our
friend.

SHRI M. P. SHUKLA (Uttar Pradesh):
No, no.

SHRI DWIJENDRALAL SEN GUPTA:
Anyway, I do not want either 'yes* or 'no' by
way of running commentary. I have now
before me the printed Agreement on bilateral
relations between India and Pakistan signed
by our Prime Minister India Gandhi and
signed by Islamic Republic of Pakistan's
President Zulfikkar Ali Bhutto. If it was not
signed by our Prime Minister Indira Gandhi,
if it was a draft given by Great Britain or
America or China or even Russia, we would
have ourselves said that these foreign powers
want India to be bracketed with Pakistan or
put the aggressor at par with India. What
have you said here?—

"The Government of India and the
Government of Pakistan are resolved that
the two countries put an end to the con-
flict and confrontation that have hitherto
marred their relations and work for the
promotion of a friendly and harmonious
relations...."

Now, we never declared war against Pakis-
tan. We could categorically say that we
reciprocate the ideas expressed by Mr.
Bhutto and could give him thanks for his
belated wisdom. I say there should not have
been a bilateral agreement in this language.
This line only indicates as if we say, let us
forget and forgive, let us now
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[Shri Dwijendralal Sen Gupta]

open a new channel. This is the significance
of this line. In all the pages you will find as
if India and Pakistan are a counterpart of
each other doing the same good or the same
bad and they have, now come to a sense of
urgency "well, in future wc should not do
like that". Now, on the question of this
Agreement, I have very little to say because it
is ajait accompli. We have signed this
Agreement and President has ratified it
without knowing the views of the Parlia-
ment. Internal problems exist in Pakistan
and that is against Bhutto. Bhutto is the
leader of the Peoples' Party there and has
the strength of the Punjabis behind him.
Most of the prisoners of war are Punjabis.
Bhutto was being questioned by his people
as to when these POWs will be released. He
could not guarantee it. He was in hot water.
Now we have given him a handle to say,
'well, something will be done now. | Wait a
few days'. We have helped Bhutto to save
his face definitely. The people of Sind are
fighting for autonomy. The people of
Baluchistan are fighting for autonomy. The
people of North-West Frontier Province are
fighting for autonomy. Bhutto is being
troubled like that. And our sympathy, I
should say, my sympathy goes with those
people, with those exploited people, of Sind,
the exploited people of North-West Frontier
Province, and the exploited people of
Baluchistan but our action is positively
against their interest. Exploitation was there
in East Pakistan earlier, they rose in revolt
and we played our part. Now you have
strengthened the hands of Bhutto by signing
this Agreement and have put cold water to
the movement for autonomy of the different
units of Pakistan. What was the urgency on
our side? No urgency. We could have
waited and seen. Again, Mr. Deputy
Chairman, how can we forget that this
Bhutto is not the leader of Pakistan with
any dignity and honour, as it stands today.
He was
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the leader who honoured the hijackers of
Indian plane. When the hijackers went to
Pakistan, it was Bhutto who garlanded them.
It was that Bhutto who called our very
respected External Affairs Minister the
'Indian dog'. It is that Bhutto who decried
Tashkent pact and ultimately was thrown
out of Pakistan Cabinet. It is that Bhutto
who after the 17th December, 1971, after the
war, consulted America and China as to
what should be done. Possibly—why
possibly, in all likelihood—it was under
Chinese and American advice that Bhutto
signed this pact at Simla because America
and China knew that they could not do
anything now for their friends in Pakistan. If
anybody from the Congress side or this side
of the opposition feels that Bhutto is changed
and he has no link with China and America,
he is living in a fool's paradise. America is
now with thorn in his flesh on Vietnam
issue. They cannot help him. The internal
leadership conflict in China does not permit
China to be involved in any war with India
at this time. It was thus a very favourable
time for India to see how Bhutto shapes
himself and how he comes to his senses. But
we have gone out of our way to strengthen
him and instal him as the true leader of
Pakistan. How can we forget that it was this
Bhutto who on the 25th March 1971—the
day when the army crack down took place in
East Bengal—said at the West Pakistan
airport when he landed there by plane that
"Pakistan is now saved". He said that in
support of mass killing. He directly
supported the Yahya Khan regime. Bhutto is
a man who is capable of changing sides
every moment and Bhutto is thus not a
dependable friend. I have every confidence
in the people of Pakistan. I have every
confidence in the leadership of those
progressive elements in Pakistan. But
Bhutto does not belong to those progressive
elements, nor is he a true leader. He has now
established himself by giving false hopes.
He was in the confidence of China
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and that was the reason why he was accep-
table as leader by a section for reasons of]
convenience and not because of any faith.
His patriotism is very much in doubt. He can
sell Pakistan and he can tell our Prime
Minister any nonsense. But we have tried to
strengthen that man's hands. Again when we
look to the question of strengthening, I have
had no hesitation in saying that we have to
leave this acquired territory to Pakistan. Why
we did not do it earlier, as we have not
bargained over that even now. Our
Government, however, said that so far as this
acquired land is concerned, it will never be
given back. Now, I am quoting our Defence
Minister, Shri Jagjivan Ram. Not once, but
on various occasions he had said it. If he
says that just to keep up the morale of our
Army, and our people, I say, Sir, that is not
what the top man in the Defence Ministry
should say. Such things create complications.
But, day in and day out they make such
statements. Mr. Deputy Chairman, Sir, our
Prime Minister said something, ojr Enteral!
ATiirs Minister said something and our
Defence Minister said something. So, there is
no Government in'that sense. Everybody
"speaks either on""his own behalf or on
behalf of nobody. Our Defence Minister said
that, If he says today, 'No, I did not say that',
then I can give him the cuttings, press
cuttings, wherein he has said that; Sir, his
speech was never contradicted by himself or
even by the Government.

When in the war so much of money and
so many precious lives were lost, were they|
lost for nothing? That is a big question and
that has to be answered. Sir, we can sign
anything, we can also agree to whatever we
honestly feel, we can give something to
Pakistan also, because we have certain
idealism, we have certain traditions, we have|
certain history and we are a matured nation,
as some speakers have spoken.
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But, will they serve the cause of security of
India? Then, why spend so much on
defence? Then why don't you spend that
amount for our culture and tradition and
history by giving it to the Universities? Will
our Army and our people believe us
tomorrow if the Prime Minister or the
Defence Minister says that we shall not give
any land acquired by us, if we go to war. It is
because of this they will say, "Well, this is
the fashion with the Government. You do
not talk what you mean or you do not mean
what you talk." Government may say that
they have got something to settle the
problem of 25 years in this Agreement. Sir,
the Kashmir problem was in the cold storage
so far. Now we have allowed it to be revived
and it is one of the basic problems—that is
the language used—according to us,
according to Pakistan. What does the
Government mean by 'basic problem.' All
these twenty-five years we have had only
one basic problem with Pakistan and that
was Kashmir's false claim by them. And,
regarding that problem, you have not
advanced anything and you have only said
that the basic problem will be settled by
mutual negotiations. Very good. When we talk
of mutual negotiations, we ultimately say
that I take this part and I give you that part.
So, I want to know are you going to nego-
tiate with Pakistan in respect of Kashmir
which is declared as an integral part of
India? Let us know whether Kashmir is
negotiable. If we are going to negotiate on
Kashmir in the second or third summit, it
becomes something negotiable? Do you say
that it is negotiable? Then, you go out of the
Constitution. I know, Sir, Government have a
huge majority and by a two-third majority
they may get constitution amended even on
this issue, or on any issue they like. But, is it
fair enough? Is it a democratic process?
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[Shri Durjendralal Sen Gupta] Sir, lastly, I
would like to give a warning to this
Government that war is not over and there
might be a repetition when Mr. Bhutto will
feel encouraged by the foreign powers. He is
just taking time, he is biding his time and he
will be lying low for some time only. Our
External Affairs Minister said that Mr.
Bhutto's speech was for home consumption,
and that you should not take, Mr. Bhutto on
his words. When Mr. Bhutto told our
Foreign Minister 'Indian dog', that was for
world consumption, that was not for
home consumption?

Mr. Deputy Chairman, I know you have
given me time. The last thing is this. Some
of us have criticized the Government. The
Government should understand the criticism
objectively, not subjectively.

Pakistan lost the war because of a united
India. But the whole credit is being mono-
polised by the Congress Party. It is unfair.. .
(Interruptions). Yes, yes. You won the
election of 1972 on the slogan: 'We have
won this war'. The election of 1971 was won
on the slogan "Garibi Hatao", which was a
big hoax. The election of 1972 was won by
another hoax that "Congress Party has won
this war and made Bangla Desh free". But
supposing tomorrow there is another
national crisis and you go to the nation, the
people and the parties will think thrice
before  responding to the national
emergency. Such bad precedents are
pregnant with grave consequences. With
these words, I thank you.

MR. D3PUTV CHAIRMAN: Mr.
Panda.

SHRI BRAHMANANDA PANDA:
Sir, to relieve the monotony of repetitions,
shall begin with a story of Swami Rama
krishna Paramhansa. Two young fishe
women selling their fare in the villages on
day about sun down they came to a villag
three or four miles away from their J
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own village. Not to risk the journey in
darkness, they took shelter in the house of a
florist, an old lady. The good old lady made
some space for them in the room where she
had kept a variety of scented flowers. Their
fish baskets were thrown in the inner court.
At about mid-night the old lady found them
wide awake and talking to each other. She
asked them what the matter was. They
replied, "mother, we feel suffocated by the
scent of your flowers. If you can get us our
fish baskets then we can go to sleep".
Similarly, there are certain elements in this
country who cannot rest or sleep with the
mere mention of 'peace’

or 'amity'  (Interruptions). I need not
name them. They stand exposed before the
people today. And if some people relish the
smell of blood and burnt earth, I cannot
help; neither the people of India can help. I
cannot forget the bullet that stilled the frail
frame of the Mahatma. The people of India
will also not forget that little Muslim boy
who died alongside Ganesh Shankar
Vidyarthi to uphold communal unity and
harmony in the country.

Sir, I was very much surprised that my
hon. friend, Shri Goray, was trying to shield
the Jan Sangh, saying that they have a right
to correct themselves. But when the question
of ideology comes, we will have to expose
them, and their politics behind it. If I am
harsh towards them, well, I am not at fault. I
am not one of the persons like Shri Goray
who are prisoners of history. Throughout the
world today, great changes have been taking
place. We must strive to write the history of
the future. A great change is sweeping the
world today. Resistance to change is a
disease, and a diseased mind cannot plan for
the health of the future ... (Interruption) T am
not a prisoner of history or the past. ~ Our
Prime Minister many a time has
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said that the real enemy of the sub-continent,
the real enemy No. 1 in the sub-continent
today is poverty. So, India, Pakistan and
Bangla Desh with their 800 million people
who constitute one-fifth of ihe population of
the globe can never remain silent. They are
going to have a role to play in world politics
and that role can be played only through
peace. If there is no peace we cannot build
up that either; we cannot make ourselves felt
in the comity of nations; nor can we develop
our country to take our people to a high
pedestal. A weak neighbour can neither be a
steadfast friend nor a formidable foe. Heis a
mere headache creating tensions. As the
Prime Minister said yesterday, even rational
people, when injected with a little religion,
become irrational. But India is a country
wilh ancient wisdom. I am reminded of
that great man of  ours, Pandit
Jawaharlal Nehru, when he said "Wars have
become out date  offence negotiations,
negotiations—hundred times". So, when we
say that the Simla Summit is something out
of that theory, it is wrong. TheSimla Summit
is only a stage in the process of our search for
peace. And we must understand the mind of
the people of Pakistan also.

In India for the last twenty-five years wj
have a demscratic Government. In 1
Pakistan, for the last twenty-five years
| they have been fed with jchadism only un-
der military dictatorship. When Mr.
Bhutto is now striving to change those
people gradually to create a different
atmosphere I in thai country, shall we not
bear with them and help them and help
him?

[THE VICE-CHAIRMAN (SHRI V. B. RAJU)in
the Chair]

My friend, Dr. Bhai Mahavir—he is
not here—was mischievously selective
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| while quoting Mr. Bhutto. He forgot I that
the same Mr. Bhutto is now the President of
Pakistan and who has said "If we have to fight
with India you must select another President.
If you want to fight, it may not be possible for
another ten or fifteen years. The basic thing is,
what relationship you want to have wilh India.
Decide yourself." Shall we not see a change
through this? That Mr. Bhutto j who had said
in the UNO "We shall vvajic j a thousand-year
war against India —the same Bhutto—also
can talk about a thousand year peace because
the entire nature of the world, the political
pattern in thewoild is changing. And if
anybody in this subcontinent feels that we
remain in the past, then history will show that
we are not forgiven. This is a fear complex
which, I think, my people will not suffei, my
party will not suffer from.

My friend there has
has left...

said—1 think he

AN HON. MEMBER: He is there.

SHRI BRAHMANANDA PANDA: I am
very sorry; he is there. He said gcribi hatao

is a hoax. For him it is just a slogan or a
voice. But, for me it is an article of faith
because we know that the real enemy of the
sub-continent is poverty, poverty, and
poverty alone.

I will quote another sainl, Thiiuvafluvar,
of the South. Five hundred years ago he
said: "If you lose a battle, you remain an
enemy. If you win a battle, you leave an
enemy. Therefore, avoid confrontation." So,
it is not merely a policy of friendship and
amity among nations or peace Wwith
neighbours. It is not merely a policy that
rellected the Congress Parly's Resolutions. It
is the ancient Wisdom of his country. As a
sub-continent we have i special role not in
this area of Asia or in \fiica alone but we
have a role to play in
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[Shri Brahmananda Panda] the
whole world. And that will be clear when
you read histoiy objectively and try to write
history for the future instead of being
prisoners of history. I must say that Mr.
Gcray, by asking the Jarta Sangh people to
change with his very intellectual speech,
only wanted to shield them for the time. I
repeat again, when ideological differences
come, we must thrash them out. You can
have a clear exposure then; then only can
you know what we stand for and
they stand for.

what

Sir, now much is being talked of the

[ RAJYA SABHA ]

conquered teiritory that it is being given
away. 1 would again remind our critics that
battles are always fought on the battle fronts
but the problems of war and peace are always
settled at the diplomatic table and through
negotiations alone. What is happening in
Vietnam? They are bombarding there; B-52
bombers are now smashing all their massive
bases and even dykes, but in Paris they are
also having peace talks. Even if the battle is
won things are not settled at the theatre of
war; the question of war and peace has to be
decided by negotiations. If you take things in
that pei-speaive then the Simla summit is
relevant and if you come to some agreement
there is nothing wrong. (Time bell rings) Sir,
please don't be harsh on me; probably I will
take two or three minutes more.

THE VICE-CHAIRMAN (SHRI V. B
RAJU): There are quite a number of
speakers yet in the list.

SHRI BRAHMANANDA PANDA:
Some Member referred to some Vijay Raja
Scindia; I cannot even pronounce it properly
and it has been said that Vijay Raje Scindia
is unhappy about this Agreement. Sir, the
less we talk of the Sciendia House the
belter. History will show that in 1957 but
for this House, this notorious Scindia
House, which played a traitorous role the
history of India would have been different.

between India and
Pakistan
SHRI N.G. GORAY: The Scindias have
a very glorious history and also a history of
treachery, both.
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SHRI OM MEHTA: What was their role
in  1857?
SHRI BRAHMANANDA PANDA:
But for them 1 can tell you that the great
Rani of Jhansi would not have been killed.

SHRI N.G. GORAY:: But they have also a
glorious history.

SHRI BRAHMANANDA PANDA: If you
look to the brighter side of the mcon I do not
forget the darker side. (Interruptions)

SHRI MAN SINGH VARMA (Uttar
Pradesh): You always see the darker side;
that is the difficulty.

THE VICE-CHAIRMAN (SHRI V.B.
RAJU): Mr. Panda, yourtime is up.

SHRI BRAHMANANDA  PANDA:
Therefore I say that a psychological change
has started in Pakistan. People are now
beginning to think whether they should be
friendly to India or should be inimical of
India. If Mr. Bhutto can play his role and
bring about this change then I think it would
be better to deal with him rather than with
Tikka Khans and Yahya Khans. He is the
civilian President, democratically elected
Piesident with the masses behind him and if
you want to deal with them any day he is a
better man to deal with then than the trigger-
happy army Generals who always talk in
terms of bombs and bullets. We have seen
Yahya Khan ; we have seen Ayub Khan.
There are so many already doing their best
for sabotaging what has been achieved at the
Simla meeting and what may be achieved in
future. To say that Mr. Bhutto will not
change is not correct. With the charge
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that is sweeping the whole world is bound to , R )
change. After all he has political sagacity; he ¢ foaw ml w1 At we afwena

is a clever man and he would not
himself politically.
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SHRI N.G. GORAY: A good way of

complimenting yourself.
{Interruptions)

SHRI BRAHMANANDA PANDA:

seldom indulge in that luxury. Well, Sir, the
Jana Sangh people have said that the Simla
summit is a sell out but if I cite the real sell
out they will be unhappy. Sell out of what? It
is not a sell out of our national honour or
dignity; it is not a sell out of our national
sovereignty. It is a sell out of the Jana Sangh

cult.
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ff @ 1947 # 31 AT # 0o wro #o HYo
it d5% i @1 T gt Trgfar ang Y v
qZAT W TN ATAT 1 AW T AA B dwT
T €1t & fo =1 3oy e ot iR Wi T AW
w1 faaror & w7 & wfew o W A aAr
w1 g W wfevew fedon wie wrd A
BT At 21 31 fomm v w7 faow & & wmom
W T AT & it g  fe frvae | 1070
F qifgea F ATl F AR W 71 W AN #
fgrgema & sAmal & are w61 af Qi
T o qw 1 WY A 0w qf fer Ay
AT A FT HErT frman | S s gma
FURT AT | TFA N ¥ I A A A

|mI.WTWWMiiR§TW

% FT ITG | ATAT W FT GVGIT | TH AT
THTAT wg g A AT g fEoud & fagre
q7 A AT NI A1 WIS el
foafeaw &, 3areramenst wgeg, § g0R T w79
# FzAT wwar § f& ag o &9 0w nfew
Fqqere Frafeas £ o @1 & 1 9T & 5w
T, forae AT & 99 faom o 90 %9 fear
Z 1 g #7178 Oy, fesge #1 7 O
w7 dway A #7 9E G T anfam w7 foan T
7 qamx & e &1 ayfguen ot wfe-
T TEa & A, wiE €1 frera & faw, ae
&1 fazra & Ao, virmaw &1 feera & favm, saan
F wusre %1 @ & foo, faae & swenre
7w e 71 A @ & 70 5w am
W JYHEE & FA9taq § g8 wraAn 3 fw agi
wift w2 W7 7H wifs @ & gwe = ag-
AETEIY § aAWA ATH AAATA & gd Wi wferon
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(vt vtz warz ) | sfager oft awet worae T T § A www
T #1 W 39 o § W & v forwer qaw | & fan ) e gt Age 7w ag aer s
st & wwe foar @ E1 &1 W A Afaat @ sfrmrrer g

afz qg forsen aweian 7 grn v freafa | wwd Y s e dr frsdr 50 a9l & arfa
A | mm, Iwwwrsad wEvew, Y umw e | F agw gw AT @ w9 w9 famd s
mm?'ﬂ“m'ﬁﬁmmwﬁl_mw § &1 wra w7 WY ZATE ETY
39 wau fpegen @1 A6, wfEET @ o, | W v At e i afe g @ @ d g A
wﬁmﬁmw#'ﬁmﬂm;mmmmm.
anit gf r wfeer widt qv, fome afr g o '

W AN A @A e Fow | wEEd, § G § v v frare i
At wAreRt & WA aWE § wdwfersey | RO SEAT E 1 F wAE arar T o 3ere
A g i, Wi wfe, wifew wiv o o | @ AT o 69 & 3@ 9T fawre T Ama
oY, ar e enfwar W, g 6 fag- | F ) GO & a0 wT A o g @ 4z v
mmwnhﬁtmm&mmimmimﬁwnmﬁﬁtmzm
af=di w1 avm A & A www wfawrs gy | W AT § A @ v g @ v 3, qw
w7 w0k e difwr w1 aer w7 wwar 2, | T g 8w @ @Y o B 0 9w e
AN w7 awAr B, WER § wree faeree | ST feren s oF ey a dioa o e d
AT wv A ¥ &1 fegeara & e oif- | @9 Sfeamea § e o de gad & ) dar
& A wa faay 3, fed qdw arr & | @90 fadwr welt WY wam et & war fw

25 4 qz& vw u, faad v 0w @, faedia | 3OO0 AR § v S § e wfareat s
forer w7 wrarTdY At areré o% wvy dy, wvg-arg | E WA A @ F g e 6 o a9
| i 7 WY O A iy ar ) gEng | A% AW S a1 g & e s w
farrmraret & W s & wifvefel 7 aer | 9y gveEs g, ST @0 Wi s
T %1 v Ay faAar | & wive F g faw | F gRrT uw e g e gw Imd § e
m?mmm*mﬁﬁ|m%ﬁmﬂﬁmtwm&mt&
agre AF dre § w za ¥ 1 arfeerra W gare | A7 SO A § IAC @ H F a0 § Wi
gt & v o qErE ¥ I gEt wgrn § | O EOU W el & e A A W | wwgw i
mm%ﬁwﬁﬁmﬁﬁﬁﬂ.!3ﬁmmmagitmv;a:n’rrimhﬁ
afer €1 FwT FE IO W awmAwAr & 1wy | 34 OF W o 6 A0 @3 7 9T gn g
or w1 e 4y AT & N awar 3w | @ 6w 2w wife wn T e s g wmd
g, ot qer § 1 e iy gafar g wer | @ ogw arfwer w0 F @ fe R
asﬂtwﬁmwmaﬁmfvfgw qEH o W ArWreRErdr wfewal g AT
¥ e ¥ g v F, qg A & feaggm | &R A avn ot o wrfa arsreaard wiesat
w1 U9 ATy F wAr Awar & @ gan fiedr guﬂufnﬂﬁ(mmmhﬁqat
ﬂmﬁ%wwﬂkrmmwﬁyw'mﬁwﬂumﬁqu’ﬂﬁmtmwm-
mhaﬁma‘rwhmmm,ﬂﬁmm'nwhnwnprlhm
iqmﬁs«mmammwmtuﬁtlnﬁaﬁﬂw#ﬁm HETE! TE 97 99 7N
7 it ay vl o At § oY i ® v | oA g 3w g v i arf-
T QAT WAAT W TT WA 3 | WA afe- | Ea T adr Gy w1 fre o a ad
frafrai Wt W w< o § YO gATd | AT FET AW, 4T 6N, wANe faea
qfefeafirat gt FHAT ®T Y B | @ETET | BT, T T W, ATG G99 6, §HT 6 o
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o1, A AT T fran ® e AT @ ST vThe agreement is the first step towards
s0 aut & fom wrarsgw@r wfss § wema establishing  durable peace in  the sub-
Gar fear 91, 3991 zwd e fower wwwld continent. It provides a framework which, if

& wwre fean & 1 g it & f gaTd e faithfully worked out. can bring about an

ait, famw afvare @ fowsh & afgar & 2o
1 Aqea frr @, 3w e w fge & 2w W
qT # WA W W\ I A W e A g
faar & 1 gwre sewer aifani &1 Wi weE
WA ¥ ¢ 1 98 SuT waw T wEa ¥ 7o
oz 7una & 5 gw ofsem & faer = &
GWE VT 991 A%4 § a7 9% 94T ¢ qaEd §
f T 2w #i7 fyer %7 wew wron W famin
faay @ wwan @ 7 & s s £ B ag o
gl § oo s ami frowar & gy fow
w7 0w g1 W i Ay 0w fawr F 4, 0w
9T 9 UF WEW I5 W 4% 6N ¥, 6 2,
HI7T AV T OWEE 9 | 9, T Wl &
ara { v wwElT | ARG T § 9 W
%1 g 2 s e aw faan

FURwTEre (ot dto dto T ) wAm frie
sit, s fam aw fame § 1 ot F ameey W
57 Fiforer gafam )

st maw fewre (gee gaw) & srfew
FEA |

Iqwrers werEw, § fowesr awed &0
A TN E W P AT F7A § 6
g gt @ o e &1 A YT A
¥ 4 & agA aF agea § W1 gt awifae
arfzdt 7 mw 2wy et w7, e 2 Al Am &
a1z 7 #1 vz favr &1 wrf o7 3w Ev faea
FHET quad WY e A fEar o & oo,
o0 qHEE 1 A a1 o fgraa faw o 9 gfer
¥ BweAr |AT § WY 9 e WrE wavdre #7
afex & Fawr g £ 0N A 0% WA A
o\T  Iwa e uw Wi 6 gfer @ o
awEld ®1 TaA § wifww w2 @ 7 e,
ddr ot F won w1 wrow femr gEw T g
s 1 e

altogether new relation between India and
Pakistan." Then it says :

"The Agreement is based on the principle
of equality of sovereign nations and not in the
spirit of a victor dictating his terms to the
vanquished."

A, W ¥ &1 il & aws faar wa
a1 a1 age # swrl agt It wdr ¥ 1w qmrey
&1 AR | g w3 e ag W0 fergema A 9
T & WY qgA s ¥ feae & wae gw fama
Y & qred aTey A5 A1 F 0w A g
29 0% quifRd #0077 9G9HT VG 919AT §, W
= Ffex & v s A eAd w1 ww A e
forwar miviiz W A ) o frawd 2@,
afed s v gfex § T wmw fe oy 0 =i
g€ w7 yawr gvaT wur a1, 01 F awa g
Fawl gfezwiy, gretfeey o T & ) waw
aur A uFae gare §% mfant £ § ag wifz-
fom 4 qv & farmit fomar g & fis fergemr i
TR T WA SETAVAE aTSEl w1 ATA
#1 WA | AP w1 wEAT 4% £ iR 5100 &d-
siter T T A g o B o A i 5o
T WA FATT qE AT T R W IR AR
¥ AT %1 # i @z A S T T T A A
&1 9 @ § 1 sftw, § ay awars fe g @
At 7% & f o w7 gHA T T4 6T | AT T
AT AT T WUAT AIATAT &7 FT SET AL 4
s & faafay & =i & awEe & 97 90
e, vt ferge & wd ) 0w fanw aaen
fergema o dar gf &) fege €1 Ae
HYT AT HAT A 5 A1y K1 wiferw 71 f oo
urgt g3 /T wifeA F avy FaAr de 51 A
A WYL gZ AWT F1 AFAT 97 WA fm @A qor
#T HTEL EAAT AT FT AAGAT W AR
UF WIATE A AT ACAT | FH 94T w44 qg w1
Fit wrAr afwa sfaws §1 @ § fs aorfe-
27 A 3 frms &1 g9 q¢ zwAn &7 far
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[t qaw o] AT AT s ot s # g fe
M.aﬂimmq{.ufﬁ#iﬂ%m"fﬁmﬁﬁqﬁﬁwmim
AT W AT GAT WY 93 gAR wfwert | wed 7 ot g€ F
SR T WA fEar 9w gwa St ogwTo
Mﬁzmwnxwmﬁ‘;“:::;m?:;ﬁ;ﬁ?)mm
STHI & a1a § 41 WY Ay Wi 97 ) ), HiET
Ffe frgem 1 iz, fgem @ gaw ot aaw fwwire : o, & g @ w7 @ A
nﬁ.w *ﬁ'&“ﬁ‘“m“m,hwmﬁ_mm&tm&wmt_ fira-
TR g e R WO | g ot g arw e ey 01 Febe s afver
I e, g ft o W O | qg s fo gaem 9 G & awm
ur ATHT & IHH A A0 A R AL E |y gy e 1 9 0wty AvOT A
o% FTH s frar e s ogfen & #i frawr 5 e oftar 2
nﬁhﬁ%mﬁsm—e’wmﬁw‘ﬁ&ﬂl
# 1 wirwa, w3t feger o dar omr a1 § w2 | ditma, ot & ag S A £ 06
m;hmmﬁwnmqﬁ-lmm_m g W T W 5w A
ﬁﬁqﬁzalmwﬂﬁtﬁwlmﬁﬁqmmﬂ“mmml
wﬁﬁmﬁﬁﬁﬂ.ﬁuuﬁiﬁ&ﬂrkmzhwwﬁmw ar,
W@ﬁiﬁ%.ﬁ%%ﬂﬁlmmqﬂﬁlmlmmi
fo fordt g % S T bR | g i , o A 0% o i
ﬁfﬁvmﬁmaﬁm,mﬁméﬁaﬂwﬁaﬁmgamwg|
T, F T e 6 O S| e g wrwwen g 8 fe s
3'Whmﬁhm“miﬁﬁr§ﬁﬁmﬁﬁmﬁn
s o7 favama B, et omr s g |
favary &, mow wfasr & w7 fawamy &, 237 sftaq, va W 7@ fF wifesw 4 @ N |0
Farear fawmy war @ Y2 ag frard | $YE @0 | qm § Ay werAe & are § § ) weE Qe
FE1 P wwAn | At w IO AT A BN | i oy wrae G gwn | At s Grmns § IR
ur wwd ¥ o wga 2 fe owdew feayomn, | qg 2 -
mﬂf ﬁm{_m?' H) 1wy 8 e | "including the questions of repatriation
urs ¥ e ¥ ey dw oy et g€ fe e | of prisoners of war and civilian internees, a
#r€ I T A O AT LG AW AT | | final settlement of Jammu and Kashmir and
AT 1 feet i ame & 0 A 97 wATRT  the resumption of diplomatic relations."

q a1 Ozmava fomd O ammr w1 AadeT |

@1 war #fww gra W 0w grade iferEr | _
w12, wafon ew Ay weR # ca owd | v W A § g weAa awer,
a—— | o At & farger wr e A W1 arw od

sfry, o am AT 3 ) dgE e ww i | 2 6w o R2aw o fgera w3 A
fergeamn & fadw et w1 ag wiwedis & s o | 7% % gora wifers a% T afea g a
e Fywoaw QA § zaer avw | ooy § 6 @ g &y o afw e
figar ATk | 7 WET wiaeEz §, 4y wwwr | W7 S Ay W ow, ofeem e oag d
@y 2 frrwrm w A S A o | 6 frrea- ol ar aee--niee 3 6
=ifed o qAreET Aweg & W ¥ 3w A frepee

Pakistan
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T fawgr feard el A @ifeee A fT | can understand that the proceedings of the
fwar &, &1 wreas #fesifz & wrgd F g7 other House cannot be discussed. But a
awwAl § 5 91 gwrer srsr & &g @mg g running speech made in the other House can
fie F1E g7 ofr o 47 feedt 9% qrae #1 dr always be quoted because it is a public
P P i n ~_ document.

AT 9 THEH1 A9 ¥ 47 §7 & wifeamg g
A T | 9 AT WifEAH 4 T TH-TATH 2 2 AN HON. MEMBER : He is talking

T qm # - about the UN proceedings. .

SHRI BHUPESH GUPTA (West Bengal)
"In Jammu and Kashmir, the line of: Don't be too rigid about it.

control resulting from the cease-fire of
December 17, 1971, shall be respected by =~ THE VICE-CHAIRMAN (SHRI V. B.

both sides without prejudice to the RAJU): The practice is what is actually said
recognised position of either side." in the other House cannot be quoted here

) excepting a Minister's staterrent.
TR T AT KW 0T /I F T4 § o g

At % 3§ T 0% A O G AR SHRI BHUPESH GUPTA : I do not

famr B 1 wYe sivam, o faafey # & g know, if he just regds out whaF vs{as said 1p
. the other House without mentioning that it

_R' _‘ﬂ ffr“.mo me 7% was said in the Lok Sabha, it would be
FIARIR Er' e “3'__3_'” =_ﬁ" TE AT HOE perfectly valid. These are just parliamentary
7%z &9 § TE) 2, 909 91 #A &1 41 @1% niceties. How long must we follow  May's
91 W 9T &1 F7Ar § | & gdfzw zawr Parliamentary Practice ?

FE | FEAT § HIT R IFIE ¢ fF gare faga

s THE VICE-CHAIRMAN (SHRI V. B.
wdl TEEr avdz w4 | (

RAJU): Anyhow, he is giving agist of it.

THE ~ VICE-CHAIRMAN (SHRIV.  gHR| PITAMBER DAS: I have asked it
B. RAJU): No, no. It cannotbe quoted. 5 that it may not become precedent for

SHRI NAWAL KISHORE : All right, 1 future.

will give the g st if it cannot be quoted. SHRI BHUPESH GUPTA : I think we had
better forget it. It is a minor thing.

TEM 9% w4 § afafern f§ s
efar &1 wdge g & 9% snnde g7 gfear
w1 A ATAAEr Wi geifadr § ag 39 Fuvy it e fewie - o, & ag w2 ey 9 fe
Ww%mwu—;mm rmﬁ-rﬂm T AT FTIHIE FT WEAT £ TaF A1 A [JIOI A
a1, a2 99 feer ®1 wfgs s § A s T w7y & W% awwen g fadw s i e
aifear & e & #, s faawr 2,000 arfz &% fo Fnnire & o garT @ vy AW
sy &1 FATR TIfEET & ST 6 2 frar gL, @ B, A WIS g At wrg § W T
A g it o, A AT 1 R
SHRI PITAMBER DAS (Uttar Pradesh) : 1+ R G L B T s o qar 3?1 ?
Mr. Vice-Chairman, I would like to know one sifir =2 1fud mrm 41 a1 st i gadl €19-

thin%;j 1S.li(nce ;(t is ahgueigﬁn Qf .prt(l)cedure lae 3 f ok wiee T1E T AT ww T
would like to know this : at 1s 1t that cannot . ﬁ-‘""’.. - wE 3 WY T R AT § T

be quoted ? What after all did the honourable i &
Member want to quote which you said cannot frerrs ey €7 fepvsrey e et § | e, @

be quoted ? q wiwT g7 WS At @ @
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U AR e | | AR W1 W {4 T 9AT g TR Sum aeEr o

oA, T A1E urw A 5 gt A woite | et & 1 K FW EA a8 afe
wTr & wEet § fet qrre wgw @ aww | sfve, agt 0% @tedtonre dxwe fam g w1
g # 61T 390 & w7 A § ) oy wor | fagfaae s § vaw var wmw ge 2 e
VoA § it 22 @ wrt F W ow aw & wf | gw watwat @ & A § we am fag d e
1T 4 A | OF A0 AZF G239 § W | gfEw widt o faegw dwe ¥ fad wE
# & agow Ayl Ay dt a7 § fF fred 2s gk gvaed § ) vl b @ 2 @ maw
HIT H OATIET AU ETOETY & WA ﬂn]ﬁgm T A WA - FOT A E
qE T aTar, W ATEA Aw FAT ewAE A | W fww fewmr @A ¥ oasif any are the
¥¥ qay, e 7w w7 w fear & fe oy | dictors and masters of the whole show
v arz fergean WY gw uw A Az w7 ard- | O {09 & 9% T g @ g wredl ® e

Re Simla Agreement [RAJYA SABHA ]

FETAT TF WAA KT AY FL | TEE g8 AT T
& feerm & o sl = g AWOE R
fergen %l o & 1 AT A, 3 fEe-fe
P F1 w71 A% T w01 a8 99 & fm Snl o
aifeea &1 forear wawa w2 @ @ fe
% g 97 afr gw oA & owew
wiwmi # A1 awmal g 39 el % A
& wirforer g e | I wEETRT W A
HTT ¥ A9 7 A7 g0 §W AW g3y
FT G E AT FW TN WE-TAE oA A | §
wré wETdlT W1 & off #Fw f & g7 WA AT T
= [ WZ1 ATEd BT TAT T AL AT | o
e, 70 T W oW & Wt ww o,
a7 IE TET ATAAT | 25 A § TR AL AT
& qr w31 A w1 e g1 wE @ A v
g WA AW Al § A1 sorartaat ae §
FART FEATEATAT WA AAAT WAL T 97 A
&2 | & o |1 ¥ AT T A g oawm
FAT-HAT FET | w0, G E &7 qve wgr 0
# oY wgy mar 2 fr v g GRe @ TR
gur | ag am @ # o oww am w A
Ty a1 fif & f| @ | T a9 g dae i
HTRA-HTHA 424 # 977 907 e €17 7 81 fos
§O #¥ #1 9% 7% ' v fr 7 e ad, o
faaaT 5o aww # T § 98 N oF Fas Al
F fin & o onfe 1 27w 3 30 Iwim 0
ag deem a2 R s aferr s gen
& & wway # 3w g s S de 1) s
@l o A

e, § wr avy w1 A # fin A ag aw-
WY g & S 9rd far Ay aves e e

| fammr W gqoar wrE feerms AR 70

| e, ag 0% e A e i o f
| wraEarE o1 & ag T woand A R den gafoe
| grermAthmt &7 arfaer & aww o oaw W
| wifewr gt ar, W fE & wd ardew © Gaw
Iitirmtzsnifmqrﬂirqﬂﬁﬁﬁw
F1 wra famn oy dve gy anfaet ® oy
b
s, & ¥ g fo gt wrd feme fag o
F g frifede o 9 gwn ) g tfea s
Cgm A # e oAdEEr dw faew AomEETE o
AT AW wH AR FAAA GE A 9, AT AE
Al & deng T § Wi gu Awml w1 e
!hzﬁ;nmﬂﬁmﬁm%fm
| fawrae gt i 3, @ oW dfewr wwa O fpe
| @ § ) am, <R W m s g
| T ¥AY & aw awrnET g1 e # )

7 & 5 soere e oy St Siforre srsdy §
T GREM wE OE 1 & w7 4
Fgtq g frer &1 f6 o9 gurdl =9 & aq
af g€ ot &t 77 T iFarii s o ar A
7o Fq £ w1 mfearte & ama ag i e
fogwma & oo zad am IEE gg adr R
| #0 wEEEguEET argew Gt § fr ofnde
% aner o wwe fwewns a0d v

FATT FiEErquA argfe &1 7@ @, w7 97 ar

TIETET T FATH WAL &, Feawg T a7 U
| & 1 gt o dro Tog wmew uw wfaw A
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£ o R oF wmfewa ag faar | gz qam
ag AET &, S fa it 017 wrgw & wm fE owe
a7 AHHYAT 41 T TE 31 A1 AT 57 wrE wafe
agl oY 1w A gEnE wrar @ Sad ifefe
FW W & A T ar wan @ afew a7 #fa-
TOM & AU g ) 9T W W AT &7
afpho & oger & o AT SO "R WA

e, gataesT aEl & W arfeane 6
wafar 9T FAET T AT @A | AT A T
ferwarer 5 A1t oy sy | 3% a2 ¥ Sy forwras
1 7% F 3uw AT 0§ 97 {Aasq ®OAr |
g o war welt 7 fomedt saren dwfafad
Wzl %1 fammrd B, wow gEw GvE A7 &9 oar
HTHT AT "I 9ET § AT & e frmed
TIAT AT T ATE T FH RIE (WwTE AE EET

(Time bell rings)

UE AW wEEwT ®ourd § ) R
Y &g A #F wwAE @ owEAT #
g fegem wr wifeam G9ds ar
il F o S oA @ sfaww s g
fe mmz 33 fem w1 7 W femeaA W
TifaET U WY OF g1 W A9T @eT g o
mfas g @ #fea war ag @Aa s
warfaa @1 & 1w § § ag fqdew s A
g f o1 ag sy g ¥ ag 0w @ v}
T AT HT 9% 6§ v ag ™ w39 w6 -
T A | WA ZT AR WA A9AT § AT
w7 # A1 79 o 74 &1 feafy Gar a7 =6y =nfed
fergeam oY aifde & fr & soq 941 &
ATTT A AT O0F | HAF T WTA q941 T ATH
A A& & A & fadwr sy o W ware Wt S
q wdy g g3 woer s § et qeg @
a FE w0 =fEa oW faaar W oame

SHRI M.S. ABDUL KHADER (Tamil
Nadu) : Mr. Vice-Chairman, I rise to speak
with the wholehearted intention of support-
ing the Simla Pact. The whole of India—
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Muslims in particular—is hailing the Simla
agreement as a very salient achievement for
stabilising and normalising the relationship
between India and Pakistan. And I
congratulate our hon. Prime Minister and the
President of Pakistan for their wise
farsightedness and statesmanship. The leaders
of the two countries have shown vision,
understanding and courage. As specifically
mentioned by our honourable Minister for
External Affairs, this Agreement is the first
step for establishing durable peace in the sub-
continent. It is not the final one by any means
or any manner in the bilateral relations of the
two countries and we have to go a long way.
In fact, we had to wait patiently for a long
time, for more than two decades and a half, to
see the budding of this beginning. It is said
that India and Pakistan would now settle their
disputes and differences by peaceful means
without any third party intervention. By
saying "third party" it is also meant that the
paramount powers of the British and
American imperialism, which have been
causing division between the two nations for
a long time and enjoying the benefit thereby.

Sir, it is foolish on the part of any country,
I say, to have a policy of utter dependence on
foreign imperialist powers, both economic
and military dependence, and I am glad that
Pakistan has realised this after 25 years. The
very same idea of getting away from the
clutches of the imperialist countries is
prevailing in almost all the nations which are
presently going through turmoil including the
countries like Philippines, the Government of
South Vietnam and the Government of
Islamabad. As far as Pakistan is concerned,
her military dependence on the US and China
and her diplomatic dependence on the UN,
are still existing and this may, of course, be
reflected in the Kashmir issue. Although we
are vitally
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[Shri M. S. Abdul Khader] interested in
the peaceful co-existence of the three
components of the sub-continent, namely
India, Pakistan and Bangla Desh, I fear, Sir,
that there is still the possibility of third
party intervention. Obviously, external
forces like China and America will raise the
Kashmir issue in the UN seeking to turn
against us by means of the majority re-
solutions. No doubt, we have our friends
there who, on sim ar occasions defeated the
resolution by the use of the veto. May I
hope, Sir, on this occasion that this
Simla Agreement would put an end to the
fear of confrontation and would open up
new vista on the basis of bilateralism.

Sir, the term ‘bilateralism' is very
specific, as enunciated by our Minister for
External Affairs. We could not find this
word in the Tashkent Agreement which talks
of peaceful measures, peaceful consultation
and peaceful means. The term 'bilateralism’
means bilateral negotiations, peaceful
means which are to be mutually agreed
upon, so that no country can unilaterally
take the help of some mediator or
conciliator or any UN agency or anybody
else unless the other party has agreed to it.
As far as India is concerned, Sir, as stated
by our honourable Prime Minister we are
not at all afraid of any country. Our people
are one and strong and loyal and we have
confidence in ourselves and can stand on
our own strength.

Sir, I conclude now with my expression
of heartfelt gratitude and I once again
reiterate what I have been telling from the
beginning that the Muslims of I India do
welcome this Agreement cordially and I,
on my bshalf, congratulate j the honourable
Prime Minister and her associates for
bringing about such an Agreement and I call
upon the people to stand by the Government
and strive for the proper implementation of
this Agreement. Thank you, Sir.

[RAJYASABHA]
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SHRI JOACHIM ALVA (Nominated) :
Sir, I would at the outset like to refer to the
700th anniversary of British Parliament. It
was about the month of June in 1965.
General Ayub Khan came out of the hall at
the end of the proceedings and was followed
a little later by his then Foreign Minister, Mr.
Bhutto. I had known him in India and at the
United Nations. I asked Mr. Bhutto as to how
many children he had. He told me that he had
five children and his eldest daughter ' was
thirteen years old. I laughingly told him,
"You will have to clear up the borders before
she is married," meaning thereby that Muslim
boys in India or Muslim girls in India could
marry Muslim girls and boys respectively in
Pakistan. Now the borders are open and we
are very happy about it. We were also happy
to welcome Miss Bhutto who made a very
graceful gesture by wearing the saree above
her back. Her father, she declared, had
advised to do it always.

SHRI N. G. GORAY : What about the
knees ?

SHRI JOACHIM ALVA : You are not
interested in this problem as I have been. 1
had moved a resolution twice, giving notice
for a resolution, in Parliament, demanding
ban on foreign films, which did not come
off. We want this to be stopped. We want to
stop the import of all foreign indecent films
which make our young boys and girls forget
the culture of their great land and they show
their backs. We want to stop the whole
thing.

My second point is this. The Jan Sangh
wants India to be brought to the level of
Ireland where man tears man to pieces and
bombing takes place every day even now,
and even if Vinoba Bhave were to go there
to restore peace between the parties, even he
could have the fear of being killed there.
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I remember the late Major General
Bhandari, Superintendent of Nasik Jail,
wherein my friend Mr. Goray and I were jail
companions,—Mr. Bhandari being a
Punjabi—having told us later after the
partition how the Hindus and Muslims and
the Sikhs would fill each other's houses on
the occasions of marriages and what fun
there was by such gatherings. All that has
been shattered by the British partition of
India. But for the British, we should have
been all together. Now the British are
watching the fun far away, though, they have
been liquidated.

I recently heard Pakistan Radio and
landed on the Multan station. How lovely
was the music. It thrilled me. It sounded like
Indian music. The music of Afghanistan,
India and Pakistan is so much alike. We are
of the same flesh and blood. I heard Afghan
music in Kabul. All this will come back.

I must mention another incident. At the
Simla conference of All India leaders
summoned by Lord Wavell, the then Viceroy,
Mahatma Gandhi and other leaders were
present. The late Mr. Dev-das Gandhi, son of
Mahatma Gandhi, asked me to go and see
Mohammed Ali Jinnah. Jinnah asked me as to
who had sent me there. When I told him that
Shri Devdas Gandhi had sent me there, he
began to talk cordially and we talked on six
days. He wanted a letter from Mahatma
Gandhi, asking him to go and see him. Then I
told that I had seen with my own eyes
Mahatma Gandhi going to his house in
Bombay for 18 long days to talk about
communal unity, though he had lost his
beloved wife, Kasturba a little before that,
and that Shri Jinnah had never condoled with
him. He felt guilty and embarrassed. But the
point remains that he was not invited and
thereafter the Simla talks broke 8 R.S.S./72—
8
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down and we had no reconciliation there-
after. Lord Wavell and his ICS Secretaries
had sabotaged all efforts to bring the two
communities together. Now the Prime
Minister has shown some remarkable talent
when she said that this was a great occasion
in the history of a nation which has
happened after 25 long years.

I have seen the first riots in Bombay in
1928 on killing a dog and the British
encouraged it and made it dangerous for the
national unity. I was in Calcutta after the
Bhubaneswar Congress Committee when
riots were on in 1964. We cannot be more
politicians. We have to be at places where
riots take place and find out the causes and
suggest remedies.

When Indiraji said that this was a great
occasion in the history of a nation, we
should let go and go by. She did it in a
determined way and so how can you find
fault with her ?

Then there are the Americans and the
Chinese who are working behind the scene.
The Americans and the Chinese are not our
friends at present. The history shows that
they have vested interests. Then why do you
talk about Russians ? About 20 million
Russians died in the last war and about 7,000
villages were destroyed but not one
American was killed or a village destroyed
by fire from the sky by aeroplanes in the
USA as described by Marshal Zuksv, the
Soviet Army Commander of world war II in
his memories. Yet people here say that the
Americans are the greatest folks and they run
after the Americans. You can see what the
Russians have done on the issue of Goa and
Kashmir, in the field of steel and oil, how
they helped us in the last two wars. Not one
substantial thing has been done by the
Americans or the British in tho matter of war
or on most vital issues. This is what the
Russians have done. Why
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[Shri Joachim Alva] do you mix Russia
with China and America? When the British
walked away, these two countries, America
and China, came in. The Chinese Hindi Chiiti
bhai bhai came in and the result was that this
sub-continent has never been allowed to live
in peace.

The Jana Sangh is indulging in the most
malicious and unkind propaganda that could
have ever been done. There could not have
been better politicians. In Mahatma Gandhi's
Young India he has said that the Hindus and
the Muslims drank and smoked from the
same pipe but those days are gone. We are
trying to build up a new nation. When you
look at the history of India, Russians have
been trying to bring the two countries
together. The Americans sent espionage
planes from Pakistan into Russia. You
should also not forget the kind of
arrangements that were made by Shrimati
Indira for the stay of Mr. Bhutto. Please do
not forget that. Mr. Bhutto had uttered very
unkind words about Indiraji much before he
came to India; yet she went herself,
forgetting it most graciously, and saw the
arrangements that were made for Mr. Bhutto.
That was the great magnanimity she showed.

We have still confidence in our Army.
Our defence forces are ready. We were
recently taken to Visakhapatnam. That is the
most interesting tour. There what you will
find is the young men of the ages of 30 to 35
years going down the submarines as leaders
of submarines. They stay there down below.
They say that they cannot eat tinned food
after three days and that they are getting
tired of each other. They are prepared to take
care of our borders. The two Commanders
took the M.Ps to the submarines. There are
less than five submarines and we will have
to build up at least 50 submarines if we have
to protect our long borders.
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We shall not allow monopolists to interfere

with the construction in self-defence.

Whatever the sources may be, we will have

to build up this submarine fleet.

While I talk of Jana Sangh, I have had the
happiness of knowing Dr. Shyama Prasad
Mukherjee whom I hailed the other day in
the Aligarh Muslim University debate here
as the greatest orator of the Indian
Parliament. But he was always suffering
under the mighty grievance of the sufferings
of the Bengalis by the partition of India.
They were different days. His followers have
taken a different line from him altogether. 1
am sure Dr. Shyama Prasad Mukherjee, had
he been alive, would not have adopted the
present lines as the Jana Sangh. "He died in
very unhappy circumstances in Kashmir and
my wife and I met him two days before he
was arrested. He never gave us a hint that he
was entering Kashmir and would be arrested.
Before Liaqat Ali Khan came to India in
1950, there was a terrible turmoil going on in
India. We had then a stormy Congress Party
meeting presided over by Pandit Nehru.
Everyone advocated strong steps but I as a
new member said that it was not easy—we
cannot run away from here—now the bombs
will fall above the hall just as we had a fear
of the bombs on the 3rd December, 1971
right outside this hall. I was shouted down by
Acharya Kripalani and others. They asked
me to shut up ! He is the one who is now
presiding over Jana Sangh meeting. But
Pandit Nehru asked them all to keep quiet
and he wanted to hear me. This is what is
happening in this country. Dr. Shyama
Prasad Mukherjee would never have
tolerated this malicious and rotten ideas that
they are now bringing up of one community
hating each other.

Now I come to the role of Maharani of
Gwalior. The Maharani never opened
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her mouth in Parliament. She was ab sent
even during the Budget debates, though
present in Delhi. That is the sort of interest
she had in tht affairs of the country. Now she
leads a procession in the border, and it is
played up. The Statesman which is run by
the wealthy people of India writes in a box
that the Maharani walked in great nobility,
silence and dignity. She did not even stir; she
strode like a leader. I ask, where were these
people all those years during the days of the
British when people were being butchered
and shot down ? They were busy looking
after race horses.

Sir, I would like to talk about the Birlas just
as my friend there talks about Kashmir. They
would like to see Kashmir being thrown
open to everybody and do you know what
will happen when Kashmir is thrown open ?
We in Mysore have been fed up because of
the entry of Birlas into our State. Birlas are
holding hundreds of acres of land there and
now the Jains have come too. We did
wonderful things in Mysore and Mysorew as
a strong State under late Viswesarayya. Mr.
Veerendra Patil was there as Chief Minister
but slowly the Birlas came in and entrenched
themselves there under Nijalingappa and idra
Patil Ministries. How ? Lots of money has
passed by. Tnto whose corrupt hands has it
gone ? Similarly Goa is being exploited and
sought to be destroyed by the Birlas. In my
own State Mr. Thapar is now coming up and
buying up all the land in my old constituency
of Karwar. I say such people should be asked
to go to hell because he is going to damage
the land and pollute the fish. These are the
sort of people whom you want to get into
Kashmir. Let the Kashmiris remain where
they are untainted by these monopolists who
have representation here and political friends
amongst corrupt Chief Min'sters. I do not
want to say anything more on this.
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Sir, the last thing I want to say is this

Prime Minister has done a wonderful
thing in the history of the world. In the
history of the world you cannot  find such
an example when 5,000 miles of territory
have been returned. She has shown a
great example to Mrs. Golda Meir; she has
shown a great example to the Jews who are
setting up Isracl. She has shown that it is
immoral and unjust to hold on to other
people's land. 1 was at the United Nations I
remember on the 18th November 1967 or so
when that Resolution on Egypt-Israel was
passed. 1hada hearty laugh when I was
told that there would be no peace for years.
So, Sir, our prestige has gone up very high.
Shrimati Indira Gandhi has done something
magnificent, something unprecedented in
the  history of the world by giving away
5,000 miles of territory. She has shown
to the Arabs and above all to the Israelis
what real morality is that should govern
relations between two countries.

The

SHRI S.D. MISRA (Uttar Pradesh) : Sir,
we request that the whole of his speech
should be circulated because we have not
understood his pronunciation. His high
flown English we have not followed and it
should be circulated.

SHRI BHLPESH GUPTA : I suggest
that you should go to his house tonight and
live with him and get him explain the whole
thing.

SHRI S.D. MISRA : In that case I would
send Mr. Bhupesh Gupta because he is
nearer to him.

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : Professor Rasheedtiddin Khan.

PROF. RASHEEDUDDIN
KHAN (Nominated ) : Mr Vice-Chairman,
Sir, let me first recite two couplets in Urdu,
for reason which will be evident presently.
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[Prof. Rasheeduddin Khan]
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Sir, poetry in Urdu comes in handy when a
man feels frustrated, and for the last two
days I have been feeling frustrated
because all that I wanted to say had been
said rather well. I have been robbed of the
newness of my thoughts ! Anyhow, Mr
Vice-Chairman, Sir, I would like to say
what I have to.

Sir, there are occasions in the life of
people when they should take some
satisfaction, indeed even a modest pride in
having done a job well. One such occasion,
I submit, has now come, when we have not
only conducted a just and righteous war
successfully, in repulsing a needless
aggression on our land, but in the process
we have also helped an oppressed
neighbour, the struggling people of Bangla
Desh, to assert their democratic right to
liberty and freedom. And what is more, we
have also been able to negotiate an
Agreement with dignity, honour and good-
will, the first of what can well be called a
series of 'just' Agreements which, if all
goes well, will establish the age of lasting
pjace and prosperity in this sub-continent-
This occasion, however, should neither lead
us to a state of Euphoria and complacency,
nor to a listless state of unconcern, much
less to a position of shortsighted, partisan
oppositoin for a small group interest. This
is an occasion, Sir, which calls for a
national consensus. It calls for transcending
the narrow party considerations. It calls for
transcending the sentimentalist style of
passion-politics. It calls for transcending
the habitual suspicion and mistrust.
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Sir, what is the criterion for judging the
recently ratified Simla Agreement between
India and Pakistan ? Let us apply our mind
to this fundamental consideration in a
constructive manner. Should there be some
objective and rational basis of judgement,
or merely a subjective and partisan basis
of evaluation? Should we judge it by
remembering the times when the successive
regimes in Pakistan have gone back on
their assurances of peace-towards India ?
Should we judge it by recapitulating the
habitual animositites generated among both
the people by interested parties ? Should we
judge it by making a balance-sheet of gains
and losses in each sector of war by measuring
the areas captured and lost ? Should we judge
it by the exhibition of nostalgia for the
Pakistan territories of Sind which had come
under our occupation during the war ?
Should we judge it by probing into the
motives of Pakistani elite and of the ruling
party ? Should it be by indulging in a sort of
pseudo psycho-analysis of the irregularities
in the behaviour pattern and the conduct of
the flamboyant and self-contradictory
President of Pakistan ? Or should it be that
we dismiss all these as unworthy of our
consideration at this great hour of triumph, at
this great hour of responsibility when India
has been able to vindicate the majesty of its
domocratic system ? Should we not judge
the Agreement and the negotiations that led
to it on the stable basis not only of the
realities of the situation but also in the
context—and this [ submit is  more
important—of the ends and purposes for
which India has stood for the last twenty-five
years ? Should we not judge the Agreement
on the basis of the operative policy of our
own national life and international conduct
? Should we only react to what Mr Bhutto
says, or should we act in a more positive
manner ?

I will submit that among the important
aspects to be kept in mind are not only the
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international context but also the national
context. Three important things in the
international framework need some em-
phasis. One has already been mentioned in
this House by my good friend, Professor
Dutt, that there is an alround atmosphere of
detente, the atmosphere of detente not only
between the super-powers, but an
atmosphere of detente between all regional
powers. This has resulted in the collapse of
bipolarity and Super-power dominated
politics.

5P.M.

The second is the fact that the UN Tias
declined in its political role in solving
disputes, reducing tensions and avoiding
conflict between neighbours. This is a
consequence of the shift from multilateral
approach to the settlements of disputes, to
bilateral negotiations between the concerned
parties, outside the UN forum. The third is
the generation of regional consciousness and
an attempt to promote direct talks and
negotiations for regional peace and
cooperation. This is a consequence of the
creation of, what may be called, 'viable
security communities' in different parts of
the world, which has increased trade,
cooperation and transactions of goods and
services resulting in regional economic
collaboration. The EEC is a good case in
print. Therefore the spirit of detente, of
bilateralism, and regional cooperation has
also a direct relevance and a lesson for India
and Pakistan.

All these things impinge on us, but what
is more important is the context of the
inernal situation and the collossal problem
of socio-economic growth. I am happy that
our Prime Minister, even in this hour of
triumph, has said that our enemy is neither
China nor Pakistan nor any other power.
Our main enemy is the rampart poverty of
our people. Therefore, the first national
problem is the problem
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of stabilising the foundations of our eco-
nomy by eradication of poverty, rapid
industrialisation and overall development.
The second important national problem. I
submit, as a consequence of this war. is that
we have emerged as a big regional power in
South Asia. And since we are a big regional
power in South Asia we must also accept the
responsibilities which flow from this
position. Now, what do you mean by being a
big regional power ? Is it in terms of
military force ? Is it in terms of the capacity
of India to strike against her neighbour ? Or,
is it in terms of India's capacity to stabilise
the whole region as an area of peace and
prosperitj ' This responsibility has to be
taken into consideration by us. It is the
responsibility of promoting goodwill, of
constructive mutuality, of building bridges
between people as part of Asian solidarity.
Therefore, in  pursuance of  this
responsibility one important compulsion is
(hat ive should do everything to strengthen
and help the progressive forces within
Pakistan as indeed we must do everything to
help and strengthen the progressive forces
within India.

Now who arc the enemies of the Agree-
ment ? If we examine that we will find that
both in India and Pakistan the enemies of the
Agreement, the enemies of bilateralism and
the enemies of negotiation are precisely
those people who stand to gain by conflicts,
tensions and disputes between neighbours.
Hence, I would say that we must not look to
the passing phase of any leader in Pakistan
or the self-contradiction in (he statement of
any leader, but to the larger purposes for
which the people of Pakistan have also been
struggling.

Now, Sir, we must look at the Agreement
in its totality. It is futile to look at its letter
only without examining its spirit as well.
What is the spirit of the
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I would say that it is the spirit of political
wisdom which has brushed aside the
animosities of the past and rejected the
recriminative style of conduct of foreign
policy. It is the spirit of Asian solidarity, it
is the spirit of regional fraternity. It is the
spirit of international responsibility for
peace and above all it is the spirit that
would help the radical transformation of
political relationship between India and
Pakistan to establish, instead of hatred and
suspicion, an enduring basis for peace. It
is in this larger context that the spirit and
not the letter of the Agreement has to be
considered.

I would say that the Agreement can be
broadly divided into three parts. The
first part contains agreements on certain
principles for conducting mlitual relations.
The second part contains agreement on
certain specific issues of immediate con-
cern. The third deals with certain
unresolved issues. In the first set, three
important principles have been agreed to.
Firstly, that both countries renounce the
use of force and the policy of
confrontation and conflict. Secondly, that
the two countries shall work on the basis
of bilateral nations. At this point I may
mention that the Charter of the UN lists in
Chapter VI seven ways of solving a
problem by peaceful means. The first is
negotiation  followed by  enquiry,
mediation, conciliation, arbitration,
judicial settlement and resort to regional
agencies or  arrangements. It s,
therefore, evident that even the UN Charter
emphasizes negotiations, which are
bilaterally conducted between the parties
concerned, as the first method of solving
disputes and conflicts. Today the stage
has come where the first instrument
of peaceful settlement that is
negotiations has acquired greater
importance. When we speak of
bilateralism, we mean to extricate
ourselves from third party interference.
Third party intervention within the frame-
work of our regional politics means the
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intervention of super-powers, particularly
the United States. And we are aware that
United States has been a continuous
supplier of arms to Pakistan, and is a power
responsible for unsettling the conditions in
the sub-continent.

Hence the emphasis on mutuality bet-
ween the two countries, the emphasis on
bilateralism ultimately for the extrication of
the problems of the sub-continent from the
direct and indirect influence of other
powers.

In the second set the agreement speaks
about progressive normalisation of relations,
resumption of communication, trade,
economic co-operation, and so on. What is
significant is that when the agreement
speaks of withdrawal of troops to their
respective sides of the international border, it
also speaks of maintenance of the line of
actual control in Kashmir as on 17th of
December, 1971. 1 submit that the signi-
ficance of India's emphasis on the mainte-
nance of the line of actual control as on 17th
December, 1971, should be read with
much more care, because this is a step
forward in which we have said that we do not
recognise the boundary created by the
ceasefire in 1948. We recognise Kashmir
to be an integral part of India. Therefore, we
sh£>11 neither go back to the old line of 1948
nor do we accept any necessity of UN

observation team in Kashmir.  This is a
distinct change  with  far  reaching
repercussions. [ would not like to

emphasise this point too much either in
this House or outside because we are at the
moment engaged in a process of
approachment with Pakistan and anything
said by us will be repeated there and might be
given a construction which might almost
appear as if India is dictating terms.

The third set of Agreement speaks of the
question of repatriation of the prisoners of

war, final settlement of Jammu and
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Kashmir and the resumption of diplomatic
relations.

Most of the objections to the Agreement
relate to this part, and are based on a rather
sentimentalist approach. But two objections
have to be nevertheless answered carefully.
One objection is that withdrawal of our army
from occupied territory without a quid pro
guo by miking Pakistan vacate occupied
Kashmir amounts to a sell-out to Pakistan.
The second objection is that the phrase "final
settlement of Jammu and Kashmir" gives rise
to the impression as if we are reopening the
whole issue of the State's accession once
again.

Regarding the first objection, four valid
answers come to my mind : One that
withdrawal from territories occupied by us as
a consequence of the war has been stated as
our goal and purpose from the beginnirv:
both by the Prime Minister on the floor of
both the Houses of Parliament and by the
Foreign Minister in his speech in the
Security Council of the United Nations in
December 1971. But quite apart from this
we had not gone to war with Pakistan to
annex territories. We had gone to repulse
aggression. Our objective was limited and
specific. As the world's largest democracy I
submit. Sir, it is incumbent on us to uphold
the principles of democracy which involves
serupulous regard for the territorial integrity
of other countries and our concern not to
annex, conquer or appropriate regions for a
shorter or a longer period of time. We refuse
to be conquered as we refuse to conquer.
Further we have enough of problems on our
hands, then why should we even temporarily
retain areas involving tremendous
administrative responsibilities.

Tin second argument is more important. [
submit for the consideration of the House
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that as long as the prisoners of war are with
us, from a strictly bargaining angle the
added occupation of Pakistani territory does
not make a difference. But, however, their
continued occupation on the contrary would
make a difference, in so far as it would
impede the generation of a more cordial
atmosphere between India and the people of
Pakistan. Our withdrawal will help in still in
the minds of thee progressive sections of the
people in Pakistan a confidence about India
that India has no claim on any part of
Pakistan either bv right, reprisal or
conquest.

And thereby, we would strengthen the
democratic forces in Pakistan whose stren-
gthening indeed should be an enlightened
policy of a big neighbour like India. Indeed,
we should not look to any President of
Pakistan but on the other hand we should
look to the people of Pakistan in the hope
that they would first put their house in order
and in that process would also feel the
necessity and desirability of peace with
India.

Finally, a word about occupied Kashmir.
The question of occupied Kashmir should
not be confused with the question of the
solution of issues of immediate concern
resulting from the recent war. It will only
add to more mistrust, suspicion, tension and
a basis for conflict. We must take a political
rather than a juristic and restrictive view.
We must keep in mind the larger problem of
building up a friendly and viable sub-
continent. Therefore, I would say that the
inclusion of the phrase "final settlement of
Jammu and Kashmir" in the Aggreemenl is
to be looked at from a larger angle. In terms
of our constitutional law, after the due
accession of the State, Jammu and Kashmir
has become an integral part of our sovereign
nation. The last 25 years have also shown,
notwithstanding ~ some voices of dissent,
that
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the people of Kashmir have endorsed thro-
ugh many elections and even otherwise that
they have ratified the accession as final and
complete. But let us not lose sight of the fact
that since we and not Pakistan had gone to
the United Nations under the articles of the
Charter invoking the authority and help of
the United Nations to get Pakistan vacate its
aggression and withdraw from the occupied
area, therefore what is known as the Kashmir
question in the lobby of the United Nations
remains on the agenda of the Security
Council. Further as long as Pakistan remains
in occupation of parts of Kashmir and
continue to lay claim to them sometimes
directly and at other times indirectly by
proclaiming the right of self-determination
of the people of Kashmir, we cannot shut our
eyes to the necessity of doing everything
through peaceful means to come to an
understanding with  Pakistan. By the
inclusion of this item in the Agreement, far
from compromising, what we have done is to
take the first realistic step which through
bilateral talks and negotiations will yet pave
the way for durable peace.

In conclusion, I would say, let us look at
the real nature of the conflict. What is the
real nature of the conflict ? Looked more
carefully Sir, the real conflict between India
and Pakistan over the years has been the
conflict of the system, the conflict of values
of political life and political culture. It is a
conflict between secular popular democracy
and autocratic elite rule, depending on a
non-secular and non-democratic base. This
was the reason why even the leaders and
people of Pakistan are saying and rightly so
that their defeat is essentially the defeat of
their system.

Let us remember ultimately that we
cannot fight hate with hate, but hate with
compassion and understanding; we cannot
fight bigotry with bigotry, but bigotry
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with enlightenment and reason; we tallr not
fight obscurantism with obscurantism but
obscurantism with rationalism and wisdom.
What we have done in the Simla Agreement is
hopefully to make an attempt, to take the first
step to initiate an era of sanity, of good
neighbourliness and constructive mutuality of
relations. It is not the be-all and end-all of
Indo-Pakistan relations. It is the first step but
an important step. Therefore, wh'le rejoicing
in the majesty of our democratic system which
has been upheld both in war and in peace, let
us hope that wisdom w'll dawn on the
democratically elected leaders of Pakistan —
indeed elected by adult franchise for the first
time in their history. Let us not, therefore,
look at this Agreement from a narrow
perspective but from a broad vision for the
stability and peace and prosperity in  this
sub-continent.

[MR. DEPUTY CHAIRMAN in the Chair]
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1A H34 W AAEY & 418 "7 oW # uw
T A W W agA wEA A 2, afaw g7
W H, AN Tw § W AT gfen A ¥w
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T Al W 9% FT A1 WREE e ¥,



241 Re .Simla Agreement

[3 AUGUST 1972 ]

between India and
Pakistan

242

I %1 51g F AT 7 o o A9 | a7 w0 aw § v v e qua A1 W
AT F A T A T G (O | F A ag e o e @ oa aw A am

faita & o7 | AT w17 wgA, foerE aw
fasft ward a1, 37 A1 90% 99% for s
aqAYT F1 T F4 far, ad A gfaa A g
wfet §, zv wifa-faw 3o 7, g7 anfasier 3o
F &0 &7 =Yo7 fwar & A7 =m g = e
fie wf= Wt g7 G0 £ feafaat @ ooy
gfeT Wikl 4 7% EAT 9 ¥ W AW T qE
aqa faar & @Y7 wrw A wwar g & oa oA
v o # vfwar w16t gfamr A v
sATATAT #9 ¥ 70 7 |AWAE §FT JifET 47,
afa wawa & Ao s g welt & 9F% 39 97 |
T 57 fav ar & fe =999 & 51 9w aAg
72 ¢ i sasr aferra vg Aen €1 E1 2 A9E
w1 wfera w7 wifseam a1 weuq, AW S0
uF Arqg T gE 41 | WA AT A T A
1w W AAHT & A1 T T AT A AT
i fr wa formar & a9 7 4" 99 @1 A
AT AT AT T AW T AT AT WEBHA ¥
4 T oz awdAT A9 qE ZPm ) 9EET W
shrer @1 & $1% 0¥Wz 1A AT A9 E, W4T
{17 arfeeTT w7 S mdmz #9 amn a9 2,
39 a7 gra fazedt arann ®1 T 'y ar fw
war WAT f@Ed ¥ oWTe Wnr g%, AT
I IA FAM F I W AMAZ AT EH A FET
AT F W AEA AN AT E T
AT AW & FAA 97, A AGT GUAT 7AW
qv I3 TET 91 W7 NAT WAT 77 0 4T fw
T WA T EH IA KT ATGAT Zq AT qE AW
= 1wt feamd & A woa =g =i
FaweE g, wgtaw fFEs wamAarafF @
AT BT R WETET AT AT W FIA A, TE
WE ® WET WAl WAl W61 &1 AR AW 7
g ww faw f& @ 7w = fawfor fear o,
afe 73 Faw7 7w &1 ArAEy foey o Al T
e O A1 AT I F 9 7T @
R AR H A A e g am v if=a
#T 7 mw peartaw 2o w1 w4 fear 2 g fam
37 F1 dqvz A Faay s 1 o4 A W fage w0
farir 574 & fam 7 9 3z faer w0 w1

9 F7 faar mar A1 3w F fav foswfafai
F e fowr 57 et T, o oAvE A T
T AF A AATE, A AR AL AOIET 7 owTH
AR T ¥ ag wwi e £, wwrwreA
T g 99 %73 2 | & w2y e 2 f wfae
TR FT AT 307 & | 9997 70 o AT T a9
T AT AT 04 forEn 91 g% 2wt 3w«
AT 9T AT F AFAT 2 A W9 T 4 A AT
afen fo w1 A = & oA @1 A
1 T w1 3y fay 4r ) w39 A7 e oA
ghmitdr aft a2 A%1 #1 zg7 01 T
4 | Afyagfra Fimr #rf o ad faan
f fft 7 famm o fitit = &, e T
& A qF F9121 SHET W wrAEl T 9,
T feT 9 3 1) AT #1859 #7 fFur 50
AT ¥ T TIEW AF fAAAr | FAHS A
wifed B gfrmer o % d49 W 37 3A% 6@
T fAd | afFs e Ar e @A,
IS HFLAATMAATMATE T 0%
7 vx foogwwd. st owwA w1 foogadr w29
g UMEAA Z| WAZNA T g
Fammiam A amE s @ § fam
WOATE AW F | AT FAAET & AT ST AT A 2
AT HINTE FYATAT € | W7 ATY A 9% qAT |
o7 AT § TAATIOr | O F WA AT AW
W A7E At fadoy § W ) Aw q A A ¥ A
drag 2w gure i ® ATE AT TR F T
%, 91 7 o |{OE w9 § | sAe et
% ST At 49 % wwdA W § W et ard
Framarefer 1 AAR W gz dm Fm F
s fadly 1 &1 gw qwea § fv o as
AT "0 AF (A7 A T W AWM A A
1 A& e 2

fevgga v ¢ o sfe midt 7 #9 qwaT
gz wTfam P wa gt qeEefar ! Wy
A9 fadi #1 TaFAT @ A9 SfRAr AT A7
qras §7 FifAw T80T 1 g8 gz & fR we At
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% aarq faandt 2 & v F79 4 e Gt oF
% 1% 91 qNT FE | AT 97 FwAr F
i 57w & fe oo 7 oger
i a1 ! we, afemnis & awa geEe
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& fz o | o7 mifergraz W gf ot |1 ow 0w
a1 Tt ® ag ogw @ 4 fr e i
agiafas ww e g wa fe g B
wt safa & @ wf @, fada A 0w weEw
a € Fr ot foe gawy a1 w s A9 2
Fw w0 T A 39 W A @ frogw onw
et ww wrAwA # ) faeae € | W &
famaa wry *fgd afea wzd & a9 7 afwa,
FAGT AFTAT T HOAA, WET ATET AT ATTRT
A AZL AAHI |

T2 & fo dw wy e eI ww fayy @5
Al g, #47 A9 wWiIe a7 faar owmm
F1 A1 T 7 7107 R 3E A9 wres w7 faar
agr AT o afem g oA v w9 8 S0
qaTIfA AT, AT TASE A Afad | FEAr
s & e aasYs § @A anE
gzt favam fasmn war €1 912 e qErE
HER1 W, T9F 97 AT &1, A1 FHTEL, A1V AFT &I,
ar gt g1, 91 e uR T § E A
T = F A, WRfTET § W0 59 A1 W a9
AT & wAre oA 4 R fegema v wEwd
&1, U9 qEfadr o1 wnfagas 7251 @ 3=
SEAT E "y foeer anEld F a9 a4y a1
=7 wyez g wk % e = aw # favns
Frar AT & W w an fw fae o oas
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HI AT AT T FT FA A AT AR 2 Am
I%mﬁmﬂsﬁmmmm
iirzﬁm‘hrf‘mrmﬁrﬁmﬁﬁa qrEf 9%
| T F1E HET AL AT &, FART HOAT w2
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| AT H® ST 24 AT

e, g @A ag 2w w5
A E | MWT F 099 7 a7 7 aa & fw
ATEE G 69 W AR ey, G I e
| WIT H FATA EF T AT | F TR A 95T
1 JTT &7 Al 47, T fEe e awr
TieEaa gaT— R Ady o awr 4% 3§ e
EEY W FAA FAT TET AT, T FaT 4T, o
IR 97 qH @141, T 9¢ 99 72 97, 4
| Wt fedl G WA A AT AT T T AT,
| gy e ey e § ek o S
A ¥, a1 A e 9wd g o Hw
| FEFIAT AR G qZ F a7 0T A9H § 9 W
| B\ HTH FTEEIT T AW 0 awd @ i g7
| &g fmr A &7 & Ag T AL, WT WA w0
| a2 g% a9 3% w9 Afew swrcn g 9w 2,
| T ¥ AT § MW W 2 Ay e
| BT &, WA 47 {0, Go vt Hie F1 o @,
ST AT AT 6T AT 1 AT T HAT AT A et
FAW FITAL E | WTH FHIT F RS R OAY 9F
TEA WG FIA AT E | A Aar A ]
TET AEAT § | AfeR seaw & Ao F &6 A
ZETNT R WAT (4 60T AT I 49w A7 75
2w A fai e 9t F wwew a, wwt
|wﬁmﬁi,mﬁﬁﬁwfmnﬁqﬂ
%7 79 AT 8, BANT e fremr sfaw o fae
o o faafar

fam, sEr W7 19 & | zafad wr 0F |

ﬂﬁfﬁ'@ﬁ*ﬁmﬂﬂﬁﬁﬂ@al[

foms w12 W T @ awre Tl q fermer
AW § T W AMAN F A9G 56 A
s 41 41 B fersar & waey w47 sfr andi
1 WY oAt TR AT A 21 W A FHAAT
791, WATH & T, A1 T T T TEET AT
oy Faamg o 27 W7 WIE KT F | A W 5

UF AT R U B RN TEOE ) T AW A
| TAAT AT qF g W e & gEw oad
| wfant f——s7@ 4 wrf T AW 2, 9 A
| AT & | W RE AT WA S A,
| gforardr AT #, AT T A ;o
l WU W1 HAT 97 @27 favarw & e e oA A

Za AF HEA, A WE GAET FED Z, TO g9Ar
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&, IeT A wer 2 foar & o7 o gfam |
¥ g faerer & o w15 ¥ 47 A dar v an
AT T HAl GA AHO0 A, g7 A@A A,
AT WA AT & AT AEAW FOT § WK
AT ®1 I AT AT F7 &1, I v En
TAfan agt gt FET AT Fq 7 wnpEr i@ ar
#1 & ST avg @A qva E B
SATHAT AT 7 a0 47 7 g wiiee &1 9w
¥7 T ) AL AEA qF AT &, I WAl
TiiFaTgz § ifziwdea gAT itz | gw qea
&, witariz § TEPEwE T A fgi g
g 7 afaara & Ao &y nifer mAT
g uvz R Mz % s 22 yema A 2
At gfmr @ s = fear &, W aw
A g g, 29 /AT & A s By
A AT 0 ATEAT FEA—FOAT S A A8
7 a3z § —Afwa aads § oarwi 8 W
& ey @ 7% #, W o a0 aftfeafs §, =
ATal UETEAT W, WIS & AN 2% @0 T,
ATTED AT R TAA AAT BTL AR 4 ) WT AT
AT T ®04 UF a5 e AT a1 afeayg
T | TAR AT WEST AT A e

SHRI JAIRAMDAS DAULATRAM
(Nominated): Sir, I do not often take the
time of the House. But on this occasion
I think it will not be proper for me to be
silent. I want to make no debating points
on this occasion. | want to place before
the House certain fundamental considera-
tions which should guide our attitude with
regard to the Simla Agreement. It is not
correct and it is not doing justice to the
Agreement, it is not doing justice to our-
selves and the country, if we considered
the Simla Agreement as an isolated event,
as an isolated document, to be separa-
tely considered. The Simla
Agreement must be viewed in a larger
perspective. The Simla Agreement lias
arisen out of the csease-fire, ordered
unilaterally. The ceasefire has  flowed
from a combat between Indian and
Pakistani forces. That combat arose out of

Pakistan
in Bangla Desh. And one of the major
consequences of that development was the
outflow of a crore of men into our country, and
we were faced with a certain difficult situation.
I am not one of those who held that our army
| intervened for the liberation of Bangla Desh. I
|hold the view that our army was forced to
? intervene to remove the cause which resulted in
[the outflow of a crore of foreigners or people
| belonging to another country into our country
|raising many vital issues and raising many
iburdens onour country. That was the reason
why we intervened. This had led to the
combat and  this had led to the ceasefire and
them to the Simla Agreement. We must view
this matter, therefore, in a larger perspective
and while I am addressing the House I am
largely addressing the Opposition and when I
am addressing the Opposition, I am not
appealing to them or talking to them as
members of certain Parties. I want to talk to
them as fellow Indians and fellow Members of
Parliament— Parliament which has to take
charge of the country's fortunes in the coming
future. As fellow Indians and responsible for
the governance of the country, let us see what
is before our eyes. 1 do not see Pakistan or
Pakistani Army before my eyes. I see
something else before my eyes. I saw that
just before Pakistani Army invaded Bangla
Desh. What 1 saw was that as a result of
elections to the Lok Sabha, the masses rose to
a new awakening and the masses spoke and
the masses acted and this awakening of the
masses gave rise to certain problems for the
Government. Twenty-five years have passed
after we got Swaraj. I am one of the creatures
of the Gandhian movement.  Gandhiji told
us repeatedly and he wrote repeatedly that "I
am talking of Swaraj in terms of the
masses." "In terms of the masses" means in
terms of the welfare of the masses. At the
end of 25 years the awakened masses find that
ii has become a swaraj not for the welfare of
the masses largely, but it has resulted
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in the welfare of the classes. The masses
today are awake. They were awakened by
the Gandhian mass movement. They are not
only awake, but they are conscious of their
poverty, backwardness and their urge to
satisfy some basic needs. They started using
more and more radios, newspapers and other
media. These masses have get the political
power of the vote and they can exercise that
political power and make and if necessary,
unmake governments. These masses, as a
result of Gandhian movement and
subsequent developments, have get the
power of action. In the big industrial towns
they can bring life to a standstill, if they
want to. And in rural areas, by refusing to
produce food-grains in the fields, they can
strave the whole country. There are many
other actions they can take. This is the
position to which we have to attend to, as
Parliament and as Indians. This mass
awakening swung the Prime Minister into
power. But it is not only that the Prime
Minister who was swung into power, but
these awakened masses desire certain things
to be done for them. We have to deal with
their power to act. Can we now d'scharge
those responsibilities if we have a relationship
of continuous tension with our neighbours?
That is the issue before us. It is this issue
which has to guide not only this simple
Simla Agreement which is a mere begin-
ning, of the coming talk, that we are jioing
to have hereafter. We are facing a time when
many discussions may have to take place.
We may be able to solve the disputes, or we
may not be able to solve the disputes. Are we
going to be driven into a running race for
arms either by diversion of our energy and
money and manpower for production of arms
or by being dependent upon foreign powers
for our defence. There is no doubt that we
have to be self-sufficient for defence. But,
are we going to increase our difficulties ?
We have to be aware of the failure of talks
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and we have to be prepared for the conse-
quences also. But, we must make a genuine
effort to create conditions when the
Government and this Parliament which is
governing the Government is able to do
something for these awakened masses who
today are prepared to take action for their
rights. That is the challenge which we have
got to face and 1 am, therefore, appealing to
the Members of the opposition parties not as
parties, but I am appealing to the Indian
within them and asking the Indian within
them whether the situation which faces us
and them does not require a change in the
attitude with regard to the relations with the
neighbouring countries in our own interest,
in our own national interest.

I issued a public statement recently. You
are talking about Thaiparkar border areas in
Sind. It was a mishap not to have secured
that area in 1947 when partition took place.
It is not correct, as some people hold that the
Tharparkar district, as a whole, was a Hindu
majority, district, the 1941 census was the
basis of partition. In the district there was a
smail Muslim majority. It could not be
treated as a Hindu majority district. But the
border tehsils were a Hindu-majority area
where the Muslims were a small minority.
The Census of 1941 may be consulted and it
will show this. I had suggested that the
border Hindu areas at that time might be
attached to Rajasthan just as Sylhet was
added to East Bengal. But that was not
finally agreed to. There was resistance and it
could not be done. So in 1947, that area
became a part of Pakistan. Now, this war
was not fought for the purpose of
conquering Pakistan. Our Army entered
there because it had to go theie in view of
the developments when the fight was going
on in Bangla Desh. Therefore, what I was
saying was this that the Prime Minister, in
spite of my wish that this area



249 Re. Simla Agreement

should have been with us, had acted wisely in
handling over this area earlier, some six
months earlier than otherwise, because the
return of this area was inevitable, just as the
return of the area taken over in Punjab by
Pakistan was inevitable. It is a question of a
few months here or there, the area had to be
returned, because it was not a part of our
country in 1947. Now, why was it done now
? Wliat was Mr. Bhutto otherwise taking to
Pakistan ? What kind of an agreement was he
to sell to his people in Pakistan? All that he
had to say was that there would be no war
between India and Pakistan, that Pakistan
will not fight India. That is Clause 1, Clause
2 is that Pakistan will only talk with India
and settle dispute with India and through
nobody else. We returned the occupied area
earlier because, it was our idea to work for a
settlement with Pakistan for durable and
enduring peace, in our own interest, peace in
our own national interest and the return of
the occupied area earlier would enable
Bhutto to commit Pakistan to the Simla
Agreement. And, when I am talking of
enduring peace, I am looking forward to the
kind of peace betwween the USA and
Canada, between Norway and Sweden, or
between Switzerland and the rest of the
world. T am not talking of peace which is
only transitory and uncertain, but dependable
and durable peace. Therefore, we should
view this matter as Indians and not as Jana
Sangh Party members or mem -bsrs of any
other party. As a matter of fact, if my friends
do not mind my saying so and I am saying it
with all humility— that the Jana Sangh has
not raised its stature before the world. You
see the manner in wliich thay have acted.
They are all my friends and some of them are
my relations also. Mr. Lai K. Advani is my
relation, many Membsrs may not know that
and I call them as my friends. Now, can I
imagine tomorrow a situation in which the
Leadet of the Opposition in the British
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Parliament goes to Northern Ireland and sit
in 'dharna' there because the British

Government may want to transfer Northern
Ireland to Iceland ? What would the world
think of it ? Can I imagine the Leader of the
Opposition in the American Congress going
to Korea or elsewhere and sit in 'dharna’ ?
You cannot stay in the occupied area
because the moment the Pakistan army
comes there you have to come back. So, this
is not the way in which any party should
function. Minority has to be a minority and
may fight constitutionally. Minority has to
accept the democratic ways. The majority
decides and the minority, for the time being,
submits to it. It may cultivate opinion and
become the majority But, this kind of
demonstration, this kind of leading proces-
sions, dharnas etc. are not, in my opinion,
dignified for them. The world is looking at
us today. The world is looking at India and
the Indian Parliament...(Time bell rings) My
appeal to you is: Kindly act as Indians first
and as Indians last. We have got a challenge
to face today which we must face and deal
with...(Interruptions)

I know that Bhutto is, as I call him, one of
the most mercurial politicians in his country,
in the sub-continent, and possibly in Asia. He
is meicurial. You cannot fix him up
anywhere. And I have mentioned this to the
Prime Minister that he is one of the most
mercurial politicians. But we have to deal
with him, because today there is nobody else
in Pakistan, with whom to deal. He has to
some extent been able to hold the five units
together,, Baluchistan, Frontier Province,
Punjab, Sindh and Azad Kashmir. He is
trying somehow to control the situation. If
we have to deal with Pakistan, we have to-
deal with him and deal with him with open
eyes, being aware that what he says may not
actually happen. In my opinion, it is the
people of Pakistan who have to decide to be
at peace with the people of
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[Shri Jairamdas Daiilatram] Iadia.
It is not the Government, the
Government there must be influenced by the
people...

MR. DEPUTY CHAIRMAN: You must
wind up.

SHRI JAIRAMDAS DAULATRAM : I
am not taking more time. It is my appeal to
ths Members of the Opposition not to carry
on this agitation for months together. After
all, the talks have yet to take place and they
are as much responsible as anybody else for

India's future. Let us face the internal
challenge as Indians.
MR. DEPUTY CHAIRMAN Mr.

Chinai.

[RAJYASABHA]

SHRIBABUBHAI M. CHINAI (Maha-
rashtra) : Mr. Deputy Chairman, Sir, I am
thankful to you for giving me five minutes to
express my views on this very important
matter. I have been listening to the debate in
this House for the last two days. I have found
an overwhelming support of this Agreement.

We must not lose sight of the fact that this
war with Pakistan was not at our pleasure. It
was forced on us in order to, liberate the
people who were attached by Pakistan. We
liberated them. Those who fled to our country
were about a crore of people. At least I was
one of them who beluved that they will never
go back to Bangla Dosh. But I heard the
Prime Minister say in this House and on
every other platform that she would see that
these people go back to Bangla Desh. This is
her victory. This was her achievement. And |
am glad she could do it.

The second part of it was that she has
always been saying that we will square up
with Pakistan, we do not want any third
party init. She stuck to it. United

between India and

Pakistan
Nations and other Big Powers wanted to
interfere with it. She said: Nothing doing.
Even China and the United States wanted to
do it: She said: Nothing doing. The United
States uesd gunboat diplomacy. She said:
Nothing doing. And ultimately it was
between India and Pakistan, and we arrived
at this settlement.

252

Much has been made about giving away a
part of the land of West Pakistan which we
kept. I do not understand why we aie doing
this, because, to my mind our attack on the
west was just to see that we get more chance
to do what we were planning on the eastern
side and see that Bangla Desh can be freed.

But coming to the main point of my
observations, Sir, I would say that we want
peace for ourselves, we want peace for
Pakistan and we want peace for Bangla Desh.
I do not want to say what they should do. I
want to say something to our own
Government, to our own people: why we
want peace, We want to establish peace for
the uplift of the millions of the people of this
counti y who are downtrodden even though
we have independence for the last twenty-five
years. Unless we have peace we cannot direct
all our energies to the uplift of our people.
Therefore, I much more welcome this
Agreement so that all our energies can be
spent for the good of the people of this
country. I wish the younger generation also
who will be coniing up now will take this hint
and cooperate with the Goverrment so that
those who are coming up will also te tertfited
and those who are there will also be bene-
fited. Sir, 1 am thankful to you, I have made
my point.

Much has been said—and it is rot my
desire to repeat—and, therefore, 1 m wind-
ing up my speech with only one thirg and it
is this: Whatever has been done is good but |
also hope that it would have teen
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far better if this House was taken into
confidence first and then the President's
assent taken. Why ? That would not hive
made any difference to the Government
which has such a massive mandate, the
majority of their own party and also the
overwhelming support in this House. There
would not have been any difficulty for the
Government to get this Agreement through
both the Houses. I wish in future at least
Parliament will be taken into confidence first
and then the President's assent taken. That
would be dignified and in keeping with the
practice of all the Parliaments in the world.
Thank you.

MR. DEPUTY CHAIRMAN
Papi Reddi, two minutes..............

Mr.

SHRI PAPI REDDI (Andhra Pradesh):
Standing itself takes two minutes.

Sir. having heard the debate yesterday and|
today, I feel that the Agreement has the
aspects of both a triumph and a tragedy.
Tragedy in the sense that some of the pessi-
mists amongst ourselves...

[3 AUGUST 1972]

MR. DEPUTY CHAIRMAN
come to the mike.

. Please

SHRI PAPI REDDI :...have magnified the
tragedy portion of it and minimised the
triumph portion of it. But fortunately I am
glad to say I whole heartedly support the
Agreement and accalam the success at
Simla. But then it is high time the Prime
Minister also dealt with the other problems
of the nation.

MR. DEPUTY CHAIRMAN : Please
con; to the front because the Reporters will
not be able to hear.

SHRI PAPI REDDI : As in Simla I wish
our Prime Minister deals with the other
smaller problems of the nation like the
Burma refugees and Ceylon repatriates by
bylat.ral talks with those Governments.

between India and
Pakistan

For the success of this summit I would
like to congratulate the advisers who advised
the Prime Minister, Mr. Piloo Mody who has
been keeping Mr. Bhutto in good spirits all
the time and, finally giving the devil its due,
Mr. Bhutto also.
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SHRI BHUPESH GUPTA : Why Mr.
Piloo Mody ?

SHRI PAPI REDDY : He was responsible
for keeping Mr. Bhutto in good spirits.

AN HON. MEMBER : Indian or im-

ported.

MR. DEPUTY CHAIRMAN : I think
that will do.

SHRI PAPI REDDY : Then, Sir...

MR. DEPUTY CHAIRMAN : Please

wind up now.

SHRI PAPI REDDI : Sir, you have given

me only two  minutes. [ would say only
one thing.

Now we should be careful about our so-
called friends who are getting closer to the
Prime Minister becase a new era has started
in the world, that is, what is called the Sadat
Era.

It is high time because all these years we
have been hearing about the cartographic
errors by our fiiends the Russians. This has
become a chronic disease and so far they
have been trying to sell our land in this way.
Yesterday, one of our friends...

MR. DEPUTY CHAIRMAN : That will do.

SHRI PAPI REDDY : Thank you.

MR. DEPUTY CHAIRMAN :
Minister.

The

=t ATEET WA WEY A% &1 a8 "aEey
Far &, e OV 2 AT AT 6T HET e afad

wit gwawefa : ATET 9ET § dE 190 € |
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il ATV WWIE WO : A7 AT A% ¥ afe
TAH O 1 v ge A ¥ ) 77 wgenyt faww |
T% 9127 &7 9414 a8 & 1 Wi faroes s
A ot aw faar @ fr 6 a3 % 273 w=a A3
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ol
|

st oo Uwo gt (q?,_'im:;):f"i'z’r!
FIAT AT, § ow & qir owEa, o foAe
#HA |

i foreet e wr eTTT HeAT g, A fanfer-
e GTET T W T AW W AT FAT
q Zm & 1, war, 7fE A F e g ey
&7 ST ST § | $H8 q8 Sq0aT AW TR
AW & g5 B, o FAT T T A TS
AT § T2 AT AT I & Fo v ogw oA, 39 A0
¥ fa=t 7 v 7€ 39T G=T A1 05 2, e wrewd
& ZuTEr wfs F frwary uy v aar fae wror-
i qifeeT & T § S ar Jrd d4r
aerd A W ovw w2 7 wErd &
4§ w9 A W TG WA 9T ST 2
Y whfad w29 790 IniE F 979 07 F29
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SARDAR SWARAN SINGH,: Mr. Deputy
Chairman, Sir, I am extremely grateful to the
lion. Members who have participated in this
debate. It is a unique occasion in the sense
that as many as 34 Members have
participated in this debate. The quorum is
only 24; so it is much more than the normal
quorum. Then again there was massive
support to the Simla Agreement by as many
as six parties which sit in opposition to us.
Their spokesmen have supported the Simla
Agreement, the strength behind it and the
objectives that are sought to be achieved. I
would not like on such an occasion to
introduce any heat in my reply and I will try
to be as brief as possible. There are several
reasons why it is possible for me to be brief.
For one thing the opposition from certain
hon. Members has been, if I may say so,
more subdued and then the points that were
raised by sonic hon. Members who criticised
the Simla Agreement and put forward their
own viewpoints have been very amply
replied to by several hon. Members from this
side as well as from the opposition benches.
Prime Minister's intervention raised the level
of the debate, and in all humility I would like
to pay a tribute to this august House for
fielding some of the important Members.
And generally the level of the debate, if I
may say, has been very high, and I am
grateful to the hon. Members. If I may say,
this gives us greater strength to be able to
take further step for implementing this
Agreement. The support of Parliament—we
are at the final stage now—will go a long way
in telling the whole world that the entire
country
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is behind the Agreement. And this will
enhance our abilty and our capacity to take
follow-up action in a purposeful manner,
and will further enhance the prestige of our
country. I have no hesitation in saying that
this Agreement has been universally hailed
throughout the world, and by all parties in
the world. It is not only the Governments of
those countries, but even those who are
opposed to Governments in other countries,
they have also hailed this Agreement.

I would like also to take a somewhat
charitable view of the critics who have put
forward their viewpoint in this House. I have
carefully tried to understand as to what is the
real thing that appears to be bothering them
and what are the essentials of this Agreement
about which they feel worried. After very
carefully listening to the arguments and
suggestions, I have no hesitation in saying
that we don't adopt this attitude that no one
has got the right to criticise us or criticise the
Agreement. This is part of democracy and
we welcome it, and I would like to assure
Mr. Goray that that is not the spirit in which
we approach this problem. In a democratic
setup it is our duty to listen to the
Opposition point of view and also try to
benefit if there is any benefit that we can
derive. If some of the hon. Members on this
side used rather strong words, they were
rather feeble as compared to the exhibitionist
attitude that was adopted by a certain party,
not only in this House but in the other House
also. It was not that we were not prepared to
listen to any points that might be urged. But
this type of attitude which the entire House
would agree is not consistent with the
smooth functioning of democracy, is
something which did enrage some of the hon.
Members. In spite of that, the counterattack
has been comparatively mild, and therefore
there can be no reasonable grouse on this
score. 8 R.S.S./72—9

[3 AUGUST 1972]

between India and 258
Pakistan

Sir, after a careful consideration of the
various points put forward by way of criti-
cism, I can say that anything that is con-
tained in this Agreement is not objected to,
and I would like to repeat that all the clauses
in the Agreement and the essentials of the
Agreement are not being objected to. That
does not appear to be the central point in the
criticism. The criticifm is only this that
they have fears that what has been agreed
upon may not be im plemented.

DR. BHAI MAHAVIR (Delhi): Not
only that.

SHRI LAL K. ADVANI: Kashmir.

SARDAR SWARAN SINGH: Now I will
come to that. Be a little patient. I will try to
enunciate as to what are the points about
which there is agreement Can there be any
disagreement that all. differences should be
settled by  peaceful means? None
whatsoever. Can there be any disagreement
that this peaceful settlement should be
through bilateral negotiations? No dissent.
Now, can there be any disagreement on the
point that neither

side shall unilaterally alter the 6 Pp.
situation ? There isno dissent.

Both sides shall prevent the
organisation, assistance or encouragement of
any acts detrimental to the maintenance of
peaceful and harmonious relations. No
dissent. Both sides agree that they have a
commitment to peaceful coexistence, respect
for each other's territorial integrity and
sovereignty and non-interference in each
other's internal affairs, no one can object and
no one has objected. Then, the basic issues
and causes of conflict which have bedevilled
the relations between the two countries for
the last 25 years shall be resolved by
peaceful means. There is no dissent. They
shall always respect each other's national
unity, territorial integrity,

M.
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independence and sovereign equality. How
can there by any objection? There is none.
What is then objected to and what is the
essence of their argument is that although the
Pakistan President has said that there should
be settlement by peaceful means or there
should be bilateral and mutual agreement in
order to arrive at a settlement, is he likely to
stick to it? This is the argument. Now, if the
Head of the Government of a country enters
into an agreement, signs that agreement and
then also gets it ratified by his own
Parliament by an overwhelming majority, by
near-unanimity, then it is not an individual
act. It is an act which binds the country,
binds the people of that country. The moral
approval of the people of Pakistan has been
obtained by President Bhutto. I am men-
tioning this bscause some rem?rks unfor-
tunately were made by an lion. Member
sitting over there. Mr. Sen Gupta, in which
he tried to ask: who is this Mr. Bhutto?
What did he do in 1965? What did he do at
the time of the Tashkent declaration? He
may have done many thigns. [ am not an
apologist for him. It is for him to defend
himself in his own country and if there are
critics then it is for him t o answer those
criticisms, but here he has entered into this
Agreement as the President of Pakistan. As
President he has been inducted into that
office  because he commands an
overwhelming majority in the Pakistan
National Assembly. The elections were
conducted not by Mr. Bhutto, but by the
military regime against whom every day
President Bhutto is making statements which
are not very flattering to the erstwhile
military regime, including to the ex-President
General Yahya Khan. So, we are dealing
with  Mr. Bhutto who represents the
mamority opinion in Pakistan, who is the
President of Pakistan and who has got this
Agreement approved by his Parliament, a
democratically elected Parliament.
~rrieise do you want? Iam not at all

Bhutto. In fact, if you ask me, perhaps I no
other Indian knows Mr. Bhutto more ! than I
do. 1 have dealt with him on numerous
occasions, in bilateral talks, international
talks, talks in other capitals, in New York, in
London, in Dacca, in Karachi, in Islamabad,
in Delhi and Calcutta. There are so many
places where we have discussed several
matters.

SHRI BHUPESH GUPTA:
necessary to go into that subject.

It is not

SARDAR SWARAN SINGH: Mr. Bhu-
pesh Gupta, I know your views on this, but
there are people sitting behind you who are
doubters and also on your side, Mr. Sen
Gupta. In fact, | was amazed when he used
this type of language.

DR. BHAI MAHAVIR: Do you rem-
ember what he said some time back in the
UN?

SARDAR SWARAN SINGH: I am
greatful to Dr. Bhai Mahavir, but I do not
require his protection for that.

DR. BHAI MAHAVIR: It is a waste of
protection.

SARDAR SWARAN SINGH: I Thought
"Bhai" was a soft word, but he has become
unnecessarily militant. I am saying (hat we
are dealing with the Head of a Government
who has got this Agreement approved by
Parliament. Should we proceed on the basis
that person who signed the Agreement,
notwithstanding the approval of the Pakistan
Parliament, and his own personal history
should be the guiding factor for us for
judging the possibility or lack of possibility
of implementation of this agreement? 1
would plead with the hon. Members that ihis
is not the way to have an approach to an
international ~ agreement. International
agreements have a certain sanctity and the
hon. Members must be aware that even when
Governments have
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changed, not even by constitutional
means, the first declaration that is made
by any new Government who style
themselves as a revolutionary
Government, perhaps the first
announcement on the radio, is that "we
will abide by the international agreements
entered into by the earlier Government."
This is something which does not depend
on individuals, does not depend on the
case history of any individual who may
be signing the Agreement. It binds the
country, it binds the people. Therefore,
we should view it in that context.

Then again, is there anything in this
agreement which, having been approved...

SHRI N. G. GORAY: May I put you a
question?

SARDAR  SWARAN SINGH: You
note down your questions. You may also
“ have this practice. Is there anything
which would be repugnant to the normal
thinking of the people of Pakistan ? Is
there anything in this Agreement which
would not be liked by the people of India
? That is a certain guarantee to which we
look. If the agreement gives an
impression to the people of Pakistan that
it is something which is unjust to them or
if it gives an impression to our people that
it is unjust to India, then also there is an
inherent weakness in it, and history is
replete with such instances where countries
who were in a dominent position dictated
treaties, 1 What was the fate of those
treaties ? The world knows that at that
time they might I have been satisfied with
obtaining the signa-ture on a piece of paper
or on a document which they thought
served their interests ! and that perhaps it
would serve their interests for all time to
come. But what is I the judgment of
history in such cases ? ' They have not
proved to be durable. In I fact they lay the
basis for eruption of fresh trouble, fresh
conflict and fresh misunderstanding
which ultimately again develop
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into conflicts. Therefore, the important thing
in this connection is, as was pointed out by
my friend, Shri Nawal Kishore, opposite
that we did not sit in this summit as
conquerors or as those who had obtained a
decisive military gain or military victory. Of
course that fact is there and even if you do
not tomtom or announce it, everybody
knows that. But what should be the
approach ? Some people say, "You were in
a position to dictate terms, why did you not
dictate terms ?" We did not want to dictate
terms, | want to be quite clear. We were in
search of not only durable peace but a just
peace, and where just peace is involved
there is always an element which we have to
take into consideration the reactions of what
we decide upon the people of the other
country and our own people. Our
predominant consideration was the effect of
this agreement on our own people because it
is our basic duty to see that our own
interests, our counlry"s own interests are
safeguarded. At the same time if while
adhering to this basic consideration we can
also arrive at an agreement which gives
satisfaction to the people in the
neighbouring country, that is worth pursuing
and trying. And this is what we have to tried
to achieve in this agreement.

Then, Sir, u hat has been the thrust of the
Criticism ? It is not that anybody is opposed
to the Agreement in principle but that there is
little likelihood of it being implemented. This
was the main point that was urged. And it
was a very interesting spectacle that a great
deal of reseatch was done in culling out
sentences from President Bhuiio's speech,
and they were quoted in a veiy selected
manner. And I have no intention tc quote
other paragraphs because I presume that the
hon. Member who has taken such pains to
select three or four sentences and omitted
completely what followed or what preceded
those few sentences, when he goes back and
studies them again and again as Shri Gorey
has
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[Sardar Swaran Singh] done—I am sure—he
will be convinced that the basic agreement
which was signed by President Bhutto has not
been departed from in his speech, if you take
the speech as a whole. If you point out this
sentence or that sentence, other sentences can
be pointed out, but I have no intention to do
that because that will be a public document.
And when the records of the discussion
appear in print, then certainly people can
judge as to what he has said or what he did
not say. It is not for me to defend President
Bhutto's position. I do not accept that
everything that he has said is even entirely
consistent with the Agreement. There are
parts in his statement which cannot be fully
understood in terms of this Agreement. But if
you take the speech as a whole, 1 find that
basically he has tried to stick to the basic
elements of the Agreement, although being a
great speaker an electric speaker, he has on
many occasions used language of overstating
the case or understating the case but the
essential thing, I think, has not been departed
from in his speech.

Then the main point that was said was
about Jammu and Kashmir. Now, what is
there in this Agreement which, to the sligh-
test degree, compromises our stand that
Jammu and Kashmir is an integral part of
India? I claim that there is not a single word
in this Agreement which to the slightest
degree compromises our stand on that.

DR. BHAI MAHAVIR : The words 'final
agreement'.

SARDAR SWARAN SINGH : Now, a
great deal of research appears to have been
done by the hon. Member on this.
(Interruptions) Listen, do not be in a hurry
now. What have we said in this Agreement ?
The words are 'final settlement of Jammu and
Kashmit."! Now, for one thing, we have not
used the word 'dispute'. Then, I put it in all
earnestness to all those who are
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critics because no one else has got this doubt

in his mind—I put it to the critics— Is there

nothing to be settled about Jammu and

Kashmir ? Many things have to be settled.

(Interruptions) Please. Then, is that outside

Kashmir ?

SHRI LAL K. ADVANI :
occupation...

Pakistan's

SARDAR SWARAN SINGH : Therefore,
there is something to be settled. Why do you
say that nothing is to be settled'?

DR. BHAI MAHAVIR : Say that. I did
not mean that.

SARDAR SWARAN SINGH : Why do
you say you do not mean that ?

DR. BHAI MAHAVIR : Say, that
we welcome it.

SARDAR SWARAN SINGH : I do n ot
want your welcome. [ would start...

(Interruptions)

The main point is, why is this tamasha
being carried on by means of these demons-
trations in the House, and those demons-
trators—these great conquerors going into
that territory, some one going to Gadra and..

SHRI BHUPESH GUPTA He is
going.
SARDAR SWARAN SINGH the

Maharani Saheba has gone. And what was
most amusing is that Mr. Joshi from
Maharash:ra has gone to Punjba across
Gurdaspur as if we do not know what is
happening in Gurdaspur and Shakargarh.
You see, even after losing this debate this is
the respect for democracy which this party
has. They carried on a big debate here. Then
Mr. Joshi goes to Amritsai, addresses some
of his followers who are gieally worried
because most of them are commercial
people. They are looking forward to a
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period of relaxation of tension. They want to
have trade with the Lahore people. But Mr.
Joshi goes there, makes a speech that Sardar
Swaran Singh and the Prime Minister should
resign because they have indulged in a sell-
out of India. I am amazed that thdy are so
isolated from the people that th3y cannot
understand even what is in the interests of
the people. When the guns are pointed,
when the border areas are bombed and when
people die, it is not Joshis or Atal Beharis
who go there, it is the great Punjabis who
face all that. At that time they come to Delhi
and want to live here. Now they go to
Shakargarh. What is Mr. Joshi doing in
Shakargarh? It is amazing that now he is
leading the brave Jana Sangh volunteers to
Shakar -gath. I bow befote their bravery if
this is bravery

DR. BHAI MAHAVIR: What a stan-

dard of speech from the Foreign Minister
9
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DR. BHAI MAHABIR : You are rais-
ing the level of the debate.

SHRI BHUPESH GUPTA : You have
not referred to the Joan of Arc from
Gwalior.

SARDAR SWARAN SINGH : I wanted
to be a little chivalrous.

SHRI PITAMBER DAS: Mt. Vice-
Chairman, [ presume that the hon'ble
Minister is sincere about explaining
things. I want to know only one thing. In
this Agreement we have talked about the
settlement,  of the Kashmir problem. I
admit there is some problem, but that
problem is about one-third portion of
Kashmir which is being illegally left
by them in their possession. Can you raise
that issue now when the Settlement men-
tions that no fresh issues can he raised ?
The Government of India so far has never
taken the stand that one-third portion of
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Kashmir should be vacated. Can you raise

that issue now in view of the clause that no

fresh issues can be raised ?

SARDAR SWARAN SINGH : Where is the
caluse that no fresh issue can be raised ?
There is none. Where is the clause, Mi.
Pitamber Das, where we have said that no
fresh issue can be raised ? In fact, the clause
is that all issues, all differences between ihe
two countries will be resolved by two means
:(1) peaceful, and(2) bilateral. So whatever
may be the differences which may be raised
or which may arise at any time, present or
future, this is ihe agreement, f am amazed that
all this misrepresentation is being made.
So I would appeal io the hon'ble
Members that in a matter where such vital
national issues arc involved, where there is
not much objective served just by heightening
tension by making strong speeches, by
criticising heads of Governments of other
countries, even when you may not like, I
would strongly urge that we should  resist
that temptation. It may be very tempting to
use that strategy. But while dealing with
people who are democratically  elected— 1
do not like all the people who have been
elected on the Jana Sangh ticket because they
oppose me always but still I listen to them
with the greatest care and I show all possible
respect and regard to them—we should be
more careful, no matter what we do
internally, since we  say harsh things,
sometimes unjustified things about those
who are elected by their people. He is the
head of a government. We have to deal with
a country which geography has placed next
door to us. We have gota long border,
roughly about 1,800 miles or so.  And all
along the border, we have to create a situation
where there may be trade between the two
countries. Their followers, the commercial
people, settled in the major cities are looking
forward to an era where there may be trade
between jthe two  countries. It is a tragedy
that
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[Sardar Swaran Singh] sometimes the
leaders do not know what their own
followers, even Jan Sangh followers, want.
So, this is the type of agreement that we have
arrived at.

DR. BHAI MAHAVIR : A person who
does not know his own mind !

SARDAR SWARAN SINGH : Then the
speech of Mr. Bhutto has been very copious
ly quoted here. 1 am glad, I think he is
paying me a compliment because I started
the game in the other House. But I am
not going to quote those speeches here,
because if anybody wants to study them he
can study them. Some of them are very
good pieces. If, for instance, something
had been quoted here which is also consis
tent with his support for a peaceful settle
ment, his support for bilateralism, his
support for settling all the differences by
peaceful means, I would have said that

perhaps he is making a fair presenta
tion. But It was not even a
fair presentation of the speech from

which he quoted so copiously. Now,
I have been thinking what he was trying
to prove by quoting certain portions. Was
he trying to prove that what he has said
there is correct ? Now, if what he says
in his speech is correct, then all other parts
also should be taken as correct. Or does
he want to say that what he quotes is the
correct position and all the rest of it is in
correct ?

DR. BHAI MAHAVIR : Shall I ...

SARDAR SWARAN SINGH No,
because everybody knows your position
was absolutely untenable.

DR. BHAI MAHAVIR : I was saying that
it militates against what you are saying. You
are trying to put meanings which are not
there.
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SARDAR SWARAN SINGH : He has

not got much experience of what I say.

What 1 say cannot be contradicted by

another person's speech. That may be his

interpretation.

Therefore, I submit that the Agreement
that has been arrived at is in the best interest
of peace and it should be given a trial. We
are determined that it should be given a trial.

There are one or two points which I would
like to mention. I would appeal to the hon.
Members who perhaps in a fit of ideological
refinement continue to talk about a
confedeuition, that nothing can cause a cloud
on the friendly relations between us and our
neighbours more than the talk of a
confederation. I will be quite frank because
the country has been divided. They are
sovereign independent countries and any
suggestion that there should be a
confederation, whatever may be the in-
tentions, means that you want that their
sovereignty may partially be compromised. I
would strongly appeal to the hon. Members
that we should desist from this because this
does not show India in any good light.
Bangladesh has emerged as a sovereign
independent country, and we respect their
sovereignty. We have accepted them as a
sovereign independent country. Even to
friends we should not talk of a confederation
because this is something which is not good
and we should be quite clear that by doing
so, we are not advancing either our
reputation or our prestige amongst our
neighbours.

Several hon. friends had said that with
Pakistan we should have relations as bet-
ween good neighbours and the case of
Canada and America, Norway and Sweden,
etc., was cited.' I would like hon. Members
to come nearer home. We have established
such fine relationship, for instance, with
Nepal. Between Nepal and India, as you
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know, there are no passports, there is no
restriction on travel and there is no restric-
tion on movement of goods, etc. So, we
need not look to Europe or other countries
for building good neighbourly  relations.
We have built the best of relations with our
neighbours, Burma, for instance, and now
with Bangla Desh. So, in this region a
new picture is emerging, a picture of
sovereign equality irrespective of the size of
a country, where we respect their so-
vereignty, we respect their independence.
And if this process could result in the crea-
tion of that type of relationship that we have
with our eastern neighbours and with
some of our neighbours in the mountains
like Bhutan and Nepal and Bangla Desh, this
is something of which I think we should be
happy. We should see as to what we are
doing to create an atmosphere of equality, of
acceptance of the sovereign rights, of
friendship, of understanding, because we
always point out that India's strength will
never be used to the detriment of any of our
neighbours, and that all our neighbours have
everything to gain if India is strong and no
one should have any fear. Unless we
succeed in creating this  feeling, we
will always be committing a mistake. And [
can claim in all humility that this
atmosphere, by and large, has already been
created with regard to a fairly large number
of neighbours in our neighbourhood and this
is the process towards which we should
move. And any sarcastic remarks, any
doubts, and always trying to say, "Well,
because I have some doubt as to whether the
other party would be genuinely interested
in peace or not, therefore, I will always be
hostile to him, I will always create a
situation where the other side, even if they
want to revert to peace, should not proceed
in that direction, will not be wise in our own
interest. Therefore, I would appeal to the
honourable Members that perhaps it was a
try on by Jan Saigh to boost up some of
their sagging morale; they have seen the
reaction
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in Parliament, they have seen the reaction

amongst the people, amongst the other

political parties, and they will be well ad-

vised to revert to the path and fall in line...

DR. BHAI MAHAVIR : Receive conso-
lation.

SARDAR SWARAN SINGH : No, I
need not be consoled. I won't mind if you go
on in this way because you will console
yourself more.

Another thing was mentioned by an
honourable Member here and I would like to
repudiate that.* After the signing of this
Agreement, to talk of unrest in Sind, to talk
of unrest in the Frontier Province, to talk of
unrest in Baluchistan, is totally inconsistent
with the spirit of this Agreement. Those are
their internal matters and it is absolutely
wrong for anyone in India now to say
anything which is purely internal. Let us be
quite clear about our obligation. Whatever
the matters between the people of Sind and
the Central Government of Pakistan, or the
people of Baluchistan and the people of
Northern Frontier Province with their
Central Government, they are their internal
matters. We will not interfere in their
internal affairs and we would not like them,
by any means, to interfere in our internal
affairs. . .

SHRI LAL K. ADVANI : Their President
himself speaks about Kashmir. Would you
allow it ?

SARDAR SWARAN SINGH : I think
Mr. Bhutto is a Sindhi and so is he. There
appears to be some old rivalry between the
two. I would, therefore, rppeal to the
honourable Members from all sections of
the House that this is a futile thing to do,we
will not get anything except making
speeches. You create suspicion, without
achieving anything. 1 would ask my brave
friends of the Jan Sangh: What will they do
in Baluchistan ? What will they
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[Sardar Swar,n Singh] do in the Frontier
Province or even in Sind ? What is the use
of adopting this type of an attitude ? There
is a certain code of international conduct.
We as a mature country should adhere to it
and should not be swept off our fact because
you feel what somebody else is doing is not
palatable to us. Even if it is not palatable to
us, even then, we should set an example,
and 1 am sure that there will be response.
We are in a strong position. We should set
that example by correct international
behaviour, a good neighbourly behaviour.
And 1 am sure that this will not be go
unheeded because it is also in the interests of
the people of Pakistan to achieve peace. We
have lived with this problem for 25 years.
Now, personally, on many occasions, | feel
greatly  worried because 1 was a party to
partition, and after that our expectations
were not realised. We did not get peace. I
want to pay a tribute on behalf of the entire
House to our young men, our Army, Air
Force, Navy, for their bravery, for their
valour, for their great devotion and the
great sacrifices that they have done. I pay
them my homage. [ want to pay them|
homage. We owe it to them also. Do you
want to keep them perched on the mountain|
tops which are 25,000 ft. high and 27.000 ft.
high ? Do you want to keep them all the time
in the fields, in marshy lands and water, or do
you want them also to feel that the two
countries have, by political means, taken
some steps where they can come back to
their families ? It is easy to talk about the
thinking of the Armed Forces. I have been
a Defence Minister for four years and many
of my relations are in the Navy and Armed
Forces and I know their thinking. We know
that the soldiers do not want just to be in that|
condition of no peace and no war. They
want either to fight or to settle down and do
their training and other important things
because we have to keep ourselves in trim
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even to fight. It is not best for the morale of
the Army that they should all be scattered in
the fields where there are not even tents on
many occasions. These brave Jan Sanghis
who lead these jathas to Shakargarh and
other places from air-conditioned rooms and
cars do not know what is the thinking of the
members of the Armed Forces. We know it.
To the next generation at least, we should
give durable peace so that people of India
and Pakistan....

DR. BHAI MAHAVIR
sacrifice ...

: Those who

SARDAR SWARAN SINGH : He is
talking of sacrifices. He does not know what
sacrifices are. To achieve peace we should
be prepared to make sacrifices...

DR. BHAI MAHAVIR : We have done
more sacrifices than you.

SARDAR SWARAN SINGH : In the
long run this sacrifice is much less than the
sacrifices that war demands and for which
we have been willingly giving sacrifices. If
we have sacrificed many things for the sake
of war, we should be equally prepared to
sacrifice for peace and it is in that spirit that
we have signed this agreement.

DR. BHAI MAHAVIR : Will you permit
me to ask one or two clarifications ? He
said that we may take down notes and ask
questions at the end of  his speech.

SHRI N. G. GORAY : I am putting this
question because he made a reference to me.
Otherwise 1 would not have asked. He
talked about research and I would like to
assure him that not much research was
necessary at all .. .

SARDAR SWARAN SINGH : 1 did
not refer to you. I was referring to Dr. Bhai
Mahavir.
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SHRI N. G. GORAY : That is all right.
Then he said that while evaluating Bhuto,
we should not think of his past. I agree with
him completely. But should I not feel
disturbed when a man in his position as the
President of a country with whom we signed
this pact goes straight from Simla back to
Islamabad and says as follows while
addressing the members of the National
Assembly ? In this there is no question of
any misunderstanding at all. He says :

"If the people of Jammu and Kashmir
want their independence” if they want to
be liberated from the Hindu yoke, if they
want to be a free people in the fraternity
and friendship and comradeship with
Pakistan, they will have to give the lead
and we will be with them. Even if the
Simla Agreement is broken, even if it
jeopardises all our relations with-India, 1
tell you, Sir, on the floor of this House,
with solemn commitment to the people of
Pakistan that if tomorrow the people of
Kashmir start a freedom movement, if
tomorrow Sheikh Abdullah and Moulvi
Farook start a freedom movement, we will
be with them, no matter what the
consequence is."

Now, I would like to ask you one thing.

(Interruptions)

AN HON. MEMBER : You have already
asked.

SHRI N. G. GORAY : Just now you told
us that what is happening in Sind, in
Baluchistan, etc. should not have been
mentioned. [ agree with you. Now,
supposing the Prime Minister were to come
back from Simla and say that if the Sind
people rose in revolt, our Army in Naya
Chor will back them, will it be consistent
with the spirit of the Simla Agreement? It
will not be. Therefore, I am saying that just
as she is important so far as the
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Simla Agreement is concerned, he is also
equally important, because he happens to be
the President of Pakistan. Now, the
President of Pakistan goes there and makes
this speech. What do you want us to
understand ?

SARDAR SWARAN SINGH : First of
all, Sir, it is a little unfair to me that I should
be called upon to explain President Bhutto's
speech. It is for him to do that. ..

(interruptions).

SHRI N.G. GORAY : No, no. No ex-
planation. Why do you mistake me ?

(interruption)

SARDAR  SWARAN SINGH :
UTT ipff cTfR, JT| SRFTeft ~H J5T|,

Now, Sir, regarding this speech, if I may
take the House into confidence, some of the
remarks which were originally reported in
the Press and which appeared to be rather
extreme, do not occur in the speech that we
have officially got. Now, I cannot vouchsafe
for the correctness of even the version that
has come to me, because it does not bear
anybody's signature. Prerhaps it might have
happened as it happens on many occasions
that one makes a speech in gusto and when
the record comes, one makes changes in that.
I myself sometimes, try to soften it and make
changes when the script comes to me. So, if
he has made changes, we should encourage
him to make such changes rather than saying
that this has been reported in the Press and
therefore, you are bound by this. Therefore, I

can say broadly only from the version I
have
ot .......... (Interruptions)........ Mr. Goray, if

you are interested I can explain it to you
outside. I do not want to say anything more
on this.

SHRI N. G. GORAY : I will certainly
seek an explanation outside. I am open to
correction
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SARDAR SWARAN SINGH It is | Indian Press and wh ch, on the face of it,

correct that part of the speech.. .{Interrup-
tions) ...

SHRI PITAMBER DAS : An intelligent
lawyer never argues the.. .(Interruptions)
...weak points.

SARDAR SWARAN SINGH : Pardon?

SHRI PITAMBER DAS : I said that an
intelligent lawyer never argues the weak
points.

SARDAR SWARAN SINGH You
probably ask your followers not to do that.
They pick up some points for which they
later on repent. .. (Interruptions) .. . Now I
want to share another information. Now.
about the well-known speech, about which
there is so much feeling in India—it is the
well-known Security Council speech—
wherein at one stage he was reported to
have said "Indian dogs", I looked up the UN
records and it is not there, because as soon
as the script came it eliminated that part. ..

{Interruptions).

=it ur Vag g9t : Fr w06 32 ar qanen {6

AT TEE FEL ..
(nterruptions)

ATTHT THE AT, S8

ury [tz &7 I2A F41 781 ¢

qoa =y fag

E it q 7]

i1 v Yoy anl @ A arvin aum T s T

AT, WAAT AWA J F9 547 £ |

weEw U fAg 0 UITRD HATOR F1 AT
AF | WAL HOVET THA 79 TT AT OE AT ZH
WTE HPA. ..

(dnrerraprions)

it wvA T &ab 09T F09 @090 g9 97

SARDAR SWARAN SINGH; The point
is that some of the parts in his speech which
were prominently displayed in the

appeared to be totally inconsistent with the
terms of the Agreement, it appears that
when the speech went for correction, either
the Press had wrongly reported or in the
authorised version that we have got, a good
part of that does not appear. I do not want to
explain it further. Thank you.

DR. BHAI MAHAVIR : Sir, I want to
ask one question.

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): mf ~Wtx, snr

because if the honourable Members had
listened to me yesterday, I had dealt with
this point perhaps a little indirectly. I have
read both the unauthorised version and the
authorised version also. I have also read the
remarks which were read out here, which
appeared in our newspapers. But when you
read the whole speech, even of the
unauthorised version, the original speech as
it came to us, the impression is riot the same
as one gets by reading extracts.

SHRI N. G. GORAY : Don't be unjust to
us. We do not want to be misinterpreted.

SHRIMATI
am not unjust.

INDIRA  GANDHI: 1

SHRI N. G. GORAY : It is a copy of the
monitored speech of your own All-India
Radio.

SHRIMATI INDIRA GANDHI : I am not
saying that it is not. I have not read the All-
India Radio version of the speech. I have
got a printed one which, I was told, was
uncorrected. When you isolate a sentence, it
may give one meaning. After the initial
remarks on Kashmir,
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President Bhutto goes on to talk about the
struggles in Vietnam, and in Algeria. I am
not saying that the remark quoted was not
made nor am I trying to justify President
Bhutto. I am merely saying that when you
read the whole speech, you get one
impression but when you take these passages
out of their context you get another. As Bhai
Mahavir has pointed out, when I was asked
this question at the Press Conference I did say
that President Bhutto's remark was not
entirely in the Simla spirit. At that time, [
also had seen these passages torne out from
their context. What is important is, as I said
yesterday, that we are prepared for any
situation...

(Interruptions)

SARDAR SWARAN SINGH : May I just,
for the sake of information, because Mr.
Goray read out that part of the speech,
mention to him that this part which he
referred about the freedom struggle in Jammu
& Kashmir, does not occur in the official
version that has come to us ? I must make a
statement that I cannot swear even by the
authorised version that has come to us,
because it has come to me without signature
or anything. This part does not occur in this;
I quote: "We will be with them even if the
Simla Agreement is broken, even if we
jeopardize all our relations with India". This
does not occur in the correction. "No matter
what the consequences ..." these words do
not occur.

SHRI BHUPESH GUPTA : You ask
Members of Parliament: How many of them
would like their uncorrected speech to be
circulated ?

{Interruptions)

SARDAR SWARAN SINGH : There is a
well-known practice in parliamentary
system, and we should not discourage that,
that on mature thinking some of the things
are correct. I will command this to
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Dr. Bhai Mahavir. He may think of correc-
ting some of his speeches probably to make
them more consistent with what is hap-
pening in the country today, and we should
encourage people to return to a more just
position rather than bind them with the

position they might have taken up.

DR. BHAI MAHAVIR : Thank for your
advice which I return to you, with due
regards. Now, Sir... (Interruptions).

SOME HON. MEMBERS : No, no. ..
(Interruptions)

DR. BHAI MAHAVIR : Why not ?
.1 am asking a clarification. How is Mr.
Alva worried about it ? We have been
anxiously expecting the Foreign Minister
and the Prime Minister to satisfy us about
the situation whether during the course of
the talks wc raised the question of liberation
of the part of Kashmir occupied by Pakistan.
In this connection, I would like our heroic
Foreign Minister to tell us if it is not a fact
that there are indications that the
Government of India has been expressing its
willingness to consider internationalising the
cease-fire line. Now this is the thing which
we want a specific assurance about. Let us
have it.

SARDAR SWARAN SINGH : These are
hypothetical questions and I am not going to
enter into any discussion.. (Interruptions,).

DR. BHAI MAHAVIR : Was this ques-
tion raised at all ? He can say either 'yes' or

'no'.

SARDAR SWARAN SINGH : The ques-
tion of internationalising the ceasefire line
or the line of control was never discussed in
Simla.

DR. BHAI MAHAVIR : What about the
question of liberation of Pak occupied
Kashmir ?
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SARDAR SWARAN SINGH : You heard
the Prime Minister yesterday. If you heard
her carefully, she said that this has always
been our position that the entire area of
Jammu and Kashmir including POK is part
of India.

SHRIMAT1 INDIRA GANDHI : May I
make [a point? The 'Statesman' newspaper
has written—I have not read the report, I do
not know what they say in the report-but I
have seen the headline which is absolutely
false. They have attributed something to me
which I have not said in the House.

SHRI MAHAVIR TYAGI : I want to
have one clarification. The last paragraph of]
the Agreement is also welcome to me in
which it is mentioned: "for the establishment
of durable peace and normalisation of
relations" etc. These things will be done. It is
all welcome. There is also a passage saying
that a final settlement of Jammu and Kashmir
may also be a subject—to that too I have no
objection. But then I want a clarification
from the Government whether we have not
shifted from our old policy and commitment
to the fact that the whole of Jammu and
Kashmir State is an integral part of India.
That is our claim. So, we have now shifted
from the position. So long as we have not
shifted from the position, I do not mind even
if Kashmir is discussed and becomes a
question of decision.

[RAJYA SABHA]

SARDAR SWARAN SINGH : There has
been no shift from our well-known stand on
this issue.

MR. DEPUTY CHAIRMAN : I will now
put Dr. Bhai Mahavir's amendment to vote:

The question is:

1. "That at the end of the Motion, the
following be added, namely:
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'and having considered the same and
noting that:

(a) the Agreement fails to assure
"durable peace" which the Prime
Minister had solemnly promised to
obtain through a "package deal" with
Pakistan;

(b) "bilateral negotiations" and
"causes of conflict which have be-
devilled the relations between the two
countries for the last 25 years shall be
resolved by  peaceful  means"
mentioned in the Agreement have
lost all meaning after President
Bhutto's declaration in the National
Assembly of Pakistan that he was
free to raise the Kashmir issue in the
U.N.O., and that Pakistan would
"shed its blood", "whatever the conse-
quences" to support any "Liberation
War" launched by Kashmiris to free
themselves from the "Indian Yoke"

(c) about 5000 sq. miles of terri
tory now under control of Indian
Army is being restored back to
Pakistan ~ without requiring the
Pakistani Army to vacate the 30,000
sq. miles of territory in Kashmir
which is legally and constitutionally
part of India;'

this House disapproves the Agreements,"
The motion was negatived.
MR. DEPUTY CHAIRMAN : I will now

put Mr. Jagdambi Prasad Yadav's
amendment to vote.

The question is:

2. "That at the end of the Motion, the
following be added namely:

'and having considered the same,
this House disapproves the Agreement,' "
The motion was negatived.
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SHRIN. G. GORAY : Sir, I would like to
withdraw my amendment.

The amendment (No. 3) was, by leave
withdrawn.

MR. DEPUTY CHAIRMAN Mr.
advani do you want to press your amend-
ment ?

SHRI LAL K. ADVANI : Yes, Sir.

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : I hope my friend, after the assurance
given by the Foreign Minister, will not
press his amendment. It will be against the
interest of the country if the amendment is
defeated. Therefore, I am suggesting that
you may better withdraw it. It does not look
good. If it is defeated, it will tell on us.

SHRI LAL K. ADVANI : Sir, I press my
amendment.

MR. DEPUTY CHAIRMAN : Now I
will put Mr. Advani's amendment to vote:

The question is:

4. "That at the end of the Motion, the
following be added namely:

'and having considered the same and
noting the reference to "a final
settlement of Jammu and Kashmir"' in
the last paragraph of the Agreement,
this House urges upon the Government
to keep in view during the proposed
discussion the fact that the whole of
Jammu and Kashmir State is an integral
part of India.' "

The motion was negatived.

SHRI DWDENDRALAL SEN GUPTA :
Sir, I weuld like to withdraw my amendment.

The amendment (No. 5) was, by leave,
withdrawn.
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MR. DEPUTY CHAIRMAN : I will now

put Mr. Bhupesh Gupta's amendment to

vote:
The question is:

6. "That at the end of the Motion, the
following be added, namely:—

'‘and having considered the same,
this House welcomes the Agreement as
a significant constructive step in the
direction of achieving amity and good
neighbourly relations between India and
Pakistan and a durable peace in the sub-
continent and with this hope and
confidence the House calls upon our
people to mobilise with determination
their united will and effort for the
implementation of the Agreement,' "

Those who are in favour may please say
'Aye’'.
HON. MEMBERS : 'Aye.'
MR. DEPUTY CHAIRMAN : Those
who are against may please say 'No.'
AN HON. MEMBER : 'No.'
(Interruptions)

SHRI SITARAM KESRI (Bihar) : Sir, I
want division.

MR. DEPUTY CHAIRMAN : Now,
those who arc in favour of Mr. Bhupesh
Gupta's amendment will please say 'Aye'.

HON. MEMBERS : 'Aye',

MR. DEPUTY CHAIRMAN : Those
against will please say "No.'
(No lion. Member dissented)
SHRI PITAMBER DAS : When you

called for those who were against there was
not a single voice of 'No.'" There is no
dissenting voice at all. There is no one who
is opposing it and if there is no one opposing
it why should there be a Division?
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SHRI BHUPESH GUPTA : In that case,
Sir, you should say thai the, amendment is
unanimously adopted.

SHRI PITAMBER DAS: No, no. I
would like to point out something in that
connection.

SHRI BHUPESH GUPTA : You asked
for a Division. I did not ask for a Division.

SHRI MAHAVIR TYAGI : You may say
that the amendment is carried unanimously.
Why unnecessarily delay ?

SHRI PITAMBER DAS : The situation is
like this. You wanted Ayes and Noes to be
expressed in the beginning. You heard one
voice as 'No' and you said that "Ayes have
it." meaning thereby that it was being carried
by a majority, not unanimously. This was in
the very beginning. Otherwise, how did the
question of Division come in '? The question
of Division came only when there was at
least one voice of 'No." Later on, when the
question of Division came and when again
you wanted us to say 'Aye' or 'No', nobody
said "No'. That means that the Division is
not needed, and that your previous decision
is correct.

It was by a majority. That is what you
had previously declared.

SHRI BHUPESH GUPTA : All right. I
will demand a Division. This running with
the hare and hunting with the hound will not
do. Either run with the hare or hunt with the
hound. 1 can understand if you say,
‘unanimously'. Otherwise, let the country
know how many opposed it.

MR. DEPUTY CHAIRMAN : Are you
demanding a Division ?

SHRI BHUPESH GUPTA :
Division.
The House divided.

I want a

MR. DEPUTY CHAIRMAN : Ayes—
120; Noes—Nil.

[RA.IYA SABHA]
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Shah, Shri Manubhai
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Shukla, Shri M.P.
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NOES—NIl

The motion was adopted.

MR. DEPUTY CHAIRMAN : The other
amendment by Mr. Kumbhare is identical.
So 1 am not putting it to vote.

7 p. M. The
question is :

"That the statement made in the Rajya
Sabha on the 31st July, 1972, regarding
the Agreement on bilateral relations
between India and Pakistan, signed at
Simla on the 2nd July. 1972 be taken into
consideration, and having considered the
same, this House welcomes the Agreement
as a significant constructive step in the
direction of achieving amity and good-
neighbourly relations between India and
Pakistan and a durable
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peace in the sub-continent and with this
hope and confidence the House calls upon
our people to mobilise with determination
their united will and effort for the
implementation of the Agreement."

The motion, as amended, as adopted.

STATEMENT RE
CLARIFICATIONS ON THE
SETTING UP OF THE COLLEGE
COUNCILS UNDER THE DELHI
UNIVERSITY ACT

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HUSAN) : Sir, the
President had on June, 22, 1972, promul-
gated an Ordinance amending certain
sections of the Delhi University Act. Al-
though the Vice-Chancellor, Delhi Univer-
sity, gave a categorical assurance in the
meeting of the Academic Council held on
July 4, 1972, that the Ordinance maintains
status quo in respect of (a) the existing re-
lationship between the Colleges and the
University; and (b) parity of service cond-
itions and pay scales of the teachers of the
colleges and the teachers appointed by the
University, some misunderstanding has
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been created in certain sections of the teach-
ing community that the setting up of the
College Councils is a move towards delink-
ing of the colleges from Delhi University. |
should like to take this opportunity to clarify
that the Government of India do not have
under their consideration any proposal to
delink the colleges from the University. In
fact, the Government would consider such a
proposal to be a retrograde step.

According to the definition of "Teachers"
incorporated in the Delhi University Act,
"Teachers" includes Professors, Readers,
Lecturers and other persons imparting ins-
truction in the University or in any college
or Hall. Further, "Teachers of the Uni-
versity” means persons appointed or re-
cognised by the University for the purpose
of imparting instruction in the University or
in any college. I should like to state that the
Government has no intention of changing
these definitions.

MR. DEPUTY CHAIRMAN The
House stands adjourned till 11 A. M.
tomorrow.

The House then adjourned at
four minutes past seven of the
clock till eleven of the clock on
Friday, the 4th August, 1972.
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